. Friday, August 27, 1965
Third Series Vol, XLIV - No. 9 Bhadra 5’ 1887 [saka'

LOK SABHA
DEBATES

(Twelfth Session)

(Vol. XLIV contains Nos. 1 - 10)

LOK SABHA SECRETARIAT
NEW DELHI

Price ! Rs. 1.00



CONTENTS
No. g—Friday, August 27, 1965 Bhadra 5, 1887 (Saka)

Oral Answers to Questions— CoLumMNs
*Starred Questions Nos. 239 t0 246 . 2163—2201
Written Answers to Questions--
Starred Questions Nos. 247 to 268 . . . 2201—20
Unstarred Questions No¢. 791 to 937, 939 to 987 and 989 10 991 2220—2358
Short Notice Question No. 2 . . . . 2359—60

Calling Attention to Matter of Urgent Public Irnp-orlance—Fl:ghl of
an unidentified air-craft over the West Coast of Maharashtra 2360—68

Questions of Privilege 5 ; : 2368—78

(i) Seizure by Indore police petltmns addrc.ssed to Lok Sabha
(ii) Re : Intimation of arrest and release of Lok Sabha Members

Re : Shri A.K. Gopalan . ; = . 2378—79
Papers Laid on the Table . . . . . . 2380—82
Statement Re : Production and Supply of Chemical Fertilizers .

Shri Humayun Kabir . . . . . ) 2382—83
Business of the House : . . : : . : 2383—89

Statutory Resolution Re : Aligarh Muslim University (Amendment)
Ordinance and Allgarh Muslim Umversu)’ Amendment

Bill : : . 2389—2425
Shri Yashpal Singh . . . . . . . 2389—2411
Shri Mohammad Tahir . . . " . . . 2411—14
Motion to consider : ; . , 5 . 2415
Shri M.C. Chagla . 2 . . . . 2415—33
Shri M.R. Masani . . . 5 . . 2436—45

Committee on Private Members’ Bills and Resolutions—
Sixty-Eight Report . 2445
Resolution Re: Ceiling on Urban Propert}-—-—negarwed . 2446—2511
Shri P.R. Chakraverty . . . . . . . 2446—56
Dr. Ranen Sen . . . . . . . 2457—60
Shri D.S. Patil ; 5 i : . . 2460--64
Shri Yashpal Singh . . . . . . 2464—68
Shri Bibhuti Mishra " . . . : . . 2468—72
Shri Rameshwaranand | . - . a . . 2472—77
Shri Shree Narayan Dass. . . . ) . : 2477—80
Shri Krishnapal Singh . . . . . . . 2480— 83

*The sign + marked above the name of a Member mdlates that the ques—
tion was actually asked on the floor of the House by that Member.

993 (Ai) LSD—1.



(i)
Shrimati Subhadra Joshi .

Shri Chandramani Lal Chaudbry
Shrimati Laxmi Bai

Shri K.D. Malaviya

Shri K.N. Tiwary

Shri J.P. Jyotishi

Dr. Mahadeva Prasad

Shri B.R. Bhagat

CoLumns
2483—87
2487—89
9489—93
2493— 94
2494--96
2495—98

2499--2500
2500—11



LOK SABHA DEBATES

2163

LOK SABHA

Friday, August 27, 1965/Bhadra 5.
1887 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Industria’ Growth
4

" Shri R. S. Pandey:

" Shri D. C. Sharma:

| Shri Yashpal Singh:

. Shrimati Tarkeshwari Sinha:
Shri P. C. Borooah:

+239. 4 ~hri P. R. Chakraverti:
Shri Raghunath Singh:
Shri Solanki:

Shri P. K. Deo:

| Shri Narasimha Reddy:

" Shri Rameshwar Tantia:
Shrimati Ramdulari Sinha:

Will the Minister of Industry and
Supply be pleased to state:

—

(a) whether it is g fact that there
has been a notabls fall in the indus-
trial growth rate during the year 1964-
65;

{b) if so. thc reasons therefor; and

(c) the steps taken or proposed 1o
he taken to bring it up during the
ciurrent financial year?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Mista): (a) to (c¢). A
statement is laid on the Table of the
House.

STATEMENT

(a) The index of industrial produc-
tion (1958-100) recorded an increase
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of 6.4 per cent in 1064-65, as com-

pared top an increase of 8.4 per cent in
1963-64.

(b) The slower rate of growth of
industrial production was, in part, due
to the fact that in several important
industries, such as cement, steel
aluminium, cotton spinning and jute
textiles, which account for a conside-
rable weight in the index, output had
reached the limit of existing capacity.
It is only with the completion of ex-
pansion and modernisation program-
mes in these industries, that a further
spurt in output can be expected. The
chortage of foreign exchange, labour
disputes in some industries, shortages
of power and some of the indigenous
materials were other factors which af-
fecteq production. Nevertheless in
‘mportant industries, such as trucks,
automobile ancillaries, electrical
aquipment, including motors, switch-
gear and transformers, construction
equipment, machine tools and cutting
tools, which were benefited from the
IDA credit for import of raw materials
and components, there was a signifi-
cant increase in output last wear.

(¢) Within the limitations of avail-
able foreign exchange, every effort is
being made to maximise the supplies
of raw materials and components.
Efforts are also being made to sub-
stitute imports to the maximum pos-
sible extent by indigenous produc-
tion. The fiscal measures introduced
during this year, including the provi-
sion for tax credits. are intended to
provide incentives to increase pro-
duction.

Shri R. 8. Pandey: I would like to
know the sectors in which there has
been growth and those in which there
has been no growth.
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The Minister of Heavy Engineering
and Industry in the of In-
itustry and Supply (Shri T. N, Singh):
There are various sectors in which
lhere has been some growth while
there are others in which there has
not been any growth. It is very diffi-
cult to give a detailed statement.
Some of the general reasons have
heen given in the statement.

Mr. Speaker: If there is any ad-
ditional information which can be
supplied, it may be given.

Shri T. N. Singh: It would be a
big tusk. If you direct me to collect
it, T will do so.

Shri R. S. Pandey: May I know how
{ar the restrictions on import of raw
inaterials have affected the growth?
3econdly, is it a fact that it ig the
small-scale sector which is affected
more?

Shri T, N. Singh: It is true that the
tmall-seale sector is affected more be-
vause of the scarcity of raw materials.

=t oo fog: #0198 @Er A
g fF 19 77 a9 & ag wufg &%
g 2 o wT F99 g fay wd
ar st a3 ¢

it fyo Ao Tag: 7® ama 4F 7

Shrimati Tarkeshwari Sinha: May
I know whether Government have
made any assessment about the non-
ntilisation of the resources which
nave already been geared towards
-roductive efforts and, if so, has the
percentage been worked out?

Shri T. N. Singh: We have not
worked out the percentages for each
ung every industry. It is very diffi-
cult to give that figures.

=1 TgA™ fag: 39 & q< a7
Feqred W W AFYT F ST FHT gE
¢ 9% w9 o T3 § wa § wanar g
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Shri T. N Singh: Take, for inst-
ance, the decline in coal output. There
has been the piling up of coal in the
voal industry because the off-take
Thus, the demand has
also affected the rate of growth. No
doubt, scarcity of raw materials has
affected production in certain areas.
But in other areas there has been
larger production also.

st TwRme atfoan =@ weEe
H F@TaT T & MES ATE BT CFAA A
v ferqew =7 79 e, MES AT
qra< Uz a9 711 fz gfefaqq ddfoeg
3T w=Y $Fe faw vhfees wredmm
# 7g W =g g fF aww 1 9qd
g9-39fa T 7 fEaar odr §-
fegae ao @@ &1 & W T9 Haw
H ot wferet qart of & A A
TFW F for 3w Fer mr &

=t fo o Fag: wft a1 =gd
g9y qreEAT #7 w Y- g4 avg
FafaNg | A@F AT A T
Y wiwE! ¥ 91 §%, Ig 47 qivw
g
Shri P, C. Borooah: May I know
whether the hon. Minister observed
in a Seminar on Plan utilisation on
23rd May that over and above the
various factors preventing the full
utilisation of the capacity, there is
also the psychological factor which
prevents the maximum utilisation of
the capacity. If so, may I 'kno“: to
what extent the Government con51de_r
the psychological factor as responsi-
ble for low production?
Shri T. N. Singh: The hon. Mem-
ber knows that psychology is an in-
tangible factor. Tt is rather difficult

for me to give offhand a precise
figure from an intangible factor.

st ®wo ®re faddn & g S
ST § f F @ g AR
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Wag w wEfas #1 w6 F1oaewe
q AT # fa=r - ifeem
F1 HIT F0 F7 F1 &, afg i ot 7
AT w9 wEfwe & fqg i
FHIWE 9% 0 F1 g F 97 g WY
Ig FHY T GF @A

Shri Bibudhendra Misra: There is
no question of restricting the small-
scale industries as such, because the
small-scale industries are very- vital
for the decentralised economy. All
that is being attempted is, in view of
the shortage of foreign exchange,
Government has decided not to en-
courage new small-scale industries
which depend mainly on imported
raw materials. In fact, the small-
scale industries are being asked to
base their production on indigenous
materials available in the country.

=t WhTAE W1 AW qg g Al
W F A § o g Ao fay
FTHr g% fF 37 & o9 Fo9 W W9
famr v =7 41, SfeT T8 Iwwi #
AT FHT FT1 74T w10 2, foT 1 T
L AFTT FT a1 7 T =¥ 71 qAAY
HETIAT T & 1 AT 4 @A Ag g fw
g9 q2 TATMAET & am S oIEe
g, 97 § <9% g% wfa g, Praer
TAE A TH AT A A g !
Shri Bibudhendra Misra: That is
not the reason. The fact is that so

far as the big industries are concern-
ed, I mean the industries that have

been licensed under the Industries
Development and Regulation Act,
once the licence is granted, that

means the raw material position is
also taken into consideration. They
are assured of some raw materials. So
far as the small industries are con-
cerned, there hag been a free growth
which has not been regulated and
there has been an enormous growth
of small-scale industries during the
last 10 years, Of course, the raw
material is given to them through the
State Governments. But the growth
hag been such and the consequent
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shortage of the raw materia] has been
such that it has become difficult to
meet the actual needs of the small-
scale industries. Therefore the Gov-
ernment had appointed a commit-
tee . . ...

Shri Bhagwat Jha Azad: That was
not my question. Let Mr. Singh say
whether it was my question I am
usking about the big industries.

Mr, Speaker: Probably he has said
more than what he wanted.

Shri Bhagwat Jha Azad: My ques-
tion was entirely different. If he does
not understand it, let Mr. Singh reply.
He has understood as if I asked for
smal] industries. I asked for big in-
dustries, Why should the answer be
entirely in a different way?

Shri T, N. Singh: He dilated a lit-
tle on the problems of small sector.
1 may adg this that, by and large, it
cannot be said that the large sector
has been starved of the raw materials.
They have had some shortfalls be-
cause of some foreign exchange diffi-
culties. But, as I said, there have
been certain psychological and other
factors also.

Shri S. M. Banerjee: I want to
know whether it has been brought to
the notice of the hon, Minister that
in the textile units which are manu-
facturing medium and coarse cloth,
there is a slump in the market and
there is no international market for
export and also there i mismanage-
ment and hence they are suffering
and, if so, whether the Government
is likely to take over the units which
are mismanaged both in textile and
jute industries.

Shri T. N. Singh: Whenever such
cases come to our notice, we order an
enquiry. We have taken some steps
in certain cases. We shall take neces-
sary action in other cases also if and
when considered necessary.

Import of T. V. Sets

+
Shri P. C. Borooah:
Shrimati Savitri Nigam:
*240. { Shri Rameshwar Tantia:
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| Shri Bibhuti Mishra:
| Shri A. N. Vidyalankar:
| Shri D. J. Naik:
| Shri P. Venkatasubbaiah:
| Shri Ravindra Varma:

Shri Kindar Lal:

Shri Vishwa Nath Pandey:
| Shrimati Renuka Barkataki:
| Shri Bagri:

Will the Minister of Commerce be
pleased to state:

(a) whether Government propose tu
import T. V Sets from abroad;

(b) if so, zhe number of sets to be
importeg along with the names of
countries from where they will be
imported; and

(c) the tertns wnd conditions icia-
ing thereto?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir,

(Shri

(b) 1,000 sets from General Cur-
rency Area and 2,000 sets from
Hungary.

(¢) The import of 1,000 sets valued
at Rs. 6,22,200 wil] be financed by a
party of Indian Origin in East Africa
from their own foreign exchange
earnings and supplied at the satisfac-
tory competitive prices with after-
sales service conditions in India. In
the case of import of 2,000 sets from
Hungary the payment wil] be made
in rupees (about Rs. 11,80,000) under
Indo-Hungarian Payment Agreement.

Shri P. C. Borooah: How does the
cost of imported T. V. sets compare
with indigenous production and to
what extent have we to depend on
the imported ones to meet our re-
quirements?

3ari Manubhai Shah: As the hon.
Member knows there is hardly any
indigenous preduction in any major
way in the country. So, the entire
dependence will be on the imported
ones for some time to come.

Shrimati Savitri Nigam: May I
know what would be the approximate
price of these imported sets and if
there is any plan to start indigenous
production, when is it likely to be
started?
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Shri Manubhai Shah: The present
contract is for Rs, 6390 per set c.if.
Indian port plus customs and other
duties, etc.,, loca] taxes will also be
there. I will not be able to give the
exact price at which it will
be sold. The sales are to be done
with the approval of the Government
so that the prices will be regulated.

Regarding indigenous production,
the amount of requirement of T. V.
sets is going to be so limited that to
think of any large scale enterprise in
this would be rather premature Our
own needs are of a limited nature and
we cannot afford to have any perma-
nent liability on account of T.V. sets.
After having experience for a year or
so and knowing as to how this new
venture operates, we shall take steps
to manufacture.

Shri Kapur Singh: What is the ap-
proximate price?

Shri Manubhai Shah: The duty
goes on changing; on consumer goods
it has gone upto 100 per cent. I would
not venture a guess on this. The land-
ed cost will be Rs 670.

st vRmar zifem . wi@E W
Fro #lo &z wH ¥ ol A\ I &
wed ® wrafawar & e §7 8
dza ¥ gi TR F1 WY F@ WE Frow
famranie & 7

st s Wy TR AT TR
feesit % & wegy Tar smm A
F Az W4T aE wEd § TEEr au
o wmATT

wgt a% dAqdaae w1 aww §
%3 wrdy 27 o Femar @ fE ST ww
g ww aym, avetes ot g
@t mrmad ¥ 9@ greTE T
FOR T &Y w9 F1 AW A
T dwAT 21

ot forfa frm: ot Hefl "Ry
3 o & fie v 7 feeeft & wim
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A1 39F T W17 78 WU A TART
TET ARAT | TIA ATE® 94T WY
@9 FIOT TWET A9 WET aTel wf
& & | & St =g g e aren
FI &9 % Zlo dAle ¥ AW faaX atar
g7

St ww STy o EAsEEE
fafaezs & ardr orfady za& a1z &
gIE9 & @94 Tl q | WHAT GEET
QAFVAS SHUTH K ATE AW
&) gl ¥ A gEEr hema e
FEEN FTA F1 A1 Foforw ¥ FifT
oWl qEWTT a1 gl §O dZq arwed
3 #7 s=a §, gEwr A dm feram
@y gfaar #& @3 wag dre dle
¥ w177 gAT § WY agt W g g0

ot fanfa faw: am o @Rz Tw
wTET /T wEdl § aga & gfasm
¢ TdvA F1 91X I9A forws 9 g
W fas I@ &1 Wl ¥ gwEl I@A
frers we 3o e &) wiEi 7
1A AGI & | AET FHAT GFAT 9gAT
quTE a9 A WA | AT ST oA A
wg1 of & aig & & oo, Ay F A
ATAT |

st wanr g TEl ¥ oo &
ATGT |

TR WEqW: 9% SATEE WTE
WTET §, T@HT JATT A1 HA dAT @1

Shri D. J. Najk: May I know whe-
ther it is absolutely necessary to have
these sets in every big city when we
are wasting so much of foreign ex-
change on this?

Shri Manubhai Shah: The first im-
port of 1,000 sets is from the foreign
exchange supplied by an Indian ab-
road; this will not cost any foreign
exchange since he will receive his
payment only in rupees. The second
import is from Hungary with which
we have rupee payment agreement.

o
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We are also negotiating with U.A.R.
and Russia for the import of more
sets under rupee arrangements. We
are careful to see that no foreign ex-
change is consumed on this account.

Shri P. Venkatasubbajah: In order
to give the maximum benefit so far
as mass education ig concerned, may
I know whether Government has got
any master plan to provide the rural
masses with the sets and if so, whe-
ther it is likely to be fulfilled in the
near future?

Shri- Manubhai Shah: This question
may be put tp the Minister for In-
formation and Broadcasting. I can as-
sure the House that, as I have under-
stood it, the policy is to gradually
go to the rural areas, but the start
has to be made.

ot ant: # o agE ¥
for # far o TewY qEAT T
Tt & oo T o g 7 wm
g Y ATHT § AT B BIE THAT § ¥
A o g7

weaw AERG: ag) a1 gaar g fE
TEE W OWr ¥ AT

off wyaf mE: AT deF A
g Ty §, TATeR &% WA A E )

Shri E. 8. Pandey: Since we are
going to import television sets, I want
to know whether any provision has
been suggested in the Fourth Flan
to get more sets produced indigen-
ously?

Shri Manubhai Shah: Yes, Sir. That
is exactly our view. As a matter of
fact, the plans, as I know and as are
before me, are very extensive. We
would like to make a hazard or
guess only after having some experi-
ence with the imported sets from the
four principal manufacturing countriés
of the world. After the necessary
trials, both in villages and cities, it
ean be extended to local manufacture.
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Y TEEe amag - & ST AT
g v fadat @ Y fagwa o w90
1 3WA gY T Well WEew g Sfeq
vy § fr gw fage & Eenfawa 6=
G |

=it wya Ty aga Sfea awe

gl

Shrimati Akkamma Devi: May I
know the number of T.V. sety already
imported, the number used by schools

in Delhi and the number used by
VIP's?

Shri Manubhai Shah: Firstly, there
are no imports of TV sets. On record
there is a total of 800 sets here. As
to how many are with the schools
and how many are with others, I
woulg suggest that this question may
better be answered by the other
Ministry. We are only in charge of
permitting iraports of these sets.

Modernisation of Coal Mines

+

[ Shri Warior:
Shri Vasudevan Nair:
Shri Prabhat Kar:
Shri Rameshwar Tantia:
Shri Vishwa Nath Pandey:
Shri Tan Singh:

| Shri R. Barua:

| Shri Yashpal Singh:

! Shri D. D. Mantri:

241 Shri Basumatari:

1 Shri Mohammed Koya:

| Shri Kanakasabai:

| Shri 8. C. Samanta:

| Shri Subodh Hansda:
Shri M. L. Dwivedi:

1 Shri Raghunath Singh:

| Shri Narendra Singh Mahid

| Shrimati Maimoona Sultan:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a faet that the
World Bank aid -for modernising pri-
vate sector coal mines has not been
fully utilised;

(b) if so, the reasons therefor; and

AUGUST 27, 1965
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(¢) the steps taken by Government
to ensure full utilisation of the aid?

The Parliamentary Secretary to
the Minister of Steel and Mines (Shri
Thimmaiah): (a) It is correet that

the said loan has not been fully utilis-
ed.

(b) In the initial stages, the reason
was the industry’s inability to

secure
necessary matching rupee finance.
But now the main reason is the
slackening of the demand for coal,

due to which the industry is reluctant
to make heavy investments on import
of machinery and equipment.

(¢) In order to facilitate utilisation
of the loan, Government sanctioned
a scheme for partial guarantee by
Government for advances to be given
by Credit Institutions to collieries in
the private sector. Coal prices were
increased in June 1962 and March,
1964 in order to attract investment in
the industry. Additiona] concessions
were also given in the shape of in-
creased subsidies for stowing, a high-
er development rebate and concession-
al rates of duty on imported mining
machinery. The last date of utilisa-
tion of certain categories of the loan,
which originally stood at July 31,
1963 was extended upto September
30, 1985.

Shri Warior: The small coal mines,
because of their very nature, cannot
utilise this loan for modernisation
and, therefore, the Government had
the idea of amalgamating a few of
them together so that they will be-
come viable and economic units. May
1 know how far Government have
progressed in that matter?

Shri Thimmaiah: The amalgama-
tion of small collieries is a different
issue altogether, During the budget
debate it had been stated that a drafi
Bill was under preparation for amal-
gamating the smaller collieries. But
the main question relates to the loan
and this falls under five categories.
Ang thig loay is the loan given by the
World Bank. So far, the coal industry
has ordered for equipment worth
about Rs. 1601 crores up to this
month.
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Shri Warior: Is it a fact that the
machinery for modernisation already
imported is not fully utilised and it
is kept idle? If so, are Government
thinking of utilising it in any event?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): It is a fact
that in some cases the machinery has
not yet been utilised, That is because
of the fal] in the demand for coal,
on account of which the enthusiasm
is a little less now.

it aw fag 791 9z awié e fasa
A% %1 APEAT FT QO ITAE A EH
1 UF &M T niAAT A AT A
ag ot famr md f owvwe A #E
FIAT F17 qwTAfAER Hhvafewag 7w
LR

Teq Wi @ HWawa §  gowHt
(it o Wo ASY): g Fw TEN 1

Shri K. Barua: May 1 know whe-
ther this lack of modernisation has
been reflected in the coal-based indus-
tries, and if so, to what extent?

Shri Sanjiva Reddy: The point is
that the demand is not there for coal.
If the coal-based industries were
making an increased demand, then,
naturally the producers of coal will
produce more. But because of the
lack of demand, they are not prepar-
ed to sink money in raising a larger
quantity of coal.

st qoare feg: T ag A9 & fF
B BT @l ¥ wgl A
e g ¥ I9
FR  FEA 7T E W AT AR A6
fear T

st Yo o Y : W"I‘ET,EFE—T%
gwg  wim 41 gEw fEd
98 31-7-1963 a% 41 AT f&
30-9-65 % fFar mari & =@k
T & Fi T @ § ) IwF fon
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Amifoes 388 9% ¥ FT @ & afew
AT TF IART ANTEAT FH AAH TE

g1

Shri Rameshwar Tantia: May I
know whether one of the reasons for
the nom-utilisation of the World Bank
loan is due to the various formalities
in the Ministry, as a result of which
it takes a long time? May I know also
whether it is a fact that Government
have asked the World Bank to give
one more year's time than what has
been given now?

Shri Sanjiva Reddy: I do not want
to answer the question in regard to
the presumptions or the reasons for
this, but it is true that we have asked
for extention of time.

Shri §. C. Samanta: May I know
whether any conditions have been
imposed by the World Bank for such
help to the coa] industry?

Shri Sanjiva Reddy: The original
conditions accepted by Government
continue; otherwise, no new condi-
tions have been imposed.

=Y Ho ATe & ¥ WWT wall wE)-
a0 & Fmeman f& @1 gt w1 98
san ¥ fae & foy g o
g At w7 @ & 1 # FTAT SR
g & o v frey flt & fommandi &
ot fadgs o1 § 37 & | FTOr 4

Shri Sanjiva Reddy: First, we have
been trying to bring about amalga-
mation voluntarily. Since we have
not seen very good results, now we
are contemplating legislation.

Shri Kapur Singh: May 1 know if
the future of coal as an economical
source of power in the context of our
industria] growth has been seriously
examined by Government, and if so,
with what results?

Shri Sanjiva Reddy: Not only here
but in other countries as well, other
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fuel are taking precedence over coal.
We are not so advanced. So coal will
play a very important part in the
coming years in our industrial deve-
lopment.

Shri Daji: In view of all that has
been stated, have Government now
come to a firm realisation and deci-
sion that these small coalmines are a
drag on the whole coal industry, even
from the point of view of cost of pro-
duction and modernisation, and,
therefore, nationalisation is the only
way out and not amalgamation?

Shri Sanjiva Reddy: No, 1 am not
yet convinced about the nationalisa-
tion aspect of it, but 1 agree that the
t¢mal] collieries have not been doing
well,

Shri Vasudevan Nair: Is it a fact
that some machinery which is already
imported and not utilised can pe used
by other departments? 1 am referring
to  machinery like earth-moving
machinery. Has this Ministry told the
Finance Ministry to see that such
machinery is given to some other re-
partments?

Shri Sanjiva Reddy: We have taken
some steps. Surplus machinery in
NCDC has been given to others. But
1 hope that in the Fourth Plan period
when we wil] have to raise a few mil-
lion tonnes of coking coal—the sur-
plus machinery will be utilised, So
1 do not think there will be much
surplus when we have to raise 25
million tonnes of coking coal.

Shrimati Tarkeshwari Sinha: Under
the World Bank loan given to the
coal industry, are Government allow-
ed to call for world tenders or was
a condition put that the requ.'iremeqts
chould be met only from some coun-

tries?

Shri Sanjiva Reddy: 1 do not think
there is much of a restriction. 1
would not say any particular country.

Shri Daji: Which countries? Let
the reply be clear.
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Shrimati Tarkeshwari Simha: Is
that the reason for the delay in calling

for tenders?
Shri Sanjiva Reddy: No, Sir.

Shrimati Savitri Nigam: Is the
Minister aware that the small collier-
ies and their owners are not at all
interested in modernisation and they
are investing their resources in other
industries? That being so, why are
Government so shy in either nationa-
lising them or taking them over?

Shri Sanjiva Reddy: Taking over
means nationalisation only; there is
no difference between the two. 1 do
agree that they are shy because de-
mand is not there, When demand
picks up, I am sure they will not only
utilise the machinery but also make
use of modern machinery and equip-
ment.

Shri Kapur Singh: The Government
have never been known for their ex-
cessive shyness, whatever else may be
their failings.

Mr. Speaker: Now Ministers are
being goaded by ladies not to be shy!

Shri A. P. Sharma: This question of
amalgamation of collieries is based on
the voluntary system. Have Govern-
ment ascertained the views of the
small coalmine-owners? If so, what
is their reaction?

Shri Sanjiva Reddy: The question
does not arise, It was ascertained
some years ago and it was only then
that this question of voluntary amal-
gamation was taken up. Now we feel
that it has failed; therefore, we Will
have to take up legislation for the

purpose.

Shri P. R. Chakravertl: Is it a fact
that the failure of the industry to
utilise the World Bank loan fully was
due mostly to the non-availability of
matching grant. If so, have Govern-
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ment made any arrangements there-
for?

Shri Sanjiva Reddy: That is correct
In the reply that was read out by my
colleague, it was stated that Govern-
ment had made arrangements to help
them to find the matching finances.

st tgae fag : ag @ A aga
TR AT G AN T AT 5 AT
1w g7 g1 A7 1 & Ay |qmEar
g f& o et 21 qra o A dfaw ar
wqi g & wd 7

sY Jo Wo BT : FW A &F AV
TR & A1 IEY a9 A oTA AW
#1 gfesmaaa 16 g1 omar & W
Y 4 & 39 #7 Wt 35 W 65
® &1 35 9% 1 AF F AT 65
TEHZ & ATE A

Export of Steel and Iron to Pakistan

+

rShri Hem Barua:

| Shri Yashpal Singh:
Shri D. C. Sharma:
Shri R. S. Pandey:

*242, { Shrimati Tarkeshwari Sinha:

1 Shri Paramasivan:

i Dr. P. Srinivasan:

| Shri C. K. Bhattacharyya:

| Shri Kanakasabai:

| Shri M. Rampure:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that cert.ain
Calcutta businessmen were exporting
steel and iron to Pakistan during May,
1965; and

(b) if so, the reaction of Govern-
ment and the steps taken to ban export
of such essential commodities 1o
Pakistan?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P, C.
Sethl): (a) Yes, Sir.

(b) The categories of steel expor_i-
ed were those relatively in surplus in
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the country, and over which price
and distribution control has been
lifted. They are permissible for ex-
port to all countries. Export of these
categories of steel earned valuable
foreign exchange. Since the catego-
ries exported are common categories
wilich can b obtained by Pakistan
quite easily from any other country
and they earn us valuable foraign ex-
change, banrung such export is not
considerad necessary.

Shri Hem Barua: In view of the
fact that Pakistan is currently at war
with us, may I know the reasons on
account of which Government have
not considered the desirability afresh
of banning exports of such a strategic
material as steel to Pakistan?

The Minister of Steel and Mrines
(Shri Sanjiva Reddy): Al aspects
were taken into consideration. After
all, it is an ordinary quality of steel,
it is not a strategic material And
particularly in this we have been
carning verv good foreign exchange,
Dollars and Pounds, with which we
can certainly purchase strategic mate-
rial. Since we are getting this return,
the Cabinet after careful considera-
tion decided that the commitments
should not be broken. This was an
earlier commitment.

Shri Hem Barua: It was my hon.
friend Shri Nath Pai who originally
made the allegation that certain Cal-
cutta  businessmen were exporting
steel bars to Pakistan. In that con-
nection, since this was an unauthoris-
ed export, may I know what steps
Government have taken to locate
these busines men, and may I also
know how these businessmen could
contact Pakistan over the head of our

" Government?

Shri Sanjiva Reddy: It is not so. 1
do not know of exports without any
permission. These are exports made
with the consent of the Government,
and the permits were issued some
time in October last year. It is only
on that basis that the exports were
made. As I told my hon. friend, it
was considered at Cabinet level later



2181 Oral Answers AUGUST
on whether it should be allowed or
not, and after careful consideration
the decision was taken because Wwe are
getting  foreign exchange. The pay-
ment is not in Pakistani rupees, but
in Dollars and Pounds. Therefore, it
wag decided that these common
materials could certainly be allowed.
since it was a commitment.

Shri Hem Barua: It is not so,

Mr. Speaker: Were there any pri-
vate individuals exporting. ...

Shri Sanjiva Reddy: It is only the
private people who exported.

Mr. Speaker: without
knowledge of Government?

the

Shri Sanjiva Reddy: No, Sir,
Shri Hem Barua: Part (a) of the
question is:

“Whether it is a fact that cer-
tain Calcutta businessmen were
exporting sieel and iron to Pakis-
tan during May, 1965;"

And the allegation was made by Shri
Nath Pai.

Mr. Speaker: He says it was the
Government that gave those permits
and licences, and only those indivi-
duals exported them and not any
others,

Shri Surendranath Dwivedy: If I
heard him aright, he mentioned Octo-
ber. This was in May. Was this ex-
port in May also sanctioned by the
Government?

Shri Sanjiva Reddy: In answer to
part (a) of the question, namely whe-
ther certain Calcutta businessmen
have exported in May, 1965, I have
said “Yes"”. There is nothing vague
about it. This was considereq by the
Cabinet in May this year after it was
brought to our notice by Shri Nath
Pai. Then we took this decision after
carefu] consideration that we need not
cancel and that the commitments
might be honoured.
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Shri R, S. Pandey: The hon. Minis-
ter just now informed us that our
country has exported steel to Pakis-
tan. T want to know whether it was
based on barter or it was a clear
export to Pakistan.

Shri Samjiva Reddy: As I said, it
was for free foreign exchange.

Shrimati Tarkeshwari Sinha: Just
now the hon. Minister said that the
steel was surplus to our requirements,
and therefore it was exported. May I
know whether this year or last year
that kind of stee] has been imported
from outside or not?

Shri Sanjiva Reddy: Some parties
were exporting. This year we have
taken a decision to step up the exports
from 1 to 3 lakh toms, not only to
Pakistan, but to Sudan and so many
other countries. One lakh was the
export last year; this year we have
already taken a decision to export
three lakh tons.

Shri P. Venkatasubbaiah: May I
know whether the Government consi-
dered the desirability of exporting 'n
other countries through the STC
rather than through private business-
men?

Shri Sanjiva Reddy: Yes, Sir; we
will consider that aspect because STC
has been dealing with many things
and I will have no objection if theyv
take it over.

Shri D, J. Naik: How much foreign

exchange was earned from Pakistan
by the export of iron ore?

Shri Sanjiva Reddy: About one¢
crare.
Shri Igbal Singh: May 1 know

whether it is not a fact that Pakistan
has never sympathised with India;
even on human grounds they did not
seng us rice ang wheat which they
had promised. Stil] why are we ex-
porting iron ore to them? Why are
we exporting steel to them? Will the
Government consider the export in
that context?
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Mr. Speaker: It is a suggestion.

Dr, L. M. Singhvi: May I know
whether the Government are prepared

to say that there are no alternative
markets for this export ang that
ethical and strategic considerations

would be allowed to be overruled by
mere export considerations? I: this
not what is happening under this in-
defensible policy?

Shri Sanjiva Reddy: No, Sir. It
was considered and it was felt that
this was not such a strategic material
the export of which should be banned.

Shrimati Savitri Nigam: How far
is 1y coerrect that the steel imported
from our country is being wused by
them for strategic purposes and for
war purposes and if the answer is in
the affirmative. why cannot the policy
be revised pow, at this stage?

Mr. Speaker: She is entering info
an argument. The first part might be
answered,

Shri Sanjiva Reddy: I do not think
that this can be used for war purpos-
es,

Y ag : §U Az FEAr £ fE s
AATE F WIUw F A12 GO F 47w
a1 & 7z e mifeama £ dxfor §
TTRT EET § WY T § AW
R 38 &1 &gF WM TEAr
2| FaT avFe 39 97 famre w00 5w
™ 97 oY & wiffmm 7 o S3
& o AT T AZT ferar s g 2

Shri Sanjiva Reddy: If the hoa
Members fee] that this is a dangerou:
material which is going to be
dangerous. ..... (Interruptions.) You
must permit me to answer. After all
Government has considered this; they
can reconsider also and if it is felt
that it is dangerous to the country, we
will certainly stop it.

The Minister of Commerce (Shri
Manubhai . Shah): These are rods and
bars and not flat products.
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=it TgaTe fag ;. AwAE wAT W
st amr g & omm 2ffew

HA WEEE : s FEl F 5
97 fa=ar F0 1 next question

st <gamg fag : garT AT W
fedm =1 95 Twdz If@mTHE e
T "wEEA &7 a2 8, R oAt @
Fgx & fv gz Sfefas dafoa ad
g1

Import Policy

+
(Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri S. C. Samanta:
‘Shri Subodh Hansda:
Shri Yashpal Singh:
Shri R. S. Pandey:
Shri D. C. Sharma:
Shrimati Tarkeshwari Sinha:
Shri Maheswar Naik:
Shri P. C. Borooah:
Shri Basappa:
Shrimati Renuka Ray:
Dr. Mahadeva Prasad:
Shri Ram Harkh Yadav:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
|_ Shrimati Maimoona Sultan:

*248. <

Will the Minister of Commerce be
pleased to state:

{a) the reasons for the inordinate
delay in announcing the import policy
which hitherto was usually announced
in April every year;

(b) whether Government have made
arrangements for the availability of
foreign exchange in order to regulate
the import of raw materials so that
small-scale and essential industries
can work to their capacity; and

(c) if the reply to part (b) above
be in the negative, the alternative
arrangements made to keep those
Industries working?

The Minister of Commerce
Manubhai Shah): (a) The
foreign exchange position

(Shri
difficult
compelled
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the Government to
announcemesnt of the

for the current year
from April, 1965.

postpone  the
import policy
commencing

(b) To the extent possible and with-
in the limitations of ths  awvailable
foreign exchange, Government have
sought to make arrangements for
foreign exchange for all manufac-
turing Industries in order to regulate
the import of raw materials for small-
scale as well as large scale.

(c) Does not arisc.

st Ro #e fr@dY : & @y s
srean § fv wn ag o wdifae 1 feafa
FT q@T WA ¥ &Y A | 57 T OEy #
=TT A A wt ey fF A
¥ gtz gqrfesr frutfa ot | &
AT 9Ear g fvogw 3 ¥ s
Tt F1 fo g g ?

it wprf g A AT agA I |
AT T T3 AT | qA i gEe ) a8
R g fF o da ¥ ogw ow AT &
FrEETEAT W17 fewa sfaaadz A
TET AT Ig AT Fro faTwy TE gw
TR FEAT AR A IAR! R HIAT
TTr | WA EW WA H TifeEt oaree
FOA AT T T AT GH gg AT IGAT AR
7 fF guwt dzAt wo A @ S wfeaa
foerr ameit 2, fomr gaaT T faet
o, ag feEadr gadr | TAET AT
F74 | &1 OEE o O

Mt 7o ®ATo gAY WA AT
HERA F §ATT F q1E &Y F IATH FaT
& fr ag vTTe T A9 g | & ag areen
el g f& N omE e e
1 GITA THRAAT F1 AT KT aAg G 7T
Ferfme famay & wfemré gf &, ar 7
3ITF! qZ 7T GG T H qgiA wrEw
T ggasa g afe AE A1 weefeor
o7, g9 Fafadt ¥ F19 § % 99
far s &7 39T &7 E R 7
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ot wAAT Wg  FAET BY T A
FarT 77 & A qaman e gw frew
AT AT T AT WY THTT Fhel §SEE I
#1 QY AR § wifer owwAw A6 2
g & 1 gar g wife oENEw w71
foar vamedz @ % qofas &w
I AT AT SR 3IR w1 @
A% F ERAT E I F FfOM FT T
At IAFT FFEOS TS @

Shrimati Savitri Nigam: It is al-
ways usual that when the import
policies are declared or export policies
are declared, there are repercussions
of those declarations on the various
markets. May I know if the hon
Minister is aware that besides the
small indus.ries the farmers are also
being adversely affected because of
the delay in declaring the policies?
When their goods were already sold
in the market and have gone in the
hands of the hoarders, then only the
policy was declared by which time
the farmers had already suffered.

Shri Manubhai Shah: The farmers
do not come into the picture. As the
hon. lady Member knows, thz import
policy which has to be announced is
only with respect to the manufactur-
ing units and the established impor-
ters. There are no goods to be hoard-
ed in this case and the farmers do not
come into the picture at all.

Shrimati Savitri Nigam: There are
two sources of supply for the raw
material, . . .

Mr. Speaker: She has put a very
long question and so how could it be
answered?

Shrimati Savitri Nigam: One is
the import and the other is the pro-
duction in the country,

Mr, Speaker: We will hear her at
some other time. Shri Samanta.

Shri S. C. Samanta: May I know
if it is not a fact that a number of
small scale industries are at the
verge of extinction because of the
non-availability of raw materials in
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the country and may I know what al-
ternative steps have been taken by
Government or are going to be taken?

The Minister of Heavy Engineer-

ing and Indus'ry in the Ministry of

Industry and Sapply (Shri T. N.
Singh): I will answer this question
with your permission. It is true that
many of pur small industries are to-
day in great difficulties. For this pur-
pose we are trying to draw as much
as possible from rupee sources coun-
tries as well as through some free
foreign exchange, whatever may be-
come available. We are attempting
to do whatever is possible in the
present circumstances for the small-
scale industries.

st aerare fag T ag 9 AT R
fFamter o gl fs genfami
¥ 9@ a7 757 41 917 & UF g7 @ A
mIgy 7

wft sAATE Wy - A7 W A A
sa1 fr orosy aAET aFr &M 2

Shri R. S. Pandey: The
P.an is going to be finalised, and 1
want to know whether the hon.
Minister has suggested something to
the planners 1o suggest som2 remedy,
some vig media, to the small-scal®
industrialists who have invested their
monsy. and thev are being told no
foreign ecxchange and no raw male-
rial will be given. When that is so.
how do you cxpect them to producc
the goods?

Shri T, N, Singh: The hon. Member
must be aware that a committee was
appointzd to go intp this very gques-
tion—the Lokanathan Committee . . .

fourth

Shri R. S. Pandey: Appointment of
a committee is no answer.

Mr. Speaker: Order, order.

Shri T. N, Singh: After that, some
recommendations have been made in
order to ensure a regular supply of at
least certain very necessary items to
the small industries: and thosc re-
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commendations are bring implement-
ed.

st areesa feegr: e
WEISA TFANE TAZTR(eTTAE #T ATATE
a7 2 TIHz F1 IO ONTS feAT AT
77T 4t | & FrAn =gt g oows o-
ad A A vHelE gEr 617 Ius
uas # g 3 fEEAT wifer oemsw
& 7

it saTE g 32 A7 TEE WA
a8 & & A Tw
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UFTEH T 20 FIT T TEE OALE-
famrifz sqraT femm )

siwal areEn feg o sz -
fao saw s 2 f6 s=W wa f
wifeA g #1 337 feqea £ 1 &
AT JTRAT g 5 v § T it
UFRS T FATT FATAT ATMEC A7 FAAT
FHTAT ITAET | SR F1 % 100 FU0%
FAMT | ZAA IAF U9 7 fFHaar a=i
T 97 fEFan, @17 3@ 100 0%
oTaT a1 AET ¢

ot wrar g - 815 FUT A
wF A IE fafaedt F Fomet o =
# ferr & afgw 97 oqre= fwgr
wrEA fafae=e & guar 19 AE #
ST H A 803 FIS HTYHT AT, HIT
fras & &% mAWT 815 FUTH
qﬁfwﬁq.thﬂgml

Shri P. C. Borooah: May I know
uvn what basis different levels of tax
credit have been fixed?
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Shri Manubhai Shah: The import
po.icy has nothing to do with tax
credit.

Shri Basappa: Are any steps being
taken to solve the technical and other
problems of import substitution in
this country?

Shri Manubhai Shah: Yes, Sir; that
is very important question. We have
appointed a committee on import
substitution under the chairmanship
of Dr. V. K. R. V., Rao, Before that,
as the House is aware, there was the
G. L. Mehta group which had studied
this problem. Now we are even
thinking that if this study group re-
commends, we may have one or twn
technical institutions working on im-
port substitution.

o} T zifemy © gaTo A T
T FATET 2 I8 F wvE & 1
¥ A F TAW 97 agd T FHT q2av
& a1 & quAT AT g fF # fae w_r-
a4 A1 & TFATH &F FTO AT FTAA
fafaedy a1 3o oifeedt a7 o &
T DY FEawA A
gE?

ot ward g - A s fafred
w1 qaTe AE ¢ dfw SfF e w1
aga | il F7 HEAT ggAT § 9w
FT0 TO 37 ET AT AT § | I
gt qgat @ i e gat ota oRe
TS § W # ifafactg € va-
T gRTe F1, fFaar e 1 frgame-
Wz 00T | AR "o #1 9aT1 ¢ fF
2T T UF, WiT g # ared s &
aTeT & wfeA QEgEel ga TR wE
WM TEEEE AE BT § e 9
T § AR AT

=t wHTT A AT AT AT
q TR F7F A A9 sa F afa
fafirai #1 g7 F7 379 qor § fF 3741
a1 77 T H gt § 7
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st FTATE g FHA T UAE-
T GEaTEAr FREN BT Afaw gt
oiC FAE a9 geafad s, AT
FIINA iz gsfecye sqifadmd a9
#1 v wofawr gad foar av

it WiwTC o ATWT : F1 HHT
Fr 7% £ a7 A1 69 g 97 #Y
i g

st wAwid =g weY @ fraifag
ZOTE a1 & AT gardr oot s &
FA T F Fgrave 97 fea v g

Shri Dinen Bhattacharya: Whil2
issuing import licences, does the gov-

“ernmeni take care to see that the

existing concerns get their full quota
before issuing it to any new concern?

Shri Manubhai Shah: That is the
general policy to feed the existing
units as much as possible and only
th= balance. if any. or which can be
made oput from extra resources goes
to new industries

S T T TR : FAT AG A &
fF adam oA Aifa & Fror dE
F €T FTE § IeqTEA W7 T Tav
& oY afz w9 & ot 5% foo TeRde
FFT I EETE?

st fre /10 fag : A= F wdr
T FITEM & IOTEA F AT agd FHT
W& zE § afea wvat #dr A@r gE
wiforor ag 1 o1 @ ¥ aw 39 O-
grF w7 waa Afas @ Srea {5
FETH |

Dr. Sarojini Mahishi: May I know
whether the government have agreed
to reduce, and if so to what exten:
there is reduction, in foreign exchange
allotment given tp established expor-
ters and also to the prospective expor-
ters who have made a default and
have not been able tp manufacture
and export?
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Shri Manubhal Shah: The question
has bezn complicated. From what 1
have® und=rstood, I may say that
‘there has been no delay in allotting
to the exporters what their require-
ments of imports were. Out of some
lakhs of exporters in this country,
the defaulters are only nominal,
which I have explained before the
House several times. Those who de-
fault are not given any assistanca;
they are de-registered and blacklisted.

Flying Mail Accident

+
( Shri Bagri:
Shri Yashpal Singh:
Shri D. C. Sharma:
Shrimati Savitrl Nigam:
Shri §. C. Samanta:
Shri M. L. Dwivedi:
Shri Vishwa Nath Pandey:
Shri Hem Raj:
Shri Daljit Singh:
Shri Ram Harkh Yadav:
| Shri P. L. Barupal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Flying Mail bound for Amritsar was
Involved in an accident on the 12th
May, 1965 at Sanda] Kalan Railway
Btation on the Northern Railway;

(b) if so, the number of persons in=
jured and killed as a result thereof;
and

(c) whether any enquiry has been
held and if so, the result thereof?
@ darg § aww-AA (so T
g iag) : (%) e
(@) =7 gdzar & w18 agf 72w )
13 =afe = gy faad & o5+
HET FIE /TS |
(1) aTs feqd @ dEm @
WL qIAFT ¥ gz Fv aifafas aiw
&1 & 1 3% folE &1 wam g s
TR
star f N gIEN ¥ IA A -
T F X F Tl Y f AR gwh
993 (Ai) LSD—2.
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& fog Faer ag1 F100 A= ¢ afeq ag
Wl OF FTOT & g1 1

Shrimati Savitrl Nigam: May I
know why it has taken so much time
for the Enquiry Committee to give
its final report, and whether any in-
terim report has been asked for by
the Ministry?

Dr. Ram Suobhag Singh: Yes, Sir;
we have got this interim intimation
and the Additional Commissioner of
Railway Safety does no! hold any-
body responsible for this accident,
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Shri S. C. Samanta: May I know
whether any preliminary enquiry was
made; if so what are the reasons that
have been found out?

Dr. Ram Subhag Singh:
just answered this question.
ot fasaarq quim ;@@ § 9™
a¥71 ¢ {5 A foE &3 aF wia
gl ariar ?
To T Jn fag @ Y gT
oy il e A A g E
ot gATw ¥ & 9 awar g
5 St g fasd) 3mRR faet =nfag
oY g F7 agA AT F IAF 7ZAT 4 ?
wio w gan fag : 7, dfswa
43 A% g TEAET A4 |

&t So Wo FAI : AW A= wERE
& w21 f gAY ST 3 #1 oz § ag
oY gHEATHi #1 CF FO I aFAL
|1 & oAt Srga g fFama dgm
dama # szt o v sa aw A gde
g€ 2 fran fa oz agt = faat agd og
of :5ifs @3 § ag aliar § i quer
ATEA qGWl JTdT 5 FU A ATAT AT §
fe @zt 97 f@aw for qger @mgd aser
w§ of aifw ag wew &1 fF a7 s
agf ar ?

Mo T gun fag © 399 g1 A&
aifzT 1

Shri S. M. Banerjee: May I know
whether it js a fact that in recent
months the number of a-cidznis ars
much mora than in th2 preceding three
or four months; if so, what are lhe
causes and whether all the recommen-
dations of the Kunzru Committez have
been implemented to s2e that safety
measures are properly maintained?

Dr. Ram Subhag Singh: Most cf
th- recommendations of ths Kunziu
Committee have been implemented.
It is not a fact that there have been
a8 larger number of accident during
this month.

I have
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Shri S. M, Banerjee: I said: ‘during
the last three or four months’.

Expansion of Bhilai Steel Plant

Shri P, lt Chakraverti:

Shri P. C. Borooah:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shri Hem Barua:

Shri Onkay Lal Berwar

Shri Hukam Chand
Kachhavalyas:

Shri Bade:

Shri Brij Raj Singh:

Shrimati Tarkeshwarl
Sinha:

Shri Daji:

Shri Mohammad Elias:

Shrimati Vimla Devi:

Dr. Mahadeva Prasad:

Maharaikumar Vijaya

| Ananda:

( Shri Mohammed Koya:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
Soviet Union has agreed to undertake
further expansion of the Bhilai Steel
Plant to a eapacity of nearly [our
million tons in the Fourth Five Year
Plan; and

(b) if so, the broad outlines of the
proposal and action taken thereon?

The Deputy Ministey in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) and (b). Soviet ass:is-
tanca has already been committed for
installing iron making facilities in
advancz of Bhilai's expansion during
the Fourth Plan period. The Soviet
Union have also indicated their w:i-
lingness to assist Bhilai’s further ex-
pansion during the Fourth Plan pe-
riod and have agreed to dcpute a
team of Sovist experts to India
shortly to formulate specific propo-
sals in this regard in consultation
wi'h our experts. Preliminary techni-
cal studies indicate that Bhiai can
be expand>d in stages 1o a capacity of
4 to 4'5 million ingot tonnes from 25
million ingot tonnes at the end of the
current expansion, the first s'age of
expansion taking its capacity to 35

s {
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million ingot tonnes. The details of
the Fourth Plan expansion can, how-
ever, be settled only after the visit of
the team of Soviet experts.

Shri P. R, Chakraverti: May I know
whether USSR, has given any indi-
cation as to how the required equip-
m:nts and machinery for the pro-
gramme are proposed to be met?

Shri P. C. Sethi: First of all we are
taking up the putting up of six blast
furnaces. Then, after the Sovist ex-
perts come, we would bs able to de-
cide what further possibilities can be
exp ored,

Shri P. R. Chakraverti: In the con-
text of the new agreement with re-
gard to the proposed Bokaro steel
plant, may I know whether U.S.S L.
wan's to stagger the period over a
longer period; if so, up till what time?

Shri P, C. Sethi: No, Sir; there
is no staggering at all.

Shri P. C, Borooah: May I know
whether there is any provision for the
training of Indian technicians under
this scheme? If so, what are the de-
tails?

Shri P. C. Sethi: The question of
training of Indian technicizans would
not fall under the purview of taij,
But, as far as is necessary, Indian
technicians are being sent to U.S.S.R.
for training.

ot fawfa fow @ ot w47 o7 &

Faral g fr famd & vemzg w1 wx
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a1 T @ T sEd @iz i
Y WX FX CAE 1§ 5z srAar
iz g 5 9% afmz gfma
TFR T T & i §F A
I FT QT §, AT ww faars
A A & oFdaT & e
i @iz F fagior ax £% waw
ar 7gi a3
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Shri Hem Barua: Is it a fact that
the Planning Commission has decid-
ed to peg down the steel target for
{the Fourth Plan from 165 million
tons to 145 mil ion tons. If so, may
I know what iz the attitude of the
Government towards this proposal?
How far is the proposed expansion
of the Bhilai plant likely to contri-
bute {owards thz fulfilment of the
target, whatever it might be?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): We are still
at the stage of consideration. I do not
thint we have agreed to any cut in
the proposed production of 16'5 mil-
lion tons and if the finances can be
managed 1 would like to stick to that
target and see that we reach that tar-
get. Therefore, at this stage, when
we are still discussing it, I am not
able to give any categorical answer
to my friend, Regarding the other
question, when there are three or four
questions clubbed into one it is giffi=
cult for me to remember al] of them
and answer all of them, In this case,
I remember that the second question
was about the expansion programme
for Bhilai, That will not cuffer, That
target wi!l be maintained- ’
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Shrimatil Tarkeshwari Sinha: Msy 1
know whether the programme of fur-
ther expansion will be preceded by
the question of the study of the cost
of manufacture of steel, because we
are producing very costly steel? May
I know whether this question will be
examined before any expansion takes
place?

Shri Sanjiva Reddy: Whatever miay
be the cost of steel, we will have to
produce it for the progress of this
country. Anyway, as declared in
Parliament in the budget se:sion, we
are now appointing a committze to go
into question of cost and recommend
steps to see that the cost of produc-
tion of steel is brought down.

Shri M. R. Krishna: After having
obtained the experience of starting
three big steel mills, may 1 know
whether the Government is in a posi-
tion to start any more ctee] mills of
higher or lower capacity purely with
Indian techniciansp

Shri Sanjiva Reddy: It is a very im-
portant question. It is my hope that
at least in the Sixth Plan we will be
able to have a stee] plant with wholly
indigenous equipment and Indian en-
gineers,

Shri Bhagwat Jha Azad: Regarding
the demision on the Soviet team now
coming over here, may I know whether
It has been considered that the expan-
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sion will be in the framework of our
present units or it will require scpa-
rate construcltion of everything?
What will be its repercussion on cost?

Shri Sanjiva Reddy: The Bhilai ex-
pansion was contempla‘ed even ear-
lier. 1t is in the whole set up.

Export of Shoes to USSE.

+
Shri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Dr. P. N, Khan:

“246. 9 Shri M. R. Krishna:
Shri P. C. Boronih:
Shri P. R. Chakravertl:

! Shri Ram Harkh Yadav:
| Shri Bagri:

Wil! the Minister of Commerea be
pleased to state:

(a) whether any fresh trade agree-
ment has been concluded with Russia
for the export of shoes during the
current year;

(b) if so, the tstal value of zh0es
to be exported to that country; and

(c) whether the payment will pe
made on rupee or barter system?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
current five year trade wgreement
with the U.S.S.R. was signed in 1963.
It is valid till the end of 1968, Under
this agreement the value of footwear
to be exported to the Soviet Union
from India during the current year
will be of the order of Rs. 2°55 crores.

(c) Payment will be made in non-
convertible Indian rupees.

Shri S, C. Samanta: May I know
how the selling price of exported
shoes is ca'culated. Ag the elling
price in Russia is very high, may I
know whether Government has made
any attempt to distribute that money
among the manufacturers?

Shri Manubhai Shah: The costs go
up on the basis of labour, the raw
materia] and various other overheads
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in the small decentralised factories.
The prices are fixed on ‘he basis of the
best possible negotiated foreign trade
agreement. There is no question of
distributing the money. As far as the
manufacturers are concerned, they are
keen to produce more and sell more.

Shri S. C, Samanta: Here only the
value of exportegq goods has been
given. May I know whether there has
been an increase in the gquantities
also?

Shri Manubhai Shah: As it is, it is 6
lakh pairs of shoes, We are trying to
increas: it to 8 lakh pairs of sho=s next
year and 1 million pairs of shoes in
the Fourth Plan.

Shrimati Savitri Nigam: Since the
prices of raw materials and the jabour
costs are going up, may 1 know whe=
ther Government intends to get the
prices revised so as to give more wages
to the poor labourers and some more
concessions to them?

Shri Manubhai Shah: The price
revision is not only in our hands be-
cause the buyers are the foreign
buyers. The prices can he the one
which is acceptable to them and ac-
ceptable to us. As far as the local
industry is concerned, as against a
mere export of 50,000 pairs of shoes,
we are now exportineg § lakh pairs of
shoes to the Soviet Union and we are
trying to go upto 8 lakh pairs of shoes
and 1 million pairs of shoes in the
Fourth Plan. That would show that
the trads is not at all too bad.

st wo w0 f7AL : § 77 wrAer
gt § 6 37 33 uilie & weaia
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Shri M. R. Erishna: May I know
what percentage of this order has
been executed through the big con-
cerns like Bata and Flex and what
percentage is handled by the small
manufacturers and co-operatives?

Shri Manubhai Shah: Practically
hundred per cent, as far as this order
is concerned, barring a small order on
the BIC, of it ig all leather shoes and
not the canvas shoes which are gene-
rally exported by Bata, This is con-
centrated in small factories in Agra,
Jullundur, Kanpur and Calcutta, the
places which I mentioned earlier.

Shri P. C. Borooah: May 1 know
whether there is a proposal with the
Government to set up the shoe manu-
facturing factorieg in th2 public sector
to meet the growing demands of the
country?

Shri Manubhal Shah: We have de-
cided to establish two factories under
the State Trading Corporation because
the demand is so much increasing
that we cannot get quality shoes for
raising the figure to 2 million pairs
for the varioug countries of the world.

Shri P. R. Chakraverti: Apart from
the quesstion of U.S.S.R. sincerely try-
ing to accommodate India, so far as
the export of shoes is concerned, may
I know whether the Government has
taken steps to see that the standard
is properly maintained?

Shri Manubhal Shah: As I mention.
ed in an earlier answer, the private
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trade which is very extensive in this
country in the shoe line has been fully
invited by us to develop the capacity
and because we find that a steady
supply of standard quality has to ba
assured, some attempt has to be made
by the State Trading Corporation also
to promote production,

o e ;. FAT HAT wEET 93
JATA KT FT &4 6 99 g § 29
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Shrl Manubhai Shah: As far as
exports are concerned, from 15th
August this year, we have arranged
for canalisation of export of shoes
through the State Trading Corpora-
tion,

Mr. Speaker: Short Notice Question
No, 2. Shri Sivamurthi Swamy.

The hon. Member is not here. We
shall take wup Calling Attention
Notice.

WRITTEN ANSWERS TO
QUESTIONS

Manufacture of Watches

Shri Rameshwar Tantia:
Shri S. M. Banerjee:

Shri Yashpal Singh:

Shri R. S. Pandey:

Shri Surendra Pal Singh:
Shri D. C. Sharma:

Shri Vishwa Nath Pandey:
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Shri Basappa:
Shri D. J. Naik:
Dr. Mahadeva Prasad:
Maharajkumar Vijaya
Ananda:
| Shrimati Maimoona Sultan:

kshri M. R. Krishna:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that Govern-
ment are considering proposals of
Swiss and Soviet collaboration in the
manufacture of watches in India;

(b) whether it is also a fact that a
team of experts from Switzerland
visited India in this connection;

(e) if so, whether
has been reached; and

any agreement

(d) if not, when a final decision is
likely to be taken in the matter?

The Deputy Minister in fhe Minls-
try of Indusiry and Supply (Shril
Bibudhendra Misra): (a) and (b). Yes,
Sir.

(c) and (d). The proposals are at
present under examination.

Import Levies on Indian Gooeds

J Shri Vidya Charan Shuida:
|_Shri R. S. Pander: .

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 402 gn the 12ih
March, 1965 and state:

*248.

(a) whether any further steps have
been taken by the British Government
in deference to the Resolution of the
GATT Council regarding concessions
in the import levies on the Indian
goods; and

(b) if so, the details thereof?

The Minister of Commerce (Shrl
Manubhai Shah): (a) and (b). Since
my last reply on 12th March, 1965,
the Government of United Kingdom,
as the House is aware, has reduced
the surcharge of 15 per cent to 10 per
cent with effect from 27th April, 1965.
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Export Pelicy

Shri Mohammed Koya:

Shri P. R. Chakraverti:

Shrimati Savitri Nigam:

Shri Yashpa] Singh:
“249. { Shri Daji;

Shrimati Vimla Dewvi:

Shri Sham Lal Saraf:

Shri P. C. Borooah:

[ Shri Bagri:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have eny
proposal under consideration to evolve
4 national Export Policy on the lines
of the National Industrial Policy; and

(b) if so, whether Government pro-
pose to bring forth any resolution to
this effect during the current Session
of Parliament?

The Minister of Commerce (Shri
Manubhai Shah): (a) The Draft Policy
Statement on Export Promotion is at
present under consideration of Gov=
ernment in econsultation with the
Planning Commission.

(b) It
Draft Policy

is proposed to place this
Statement before the
Parliament after it has been consi-
dered by the Natlional Development
Council, which is due to meet on 5th
and 6th September, 1865 and there-
after by the Cabinet.

Development Bank for Asia

Shrimati Tarkeshwari Sinha:
Shri Raghunath Singh:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Karni Singhji:

Shri R. Barua:

Shri D, C, Sharma:

Shri H. C. Linga Reddy:
Shri Warlor:

Shri Yashpal Singh:
Shri M. Rampure:

Shri Kanakasabai:

| Shri R. S. Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether India has been sounded
of a proposal mooted by the World

Bank to open a regional banit in Asia
for financing Asian development pro-
jects; and

(b) if so, Government's reaction to
the proposal?

The Minister of Commerce (Shri
Manubhai Shah): (a) No, Sir. The
proposal was mooted by the Asian
countries through a resolution adopted
by the ECAFE on economic co-opera-
tion in the ECAFE region, and an
expert group was appointed by the
ECAFE which studied the problem
and submitted a report recommending
inter alia that an Asian Development
Bank be set up.

(b) The proposal has been supported
in principle and the details are now
being examined. The matter is likely
to be discussed further at an ECAFE
meeting to be held in October, this
year.

Export of Books

0251 S Dr, L. M. Singhvi:
"7\ Shri Yashpal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether it is proposed to deve-
lop exporf trade in text books and
technological publizations;

(b) if so, the estimated demand for
these items; and

(c) the facilities proposed to be
exiended to encourage this line of ex-
port trade?

The Minister of Commerce (Shrl
Manubhai Shah): (a) A scheme to
promote exports of books in general
is already in operation.

(b) Text books and technological
publications are in demand in all
developing countries, Some of the
neighbouring countries import this
item to the tune of about Rs. 6 crores
annually.

(¢y A special export promotion

gcheme for books, journals publica-
tions etc. is already in operation. A
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committee consisting of Dr. Lakda-
wala, Shri Sachin Chowdhry, Shri
Da-Costa and Shri Taraporewala is
considering the ways and means to
promote larger exports of books ete.

Overcrowding in Trains

*252. Shri Gokulananda Mohanty:
Will the Minister of Railways be
pleased to state:

(a) whether Government's attention
has been drawn to the overcrowding
in the third class bogies specially in
all the Mail and Express trains on all
the Railways; and

(b) whether Government are consi-
dering to introduce any new measures
to ease the overcrowding in the third
class bogies?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sobhag
Singh): (a) and (b). A statement is
laid on the Table of the House.
[Placed in Library. See No LT-4652/
65].

Modernisation of Textile Industry

*253. Shri Heda: Will the Minister of
Commerce be pleased to state:

(a) the progress made so far in the
renovation and modernisation of Tex-
tile Industry with particular reference
to the automatic lcoms;

(b) whether any difficulty is being
experienced for want of foreign ex-
change; and

(c) if so, the action being taken in
the malter?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) During the first 4 years
of the 3rd Plan, approximately 117
million old spindles and 21,900 old
looms, alongwith other preparatory
spinning and weaving machinery,
have been replaced. About 7000 auto-
matic looms have been installed in
replacement of plain looms.

(b) and (c¢). As far as possible,
eredits are arranged for import of
textile machinery on suitable terms
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and steps are being taken to increase
indigenous  production of textile
machinery. With this availability to
the extent of our resour:zes. maximum
modernisation is being done and new
units are being established.

Export Promotion and Entitlement
Scheme

*254. Shri Harish Chandra Mathar:
Will the Minister of Commerce be
pleased to state:

(a) whether the Export Promotion
and Entitlement Scheme has run
into any trouble;

(b) if so, what are the deficiencies
of the scheme; and

(c) the action taken or proposed
to be taken by Government in this
regard?

The Minister of Comtherce (Shri
Manubhai Shah): (a) to (c). No, Sir.
In view of the foreign exchange situa.
tion, all aspects of imports, exports,
foreign exchange, repayments of
foreign eredits and loans ete. had been
reviewed by Government and as such
there wag a natural anxiety among
trade and industrial circles about
import policy and export policy.

After reviewing all aspects, Govern.
ment announced the import policy on
1st July, 1965 and the Red Book and
Export Policies on 15th and 17th July,
respectively. A copy of the press
note announcing a few modifications
in the Export Promotion Schemes is
laid on the Table of the House.
[Placed in Library. See No, LT-4653/
65]. The Export Promotion Schemes,
with slight modifications as given in
the press note, now continue on @&
firm, stable and long-term basis.
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Exports

Shri Basappa:

Dr, Mahadeva Prasad:
Shri Raghunath Singh:
Shri Indrajit Gupta:

Sh-i Vasudevan Nair:
Shri Sorendra Pal Singh:

*256.

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that there
has been a fall in exports during the
last few months;

(b) it so, to what extent and the
eauses thereof; and

(c) the steps taken to remove the
‘causes hampering more exporis?

BHADRA §, 1887 (SAKA)
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The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The decline was due largely to
the ban on export of groundnut oil
and groundnut owing to increased
domestic requirements and the steep
fall from £ 105 per ton to £ 19 per ton
in international prices of sugar. Lower
exports of mill-made cotton niecegoods
to Britain and shortfall in the coffee
crop and reduction in export of rice,
pulses, gram and other agricultural
commodities were additional reasons.

(c) Steps are being taken in consul-
tation with other Ministries gnd State
Governments to increase the produc-
tion of export commodities of agricul-
tural and industrial origins so as to
meet the domestic needs to a reason-
able extent and to ensure sufficient
gurpluses for export. Negotiations
are also being undertaken with other
countries with a view to the lowering
of tariff and non-tariff barriers against
Indian goods.

Import Policy

*257. Shrimati Renuka Ray: Will the
Minister of Industry and Supply be
pleased to state:

(a) how much foreign exchange is
likely to be saved by the recent
cuts on imports to be made by the
established traders and others; and

(b) how far cuts on essential

items for industrial production

are
being offset by import free rupee
payment and the indigenous manu-

facture in the country?

The Deputy Minister in the Minis-
try of Industry and Sopply (Shrl
Bibudhendra Misra): (a) Taking the
total of the free foreign exchange as
also the credits gvailable for mainten-
ance imports, as compared with last
year, the saving is likely to be of the
order of Rs. 100 crores on the basis
of present estimates.

(b) It is difficult to estimate how
much imports will be secured from
Rupee Payment countries as trade
negotiations with them are currently
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in progress. It is our hope, however,
that with the increasing difficulty in
obtaining foreign exchange as also the
increased cost of imports, the indi-
Zenous manufacturers will exert them-
selves to meet the shortage.

Manufacture of Scooters

Shri Jashvant Mehta:
Shri P. R. Patel:
Shri Heda:
) Sh-i R. Barma:
w258, Shri Yashpal Singh
] Shri D. D. Mantri:
Shri Basumatari:
[_Shrl R. S. Pandey:

Will the Minister of Industry and
.Supply be pleased to state:

(a) the number of applications
received for the grant of licences
- for manufacturing scoo'ers and auto-
.eyeles during this year upto the 30th
May;

(b) whether Government have
- fixed any criteria for allotting manu-
facturing licences; and

(c) whether any applicant has in-
‘formed Government that he can
manufacture scooters without any
foreign collaboration?

The Deputy Minister in the Minis-
‘try of Industry and Supp.y (Shrt
Bibudhendra Misra): (a) and (b).
The last date fixed by Government for
receiving applicationg for additional
licensing of scooters etc. ‘was
31-5-1965. The number of applications
received upto that date is 146.

While inviting fresh applications, it
was laid down that the schemes should
envisage inter glia a capacity of
*30,000 to 60,000 Nos. per annum for
scooters and 50,000 to 100,000 Nos. per
annum for Auto-cycles; the phased
manufacturing programme  should
start with a minimum indigenous cun-
“tent of 80 per cent going upto 100 per
cent in two or three years; in the case
of Auto-cycles, the retail selling price
should be about Rs. 400 or Rs. 500.

(c) Eight applicants have submitted
-schemes involving no foreign collabo-
ration.
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Industries in Africa

Shri R. Barma:

Shri Raghunath Singh:
| Shri ¥Yashpal Singh:

Shri D, D. Mantri;

Shri Basumatari:

Shri Ram Sewak:

Shri P. G. Sen:

Shri Mohan Swarup:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that some
Indian firms have been permitted to
set up certain Industries in Africa;

*259.

(b) if so, the details thereof; and

(c) by whom these industries are
to be set up?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). Yes, Sir.
A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-4654/65].

Hard Board Factory In Canada

Shri Narendra Singh
Mahida:
‘m.J Shri Raghunath Singh:
| Shri Onkar Lal Berwa:
Shri Kindar Lal:
[Shri Vishwa Nath Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether it is fact that for
the first time India will export tech-
nical know-how and skill to an
advanced country like Canada under
a joint venture for putting up a hard
board project there;

(b) if so, the broad features there-
of and whether such collaborgtion
will be extended further to other
advanced countries;

(c) whether India has been assist-
ing countries in the South-East Asia
and Africa in industrial projects;
and

(d) if so, the particulars of nssis-
tance given, country-wise?

" The Minister of Commerce
Manubhai Shah): (8) Yes, Sir.

(Shri
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(by The proposed plant will be an
Indo-Canadian joint wventure, The
Indian contribution will be limited to
Rs. 123 lakhs worth of machinery,
equipmeént and materials to be export-
ed from India, besidéi the manage-
ment control. It is Governmenrt’s
policy to encourage the initiative of
Indian industrv in establishing joint
ventures abroad on the basis of sup-
ply of plant, machinery and technical
know-how from India. Approval has
already been accorded to a few other
proposals for establishing such urits
in UK, N. Ireland and Columbia.

(c) Yes, Sir.

(d) Besides allowing export of
plant, machinery, equipment against
Indian equity participation in the pro-
Jject, Indian gssistance also includes
parting with technical know-how and
providing training facilities in Ind'a
to foreign technicians. Such assizt-
ance is extended in respect of six
units being set up in Nigeria, four in
Ethiopia, three in Ceylon, two in
Nepal and one each in Uganda,
Jambia, Kenya, Libya and Malaysia.

A gtatement indicating detalls of
Joint Venture Projects, approved by
the Government so far. is laid on the
Table of the House. [Pleced in Lib-
rary. See No. LT-4655/65].
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Steel Plant at Salem o

[ Shri Hem Barua:

| Shri P. R. Chakravertl:

| Shrimati Savitri Nigam:

262 J Shri P. Venkatasubbaiah:
"7 Shri Ravindra Varma:

Shri Ram Harkh Yadav:
Shri Ram Sewak:

| Shri P. G. Sen:

| Shri Muthiah:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that the
Government of Madras propose to
build a steel plant at Salem;

(b) if so, the rated capacity of the
proposed plant; and

-(c‘i' the assistance asked for from
the Central Government and Gov-
2rnment’s reaction thereto?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c). No,
Sir. However, the Government of

‘India are considering the possibility

of putting up a small plant in this area
to produce low aloy steels.
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Dastur and Co. In:cc;;ding to Article 4 cf the

o-Soviet Agreement dated the

[ Shri P. R. Chakravertl: 25th January, 1965, for the construc-

Shrfmati Savitri Nigam: tion of Bokaro Steel Plant, Indian

g:n P. C. Borooah: organizations will be associated with

ri A. N. Vidyalankar; the engineering of Bokaro. Governs

Shri D. C. Sharma: ment have since decided that such of

Shrimati Tarkeshwarl Sinha: the work as will devolve on Indian

Shri Hukam Chand organisations according to this Agree-

K:“m“i!a: ment will be assigned to Messrs.

Shri Brij Raj Singh: Dastur & Co. subject to a satisfactory

Shri Bade: agreement regarding fees. The extent

. Shri Indrajit Gupta: of Messrs Dastur & Co's association,
4

Shri Yashpal Singh;

Sh-i Daji:

Shri Mohammad Elias;

Shrimati Vimla Devi:

Shri D. J. Naik:

Shrimati Sharda
Mukerjee:

Shri R, Barua:

Shri D. D. Mantri:

Shri Basumatari:

Dr, L. M. Singhvi:

Shri R. S. Pandey:

L Shri Bagri:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that Mla.
Dastur and Co. has withdrawn its
offer to convert the firm into a pub-
lic sector organisation of Industrial
Consultants;

(b) if so, the reasons advocated by
the firm; and

(c) whether the Indn.Soviei
agreement on Bokaro contained any
clause indicating the extent to which
M|s. Dastur and Co. would fit o
the new set-up?

The Minister of Steel and Mines
.(Shri Sanjiva Reddy): (a) to (c).
During the negotiations with Messrs
Dastur & Co., the firm had indicated
that they were not willing to be
taken over in the public sector as they
were not preparsd to give majority
shareholding to Government, and that
with Government control they would
lose their independent method of
operation.. QGovernment did mnot,
-therefore, consider it worthwhile to
pursue this gspect with the firm,

however, is {o be dissussed and settled
with Soviet organisations after the
detailed project report for the steel-
works at Bokaro is submitted and
accepted by the Government, Pro-
posals have also been made to
Dasturco for their associalion with
work on the Bokaro Stes] Plaut which
is outside the scope of the BSoviet
organizations and Dasturco's reply i
awaited in this regard.

Prices of Cars

(Shri P. C. Borooah:
Shri Warior:
2 d S0 Prabhat Kar:
Shri Vasndevan Nalr:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Short Notice Ques-
tion No. 8 on the 9th April, 1965 and
state:

(a) whether inquiry into the cost
structure of cars manufactured in
India has since been completed;

(b) if so, the findings thereof; and
(e) the action taken thereon?

The Deputy Minister in the Minls-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c¢). In
the reply given to Short Notice Ques-
tion No. 8 on the 9th April, 1965, it
was stated that Government would
examine to what extent the increases
effected by some of the manufacturers
of motor vehicles conssquent on the
levy of the 10 per cent regulatory
duty were excessive or improper and
take suitable action in the matter,
This has since been done. While the
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actual quantum of the increases effe-t-
ed by the manufacturers was found
to be in order, it was mnoticed that
four of the manufacturers had effected
the increases without waiting for
Government's formal orders, Govern-
ment's displeasure has been conveyed
to those four manufacturers and they
have been warned against such a:tion
in future.

Licensing of Industrial Units

 Shri Rameshwar Tantia:
Shri S. C. Samanta:
Shrimati Ramdalari Sinha:
| Shri Bagri:

Will the Minister of Industry and
Bupply be pleased to refer to the
reply given to S'arred Question No.
298 on the S5th March, 1965 and state:

{(a) whether the question eof
further speeding up the procedures
for the registration and licensing of
tndustrial units has been considered
by Government;

(b) it so, the main features there-
aof: and

(c) if not, the
delay?

The Deputy Minister in the Ministry
of Industry and Supply (Shri
Bibndhendra Misra): (a) Yes, Sir.

the

reasons  for  the

(b) A statement is laid on

Table of the House.
ie) Does not arise.
STATEMENT

To enable spesdy establishment of
industrial capacity the following
further stens have been flaken to
étreamline the procedures of licensing
and registration of industrial under-
takings:

Licensing of Industries

(i) In the engineering field, indus-
trial units have been given the free-
dom to diversify production for the
manufacture of ‘New Articles' with
existing plant and machinery pro-
wvided no additional foreign exchange
is required and provided further that
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(i) the items to be manufactured are
not on the ‘banned’ list; (ii) the itemns
are not reserved for the small scale
sector and (iii) no substantial reduc-
tion in the production of items already
licensed is involved.

(ii) In the non-engineering indus-
tries, diversification of production by
the manufacture of ‘New Arti-les’ has
been allowed freely in the following
fields:

(i) Alums—Existing sulphurie
acid manufacturers may be

permittad to manufacture
alums,

(ii) Dyes (of the same group),
and

(iii) Refrac-tories (diversification
within the licensed capacity).

It will, however, be essential to
ensure that there is no diversion of
production from prizcrity and essential
items to low-priority and non-ussen-
tial but more lucrative items.

(iii) Industrial units ars gllowed to
expand production beyonq their
licensed capacity provided they can
do so by the indigenous procurement
of components or raw materials and
without import of capital equipment.
New units in the power al:chol indus-
try may also be set up without obtain.
ing industrial licenses, subject to the
availability of molasses being certi-
fied by the Stale Governments.

Small Cars Project

Sari R. S. Pandey:

Sari Yashpal Singh:

Shri Surendra Pal
Singh:

Shri P. C. Borooah;

Shrimati Savitri Nigam:

Sh-i 8. C. Samanta: ’

Shri M. L. Dwivedi:

Shri D. C. Sharma:

Shri Subodh Hansda:

Shri Vishwa Nath
Pandey:

Bhri M. R. Krishna:

Dr. Mahadeva Prasad:

Sh-imati Tarkeshwarl
Sinha:

e
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Shri Karni Singhijl:

Shri P. R. Chakraverti:
Sh:i Himatsingka:

Shri Rameshwar Tantia:
Shri S. N. Chaturvedi:
Shri Raghunath Singh;
Shri Sarjoo Pandey:

Shri P. Venkatasubbaiah:
Shri Tan Singh:

Shri Mohammad Elias:
Shri R. Barua:

| Shri C. K. Bhattacharyya:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether Government have
held further negotiations with the
representatives of foreign firms who
have offered to collaborate in the
production of small cars in the
country;

(b) whether any agrcement has
been signed with any firm; and
. (c) if so, the details thereof and

the s‘eps taken so far in that con-
nection?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) Government
are still awaiting detailed proposals
from the interested parties.
for holding negotiations has not yet
come.

(b) No, Sir.

(¢) Does not arise.
Khetri Copper Mines

Shri P. R. Chakraverti:
| Shri P. C. Borooah:
| Shri Warior:
Shri Vasudevan Nair:
Shri Prabhat Kar:
Shri Surendra Pal Singh:
Shri R. S. Pandey:
Shri Yashpal Singh:
Shri D. C. Sharma:
| Shri Vishwa Nath Pandey:
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*267.{ Shri Bibhuti Mishra:

| Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Indrajit Gupta:
Shri P. Venkatasubbalah:
Shri Ravindra Varma:
Shri Karni Singhji:
Shrimati Renuka Barkataki:
Shri Naval Prabhakar:
Shri dimatsingka:

Will the Minizter of Steel and
Mines be pleased to state:
fa} whether an  agreement has

been reached with the French Ceon-
sortium for collaboration in the Khe-
tri Copper mines project in Rajas-
than;

(b) if so, the salient

thereof;

features

{¢) whether a firm of Finnish ex=-
perts had prepared a Project Report;
and

(d) if so, whether the French
consortium is expected to work
generally on the basis of the Fin-
nish Report?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes Sir,
an agresment for financial and technis
cal assistance for daveloping Khetrl
Copper mines has bz2en signed with
a group of French Companies in.lud=
ing Messrs. Venot and Messrs, ENSA
Company, France by National Mineral
Development Corporation.

(b) A statement giving the de'ails
is placed on the Tabl= of the House.

STATEMENT

The salient features of the agree-
ment are:—

(i) The French Group will act as



2219 Written Answers BHADRA 5, 1887 (SAKA)

Engineer Experts and advisers
in respect of the Khetri Cop-
per Project.

(ii) The French Group will pro-
vide the necessary plant and
machinery to equip the mine
and to process the ore and
furnish designs, drawings
specifications of the mine,
concentrator, smelter (except
Flesh Process) and refinery
angd also layout of a sulphu-
ric acid and ferlilizer plant.

(iii) The entire foreign exchange
requirement of the project in=-
cluding d2sign charges, c>stof
the equipment and charges for
deputing foreign  technical
personnel to India, will be met
by the French Group from out
of the Consortium Credit.

(iv) In case= the bids of the Fren:h
Group for at least 85 per cent
of the imported equipment are
accepted, the charges stipu-
lated by the French Group
(Rs. 7-28 lakhs) various items
of work wviz. for geologiral
studizs concerning the mine,
preparation of tender specifi-
cations, evaluation of bids etec.
will be vaived.

(v) In the event of the French bid
not being accepted, it would
be op2n to the Corporation to
procure the eguipment from
any other country according
to the design and specifica-
tion  prescribed by the
Fren:ch engineers.

(v1) In designing the project maxi-
mum amount of plant and
equipment of indigenous
manufacture and available in
India would be used,

(e) & (d). The project report was
prepared by Mls Western Knap Engi-
neering Company who arz at pressnt
the consultants of NDMC. But in res-
pect of the Flash smelting process
which is being adop ed, the World
patent rights are held by the Finish
Firm, M|s Outokumpu Helsinki, The
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Corporation proposss to purchase the
flash smelting pro:ess from the Fin=
nish Credit. The French group wili
however remain responsible for the
supervision, erection and coO-ordina=
tion in respect of thz plant as a whole.

New Mineral Projects

Shri R. §. Pandey:

Shri D. C. Sharma:

Shri Yashpal Singh:

Shri Rameshwar Tantia:

Shri Pottekkatt:

Sh-i A. V. Raghavan:

Shri Kappen:

Shri Visnwa Nath Pandey:

Shri Kindar Lal:

Shri P. Venkatasubbaiah;:

Shri Ravindra Varma:

Shri Ram Harkh Yadav:

Shri Sham Lal Sarafl:

Maharajkamar Vijaya
Ananda: i

Shri Bagri:

Shri R. Barna:

| Shri Kanakasabai:

| Shri Mohammed Koya:

*268, J

Will the Minister of Steel and
Mines be pleased to state:
(a) whether Government have

under consideration any scheme to
start preliminary surveys to dztermine
the feasibility of setting up wine
mineral projects in the country to
meet the requirements during the
Fourth Plan period; and

(b) if so, whether any decision has
been taken in this regard?

The Minister of Steel ang Mines
(Shri Samjiva Reddy): (a) and (bh).
A number of feasibility studies have
been wundertaken and a statement
giving information regarding them is
placed on the Table of the Housea.
[Placed in Library. See No. LT-4657/
65].

Recovery of Rails from a Kanpuor

Firm

J Shri Ram Harkh Yadav:
‘L Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:
(a) whether it is a fact that a truck

791,
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full of rails was recovered from a
firm in Kanpur (UP.) on the 35th
May, 1965;

(b) if so, the details of the reco-
very; and

(e) whether an other damaged and

stolen articles were also recovered
therefrom?

The Minister of State in the Minis-
try of Railways (Dr. Ram Snbhag
Singh): (a) to (¢). No. The correct
position is that on the basis of secret
information obtained by ‘he Railway
Protection Force at Lucknow, a raid
- was organised by them in the premises
of a firm of Iron and Electric Works,
Alambagh Lucknow on 5-5-1985 and
recoverad 36 rails worth Rs. 9,000
from a truck. 9 persens including a
Foreman of the firm and the truck
driver were arrested. The cae was
‘registered at police station Alam-

bagh, Lucknow on crime XNo. 328
under Section 3 of the Railway

Stores (Unlawful Possession) Act and
is under investization,

"Fire at Padreganj Station
Easterp Railway)

792. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
to state:

(South

{a) whether it is a fact that a fire
broke out at Padreganj Railway
Station near Balaghat on the Gondia-
Jubbulpore Section of South-Eastern
Railway on the 27th May, 1965 caus-
ing serious dameges;

(b) if so, the details of the acci-
+dent; and

(¢) the loss of property involved
in the fire?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Bingh): (a) Yes.

(b) On 27-5-1965, at about 11°13
hours a fire broke out at Padreganj
in the narrow gauge section near
Nainpur frcm the stacks of bamboos
on plot Nos. 9 and 10. As the fire
bacame uncontrollable a  water

AUGUST 27, 1965
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special wag requisitioned from Nain.
pur, which reached at Padreganj at
13-00 hours. Before the water special
with the Fire Service staff from
Nainpur could reach Padreganj, the
stacks of bamboos on plot Nos. 1 to
14 were burnt to ashes.

(e) The loss suffered by the Rail-
ways and the private plot holders is
estimated to be Rs, 175 and
Rs. 1,50,000 respectively.

West Coast Super Express Traim

[ Shri A, V. Raghavan;
793, Shri Pottekkatt:
Shri Mohammed Koya:

Will the Minister of Rallways be
pleased to state:

(a) whether any representation has
been received for udditional sioppages
of the West Coast Super Express
train at certain important towns in
the Malabar region of Kerala;

(b) if so, whether any decision has
been taken in the matter; and

(c) the places where
have been sanctioned?

stoppages

The Minister of State in the Minls-
try of Railways (Dr. Ram Subhug
Singh): (a) Yes.

(b) and (c). With a view to pro-
viding a really fast service between

Madras and Mangalore for which
there were persistent demands,
Nos. 27 Dn. 28 Up West Coast Ex-

presses, which were introduced with
effect from 1-4-65, have been provid-
ed a limited number of hal's consis-
tent with operational and traffic
requirements, The question of pro-
viding additional halts to these
trains has been examined and the
matter was also discussed by the
Time Table Committee of the South-
ern Railway. It has, however, been
decided not to provide additional
halts of these trains in order to keep
down their running time.
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The Madras-Mangalore Mails and
also the Malabar Expresses running
between Cochin and Mangalore are
scheduled to halt at important
stations between  Shoranur and
Mangalore., The long distance traffic
dealt with at these stations is ade-
quately catered to by these two
trains and there is no justification to
stop the West Coast Expresses also
at important stations on this section.

Plantation Corporation in Kerala

794. Shri A. K. Gopalan: Will the
Minister of Commerce be pleased to
state:

S — S
(a) whether it is a fact that a
Plantation Corporation has been

formed to manage Government owned
plantations in Kerala;

(b) whether the Corporation is
going to take 30,000 acres of land
owned by Nilabur Raja;

(¢) if so, the price to be paid for
the land; and

(d) the number of plantation now
under the management of the Corpo-
ration?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.
(d) Two.

Export of Ayurvedic Medicinal Plants

795, Shri A, K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that Ayur-
vedic Medicinal plants are being ex-
ported to Japan and America;

(b} if so, whether there are any
restrictions on their export;

(¢) whether Government have
received any complaint from the

Director of the Colombo International
Ayurvedic Institute in this regard;

993 (Ai) LDS—3.
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(d) if so, the nature of the com-
plaint; and

(e) the action proposed to be
taken in the matter?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Exports of seeds, green stems
and roots of all species of Rauwolfia
including those of Rauwolfia serpen-
tine are banned. Export of Nux
vomica seeds is allowed by establish-
ed shippers only upto 3 per cent of
their best year's exports during any
one of the three financial years end-
ing March, 1959. Export of Pyreth-
rum flowers is allowed ©On merits.
Export of Kuth is canalised through
the State Trading Corporation of

India. There are no restrictions on
the export of Ayurvedic medicinal
plants other than those mentioned
above.

(e) No, Sir.

(d) and (e). Do not arise.

Precision Tool Factory

(Shri A. K. Gopalan:
796. { Shri Maniyangadan:
Shri Warior:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Unstarred Question
No. 2904 on the 30th April, 1965 and
state:

(a) whether the detailed project
report regarding the establishment of
the Precision Instruments Factory in
Kerala received from M/s. Prommash-
export, Moscow has been examined;

(b) if so, the progress made so far
in the establishment of the factory;
and

(c) the expected employment posi-
tion at the first stage of the factory?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c¢). The
Project Report is still under examina-
tion. The preliminary work such as
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land survey of the project site and
acquisation of land has been complet-
ed, The employment position can be
determined only after the scheduled
of implementation of the Project is
finalised.

Production of Cement

797. Shri Sezhiyan: Will the Minis-
ter of Industry ang Supply be pleas-
ed to state:

(a) the revised target, if any, for
the production of cement during the
Third Five Year Plan;

(b) the actual production of cement
in the public and private sectors dur-
ing each of the first three years of the
Third Five Year Plan; and

(c) the target for the production
of cement during the Fourth Five
Year Plan?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The Third
Five Year Plan target for cement
capacity is 152 million tonnes per
annum,

(b) The production in the Public
and Private sectorg during each of the

first three years of the Third Five
Year Plan is as under:—
Year Public Private
Sector Sector
(In thousand tonnes}
1961-62 . 302 7,978
1962-63 . 414 2,436
1963-64 . 488 8,938

(c) The target for the Fourth Plan
is likely to be fixed at 25 to 27 million
tonnes per annum.

Exploiting of Lignite Mines

798. Shri Karni Singhji: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether Government are pur-
suing the matter of exploiting the
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lignite mines at Palana by open cgsi-
mining method near Bikaner in Rajas-
than; and

(b) if so, whep the work is likely
to start in full swing?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The Government of Rajasthan are
pursuing the matter of exploiting the
lignite mines at Palana by opencast
methods near Bikaner, on the basis
of the report submitted by the Soviet
Organisation, Messrs. Machine export.
The setting up of a thermal power
station of 100 MW capacity based on
lignite is now under the considera-
tion of the State Government. No
firm indication can be given at this
stage as to when the scheme will be
approved by the State Government
and work will start.

Train between Hanumangarh and
Sadulpur
799. Shri Karni Singhji: Will the

Minister of Railways be pleased 1o
state:

{a) whether there is a proposal to
run an additional train between
Hanumangarh and Sadulpur Railway
Stations on the Northern Railway to
cope with the increasing passenger
traffic on this sector; and

(b) if so, when it is likely to come
into operation?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) and (b). No. There is
also no traffic justification for the
introduction of an additional train
between Hanumangarh and Sadulpur.

Merger of small Coal Mines with
bigger ones

[ Shri Narendra Singh Mahida:

"\ Shrimati Maimoona Sultan:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether Government are con-
templating legislation for the merger
of uneconomic small coal mines into
bigger units;

800,
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(b) whether woluntary merger of
small uneconomic coal mines has
been satisfactory;

(e) if not, the reasons therefor; and

(d) the number of small coal mines
which have voluntarily amalgamated
with the bigger units?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes.

(b) and (c¢). One of the main ele-
ments in the amalgamation of collier-
ies is financial participation by indi-
vidual mine owners whose properties
are in greatly varying stages of deve-
lopment, whose interests are diver-
gent and whose investments on these
mines differ widely. Then there are
sometimes legal difficulties arising
out of terms of leases and royalty
rights. It has not been possible to
reconcile these divergent interests or
to resolve technical, financial or legal
difficulties on a voluntary basis. Hence
voluntary amalgamation of collieries
has not progressed quite satisfacto-
rily.

(d) 26 small collieries have been
voluntarily amalgamated with 26 big-
ger collieries. forming 26 economic
units.

Speculation in Groundnut Oil

801. Shri Narendra Singh Mahida:
Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
State Government of Gujarat has
requested the Union Government to
ban speculation in groundnut oil and
enforce strict control on the credit
offered on groundnut oil with a view
to keeping its prices wunder check;
and

(b) if so, the steps Government pro-
pose to take in the matter?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) Forward trading in all edible
oilseeds and oils is banned except for

(Shri
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groundnut and groundnut oil. Ewven
in the case of groundnut and ground-
nut oil, there is virtually no forward
trading in major centres like Bombay.
Not a single transaction has been re-
ported in July contracts of groundnut
0il at Bombay so far. Forward Mar-
kets Commission has prescribed ceil-
ing price of Rs. 21.00 per 10 kg. for
trading in groundnut oil in Bombay.
Heavy special margins are payable if
the price crosses Rs. 20 mark. The
Reserve Bank has already prescribed
a minimum margin of 50 per cent on
all advances against oilseeds and oils.

Raw Materials Corporation

802. Shri A. V. Raghavan: Will the
Minister of Commerce be pleased to
state:

(a) whether there is a proposal to
set up a Raw Material Corporation
to handle imports of non-ferrous
metals; and

(b) if so, the decision taken in ithe
matter?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A pro-
posal for organising on a rational basis
the import of scarce materials is
under consideration. The proposal
does not at this stage involve the es-
tablishment of a Corporation.

Invention Promotion Board

803. Shri A. V. Raghavan: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether there is a proposal to
start offices of the Invention Promo-
tion Board in major cities and indus-
trial centres; and

(b) if go, where they will be locat-
ed?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.

(b) Does not arise.
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Industria} Licences

805, Shri Manabendra Shah: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether Government are aware
that a large number of Industrial
Licences granted during the Third
Five Year Plan are lying unutilized;

(b) if so, the difficulties which have
come in the way of utilization of
these licences by the licence-holders;

(e) how many of them have not
utilized these licences due to lack of
foreign exchange; and

(d) the steps taken by Government
in this direction?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d), There
is always a time-lag between the
grant of an industrial licence and the
completion of the industrial scheme.
If the applicant has failed to take
effective steps to implement a project
the licence is revoked. However, it
does sometimes happen that in spite
of their best efforts, applicants are
unable to make adequate progress
with their schemes; in such cases, the
validity of the licence is extended.
The delay in implementation of
licensed schemes may be caused by
various factors such as lack of rupee
finance, delay in finalising the techni-
cal details of the project or the terms
of foreign collaboration, where this
is involved, non-availability of foreign
exchange from particular sources or
against particular lines of credits or
on terms acceptable to GoOvernment.
It is not possible to say in how many
cases licences have remained unutilis-
ed due to lack of foreign exchange
only, because in most cases, the delay
in implementation arises from a com-
bination of factors. Every effort is,
however, made by Government to
sanction applications for imports of
capital goods within the limits of
available foreign exchange.
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Price of Coal

806. Shri Manabendra Shah: Will
the Minister of Steel and Mines be
pleased to state:

(a) whether it is a fact that some
price increases in coal have been
allowed to the colliery managements
to meet increases in wage rates of
workers during the last 2 or 3 years;

(b) if so, the total increase in price
that has been sanctioned so far;

(c) whether the interests of con-
sumers are kept in view when such
increases in price are allowed;

(d) whether the price increase is
allowed to maintain the margin of
profit for management; and

(e) the authority by whom the
requests for increases in price are
screened and the ‘manner in which
they are screened?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The total increases granted to
the coal industry from 1963 onwards
to neutralise increased costs on ac-
count of implementation of wvarious
Awards etc, come to Rs. 2.80 paise
per ton.

(¢) Yes, Sir.

(d) The purpose of the price in-
crease has been given under (d)
above.

{(e) Price increase is granted by
Government after a careful conside-
ration of the factors that may have
brought about an increase in the cost
of production, and an assessment of
the extent of such an increase,

foeelt # @9 qv o FO0 9
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World Agreement on Foodgrains

808 [ Shri P, C. Borooah:
"7\ Shri Shree Narain Das:

Will the Minister of Commerce be
pleased to state:

(a) whether a world agreement om
foodgrains was evolved at the recent
Geneva meetings;

(b) if so, the salient features there-
of; and

(c) Government's reaction thereto?

The Minister of Commerce
Manubhai Shah): (a) No, Sir.

(Shri

(b) and (c). Do not arise,
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Import of Machinery

(Sl:ri P. R. Chakraverti:
809, - Shri P. C, Borooah;
| Shri Raghunath Singh:

Will the Minister of Industry ana
Supply be pleased to state:

(a) whether the foreign countries
which sell machinery to India insist
upon the purchase of their know-
how; and

(b) if so, the steps taken to reduce
the import of know-how along with
machinery?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Machinery
from abroad is normally purchased on
the basis of tenders invited and quo-
tations received. Foreign machinery
manufacturers do not usually insist
on the purchase of their know-how
as well.

(b) Does not arise,
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Pamna Diamond Mines

(Shri M. L. Dwivedi:
11 _j Shrimati Savitri Nigam:
"7 Shri 8. C. Samanta:
| Shri Subodh Hansda:

Will the Minister of Steel
Mines be pleased to state:

and

(a) the amounts so far spent in
the form of compensation pay and
allowances and other recurring and
non-recurring expenditure since the
nationalisation of Panna diamond
mines as also the wvalue of the
diamonds obtained;

(b) whethey the investigations have
been or are proposed to be conduc-
ted to ascertain whether it would be
possible to run these mines profitably;

(c) if so, the value of diamonds
sold, the wvalue of diamonds that
are in stock and the value of the

diamonds lost, destroyed or stolen
since Government took over this
work; and

(d) whether Gowvernment will lay
on the Table a statement showing
the income and expenditure yearwise
for the last five years prior to the
nationalisation of these mines?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The Panna
diamond 'mines have not peen nafiona-
lised nor has any amount been paid
as compensation,

From the time the project was
taken over by the National Mineral
Development Corporation Ltd.,, in
December 1959, the following expen-
diture has been incurred:

(In lakhs)

Rs.

1. Tools, plant &

machinery . 32-81
2, Civil Works . . 2079
3. Stores & spares. 9-41
4. Prospecting expenses, 38-38
5. Others . . 28-04
129-43

The value of the diamonds obtained
till June 1965 is about Rs. 14 lakhs.
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(b) The prospecting operations
which cover investigations of profit-
ability of these mines are in progress.

(In lakhs)
(c) The gross value

of the diamonds
sold till 30-6-1965 .. Rs. 831

In hand on 30-6-1965 .. Rs. 6.00
(approx.)

One diamond weighing 0.34 carats
valued at Rs. 100{- approximately was
swallowed by a labourer and he was
handed over to the police. The dia-
mond is in police custody Allega-
tions about loss of 16 stones are un-
der investigation.

(d) Does not arise in view of the
position stated against (a) abowve.
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819,

Price of Motor Parts

|' Shrimati Savitri Nigam:
820. Shri 5. C. Samanta:
Shri M. L. Dwivedi:

Will the Minister of Indusiry and
Supply be pleased to refer to the

BHADRA 5, 1887 (SAKA)
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reply given to Starred Question No.
289 on the 5th March, 1965 and state:

(a) whether Government  have
chalked out any scheme to provide
motor parts to the genuine consumers
at cheap rates; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). As
stated in reply to Starred Question
No. 289 on the 5th March, 1965, cost
examination of some of the impor-
tant ancillary units has been under-
taken to assess the scope, if any, for
reducing the prices. Cost Reports in
respect of some units have been re-
ceived and are being examined.

Trade with the Caribbean

[ Shrimati Savitri Nigam:
| Shri S, C. Samanta:
821. { Shri M. L. Dwivedi:
Maharajkumar Vijaya
Ananda:
Will the Minister of Commerce he
pleased to state:

(a) whether there has been an in-
crease in India's trade with the Cari-
bbean as a result of the good response
at the Indian pavilion in the Carib-
bean Industrial Exhibition; and

(b) if so, to what extent?

The Minister of Commerce (Shri
The
Exhibition was held at Port of Spain
(Trinidad & Tobago) from 30th April,
1965 to 16th May, 1965, The increase
in exports resulting from India's
participation in this event will begin
to be reflected only in figures from
June onwards after actual shipments
in fulfilment of new orders are ef-
fected. The display of Indian pro-
duects, however, created wide-spread
interest amongst importers in  this
area and a large number of trade en-
quiries was received and has been re-
layed to Indian firma.
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Re-exports to China

r Shrimati Savitri Nigam:
822.? Shri S. C. Samanta:
{_Shri M. L. Dwivedi:
Will the Minister of Commerce »e
pleased to state:

(a) whether some exported gooa:
from India have been re-exported to
China by some friendly countries;
and

(b) if so, the action proposed to be
taken by Government in the matter:

The Minister of Commerce (Shri
Munubhai Shah): (a) and (b). No
such information is available. How-
ever, in respect of a few reported
cases brought to our notice the mat-
ter has been taken up with the ap-
propriate authorities in the countries
concerned.

New Minerals Ore Field

{Shrimati Savitri Nigam:
823. { Shri 5. C. Samanta:
Shri M. L. Dwivedi:

Will the Minister of Steel and

Mines be pleased to state:

{a) whether minerals ore reserves
have been found in Kiriburu, Megh-
ahatuburu, Daitri and Barladila; and

(b) if so, which ones and at what
places?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes, Sir, These areas contain large
reserves of iron ore. The Indian
Bureau of Mines has already comple-
ted detailed investigations of iron ore
deposits in places known as Kiriburu
North and South blocks, Meghahatu-
buru, Daitri and deposits No, 5,10,110
and 14 of Bailadilla. Of the total 14
deposits in  Bailadilla deposits
No, 11-A, 11-B, 12 and 13 are under
detailed investigation.
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Written Answers 2242

Paper Mill in Assam

{ Shrimati Savitri Nigam:
824. / Shri 8. C. Samanta:
Shri M. L. Dwivedi:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Unstarred Question
No. 1301 on the 19th March, 1965 and
state the progress made so far re-
garding the establishment of a Paper
Mill in Assam?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): A Preliminary
Project Report has since been pre-
pared by the National Industrial De-
velopment Corporation, which is un-
der examination.

Psycho-Technical Cell in Railway
Board

(Shri P. R. Chakraverti:
| Shrimati Savitri Nigam:
Shri Kapur Singh:
Shri Gulshan:
Shri Solanki:
Shri P. K. Deo:
[ Shri Narasimha Reddy:

Will the Minister of Railways be
pleased to state:

(a) whether the Psycho-technical
Cell of the Railway Board has deve-
loped an apparatus to test before
selection a candidate's psycho-physical
abilities in intelligence, aptitude and
personality to achieve higher stan-
dards of operational efficiency;

825,

(b) whether it is proposed to put
into use the apparatus initially to
ascertain psycho-physical abilities of
candidates for job of Pointsmen and
Cabinmen; and

(e¢) how far the latest techniques
brought into operation have helped
in bringing down accidents caused by
human error?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes. Psycho-Technical
Cell of the Railway Board has deve-
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loped an apparatus to test certain
psycho-physica] abilities like depth
perception, judgement of speed, kin-
aesthetic sense, required of Points-
men/Cabinmen for performing their
duties safely and efficiently.

(b) Yes, after the validity of the
tests has been established.

(c) It is too early to say.

Non-utilization of licenseq industrial
Capacity

826. Shri P. C. Borooah: Wil] the
Minister of Industry and Supply be
pleased to state:

(a) whether it is g fact that the
Planning Commission has pointed out
that there is a lack of follow-up
action on the part of Government in
regard to licences granted for in-
dustries which hag led to a large-
scale non-utilisation of licensed
industrial capacity and diverting of
funds by the industrial companies
from the licensed projects to other
purposes; and

(b) if so, the measures
plated to tighten and gear
follow-up action?

The Deputy Minister in the Minis-
try of Industry amd Supply (Shri
Bibudhendra Misra): (a) and (b).
Progress in the implementation of
licences is constantly reviewed by the
concerned Ministry and by the Plan-
ning Comission and steps have been
taken to expedite implementation,
such as periodic meetings with the
parties, and on-the-spot inspection of
the prgress made by the units. In
cases where Government is satisfied
that licensees have, without reasona-
ble cause, failed to implement or to
take ‘effective steps’ to implement
licences within the time stipulated,
action is taken to revoke the licences.
So far as ‘letters of intent' are con-
cerned, if a party fails to take the
necessary steps within the stipulated
period and does mnot adduce adequate
justification for extension of the pe-
riod of validity, the letters of intent
automatically ceases to be valid.

contem-
up the
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Cement Plants
[ Shri P. C. Borooah:

Shri Bagri:

Shri Vishwa Nath Pandey:

Shri Hem Raj:

Shri Onkar La) Berwa:
827. { Shri Gulshan:

| Shri M. R. Krishna:

Shri Sezhiyan:

Shri Kajrolkar:

Shri Mohammed Koya:

Shrimati Jyotsna Chanda:

w

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the Cement Corpo-
ration of India have drawn up a plan
to set up cement plants in various
parts of the country; and

(b) if so, details thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). The
Corporation is at present engaged in
carrying out drilling operations at the
following places with a view to setting
up cement plants:

1. Katni (Madhya Pradesh)

2. Jagdalpur (Madhya Pradesh)
3. Gokak (Mysore)

4. Seram (Mysore).

The Corporation has also submitted
applications for the grant of indus-
trial licenses for setting up cement
plants at the following locations:

1. Jagdalpur (Madhya Pradesh)
1 Million tonnes.

2. Yerraguntla (Andhra Pradesh)
200,000 tonnes.

Bokaro Steel Project

(Shri Surendra Pa] Singh:
Shri P. C. Borooah:
Shri R. S. Pandey:

828. 3 Shri Vidya Charan Shukla:
Shri Mohammed Koya:
Dr. Mahadeva Prasad:

Will the Minister of Steel and

Mines be pleased to state the progress
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made with regard to the Bokaro Steel
Project so far?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): Land acquisi-
tion is proceeding smoothly. So far
about 13,000 acres of land has been
acquired out of about 36,000 acres of
lang required. Enabling works like
survey and investigation are under
way. Construction equipment is being
received from the U.S.SR. for large
scale site clearance and earthwork.
The work on site preparation has been
awarded to Hindustan Steel Works
Construction Limited and wil]l gtart in
the latter half of September, 1965.
Work on the construction of the new
township called Bokaro city has al-
ready begun. About 600 temporary
quarters and 500 labour hutments
have been constructed. A temporary
50-bedded hospital is in an advanced
stage of completion. The construction
of 1,000 permanent houses is expect-
ed to be completed by October, 1965.
Construction of a 200-roomed hotel to
provide accommodation for Soviet
specialists has also begun. Construc-
tion of a dam across the river Garga
has commenced for meeting the intial
requirements of the township as well
as water for the construction of the
Plant. The detailed project report is
now expected by about the middle of
October, slightly earlier than was
envisaged in the Agreement signed
with the USSR authorities.

Industrial Collaboration with
Yugoslavia

[ Shri Rameshwar Tantia:
Shri Vishwa Nath Pandey:
Shri P. R. Chakraverti:
Shri Yashpal Singh:

Shri Bagri:

Shri A. V. Raghavan:

Shri Hem Raj:

Shri Heda:

Shrimati Sharda Mukerjee:
| Shri Surendra Pal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether
business experts

m..{

it is a fact that
from Yugoslavia
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visited India recently to explore
practical steps for mutual Industrial

collaboration between the two count-
ries;

(b) whether any agreement has

been signed in this regard;
(c) if so, the details thereof; and

(d) whether an Indian delegation
is likely to wvisit Yugoslavia?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) No, Sir.
(e) Does not arise,

(d) An Indian Trade Delegation is
shortly to visit Belgrade to discuss
the question of expansion of trade
with Yugoslavia during the coming
years,

(Shri

Consumer Goods Industries

(Shri Rameshwar Tantia:
Shri 5. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Starred Question No. 42
on the 19th February, 1965 and state:

830.

(a) whether the schemes for setting
up of industries in the public sector
for essential consumer goods have
been considered by Government; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). Yes,
Sir. Proposals for the establishment
of some capacity in the public sector
for certain essentia] consumer goods
like cement, paper, newsprint and
cotton yarn are under consideration,
but the capacity that may be deve-
loped for these items in the public
sector and the fundg required there-
for are still to be finalized.

Low Temperature Carbonisation Plant

(Shri Rameshwar Tantia:
| Shri S. C. Samanta:
831. < Shri Vidya Charan Shukla:
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| Shri R. S. Pandey:
| Shri Subodh Hansda:
Skri Hukam Chand
Kachhavaiya:
| Shri Chandak:

‘Will the Minister of Steel and Mines
be pleased to refer to the reply given
to Unstarred Question No. 1072 on the
12th March, 1965 ang state:

(a) whether Government  have
since examineq the possibility of sett-
ting up of a low temperature carboni-
sation plant based on Singrauli coal;
and

(b) if so, the decision arrived at in
the matter?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
The first series of the tests on bulk
samples of Singrauli coal have not
yielded encouraging results. Thus,
for the present, the suitability of this
coa] for low temperature carbonisa-
tion has not been established. But
further samples have been sent to the
Central Fuel Research Institute and
more tests would be carried out.

Newsprint Factory in Mysore

233 Shri 8. C. Samanta:
) {Shﬁ Rameshwar Tantia:

Will the Minister of Industry and
Supply be pleased to refer to the reply
given to Unstarred Question No. 1314
on the 19th March, 1965 and state:

(a) the progress made so far regard-
ing the setting up of a newsprint fac-
tory in the private sector in Mysore
with the Canadian collaboration; and

(b) the reasons for delay in the
setting up of the factory?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). The
firm has arranged for the procure-
ment of necessary forest areas and also
decided the location of the plant in
consultation with the State Govern-
ment. They have also submitted ten-
tative proposals for the procurement
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of imported plant and machinery and
requested for conversion of the ‘letter
of intent' into a licence under the In-
dustries (Development and Regula-
tion) Act 1951. These proposals are
under consideration of Government.

Distribution of Raw Materials

(Shri S. C. Samanta:
| Shri Rameshwar Tantia:
3 _J Shri Basappa: .
33"] Maharajkumar Vijaya
Ananda:
lShri Onkar Lal Berwa:

Will the Minister of Indastry and
Supply be pleased to refer to the reply
given to Starred Question No. 287 on
the 5th March, 1965 and state:

(a) whether the Committee set up
under the Chairmanship of Dr. P. S.
Lokanathan to examine the question
of equitable distribution of raw mate-
rials between the various sectors of
industries has submitted its report;

(b) if so, its main recommendations;
and

(c) the steps taken by Government
to implement them?

The Deputy Minister in the Mrinis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b} A copy of the summary of re-
commendations and conclusions of
the Committee is Placed on the Table
of the House. [Placed in Library, See
No. LT-4660/65]. The chief recom-

.mendations are as follows:

(i) The allotment of raw material
to a production unit should
be on the basis of the end-
product of that unit, irrespec-
tive of the fact whether it is
in the Scheduleq Sector or in
the Small Scale Sector;

(ii) In order to ensure that the
small scale units do get their
raw material on the basis of
their end-products, full data
of the capacities of small
scale units with their end-
products should be obtained
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ang for this purpose the State
Governments should be ask-
éd to undertake surveys in
consultation with the Central
Smal] Industries Organisation
and the Directorate General
of Technical Development.

(iii) Pending the colletcion of this
data, the foreign exchange
allotted to the Small Scale
Industries Sector should be
increaseq to Rs. 25 crores per
half year for the three half
years commencing from 1st
April, 1965.

(¢) Government have accepted the
recommendations (i) and (ii) above.
Regarding (iii), since there has been
a steep deterioration in the availabi-
lity of foreign exchange, Government
have not found it possible to accept
this recoinmendation.

World Conference on Tea Industry

(Shri D. N. Tiwary:
834. < Shri Rameshwar Tantia:
| Shri D. D. Puri:

Will the Minister of Commerce be
pleased to state:

(a) the decisions arrived at the
World Conference on Tea which was
held in May, 1965;

(b) whether India also put forward
any proposal;

(¢) if so, the nature of the decision
taken thereon; and

(d) whether it is a fact that the Go-
vernment of India have supported the
Ceylon proposal that another Confer-
ence on tea be convened within 18
months to review the problem of tea
industry?

The Deputy Minister in the Minis-
try of Commerce (Shri 8 V. Rama-
swamy): (a) to (d). India's view
poing at the Conference was that no
sizable surplug in Tea was likely to
arise by 1970 and, therefore, the
formation of a Study Group or any
forma] machinery as proposed by the
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FAO was not necesary. The Confer-
ence agreed with the above views. It
would be always useful for al] produc-
ing and consuming countries to meet
again, say after 18 months to review
the gituation and further to exchange
views and ideas.

Trade with Australia

[Shri D. D. Puri:
835, J Shri Rameshwar Tantia:
Shri Surendra Pal Singh:
Shri Sham Lal Saraf:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Government of Australia has announ-
ced certain relaxations in the tariff
system;

(b) if so, whether the prospects for
Indian exports to Australia are likely
to improve as g result thereof; and

(e) if so, by how much?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(by and f(c). Yes, Sir, the proposed
preferences will, when given effect to,
undoubtedly stimulate India’s exports
of a few commeodities to Australia, but
it is tp early to estimate the amount
by which our exports are likely to
increase.

(Shri

Machine Tool Industry

[Shri Warior:
| Shri Prabhat Kar:
836. Shri D. N. Tiwary:
Shri Daji:
| Shrimati Vimla Devi:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether any detailed schemes
have been worked out for the develop-
ment of machine tool industry during
the Fourth Five Year Plan;

(b) if so, the main features thereof;
and

(c) the amount to be spent in this
respect?
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The Deputy Minister in the Minis-
try of Industry angd Supply (Shri
Bibudhendra Misra): (a) and (b). The
target of production of machine tools
during the Fourth Five Year Plan
period has not yet been fixed, How-
ever in order to meet the increasing
requirements of machine tools during
the Fourth Five Year Plan period, ac-
tion is being taken in regard to the
expansion of the Pinjore, Kalmassery
and Hyderabad factories of Hindustan
Machine Tools Ltd. and also the esta-
blishment of two new factories by the
company. It is also proposed to se!
up two more machine tool factories
at Bhavnagar (Gujarat) and Ajmer
(Rajasthan) with Czech assistance and
detailed project reports are being pre-
pared. Additional capacity is also be-
ing planned in the Private Sector.

(¢) The expansion programme of
Hindustan Machine Tools Limited and
the new factories at Bhavnagar and
Ajmer are expected to cost over Ks. 40
crores.

Export of Iron ore to Japan

[Shri Vidya Charan Shukla:
Shri R. §. Pandey:

Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shrl Bagri:

Shri D. C. Sharma:

Shri Daljit Singh:

Shri P. C. Borooah:
Maharajkumar Vijaya
|l Ananda:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a dele-
gation of the Minerals and Metals
Trading Corporation of India visited
Japan to negotiate further contracts
for the sale of Irop ore to Japan: and

(B) if so, the result of these nego-
tiations?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) The results have been fairly
satisfactory. Apart from the mejor 2
million tun per year agreemeat for
supply of Kiriburu ore wvig Vizag,
contracts have already beepn secured
regarding exports of other irrn ore

837.

L
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to Japan totalling 2.70 million tonnes
in 1965-66, and 2.85 million tonneg in
each of the year 1966-67 and 1967-68.
Regarding the latter two year:, these
figures also exclude supplies expected
to commence under 3 separate 4 mil-
lion ton per year agreement from
Bailadila area wvia Viaz port before
the end of 1966-67.

Korba Aluminium Plant

[ Shri Vidya Charan Shukla:
| Shri R. 5. Pandey:
. Shri Hukam Chand
L 838, {I Kachhavaiya:
| Shri Chandak:
| Shri Madhu Limaye:
| Shri Ram Sewak Yadav:

Will the Minister of Steel and Mines
be pleased to refer to the replies given
to Starred Questions Nos. 104 and 181
on the 20th November, 1964 and 26th
February, 1965, respectively, and state
the progress since made in connection
with the setting up of the Aluminium
Plant at Korba?

The Minister of Stee] and Mines
(Shri Sanjiva Reddy): The Hungarians
are preparing a Detailed Project Re-
port for the Korba (M.P.) Aluminium
Project upto the alumina stage (i.e.
for bauxite mining and extraction of
alumina therefrom). They are exnect-
ed to submit a report on the economics
of the project by October, 1965, There-
after, a Detailed Project Report will be
ready by June, 1966.

For the Smelter (to manufacture
aluminium metal from alumina) and
facilities for manufacture of alimi-
nium semis the U.S.S.R. have offered
to render necessary technical and
financia] assistance. This offer is un-
der consideration.

Train Radio Telephone System
(Shri R. S. Pandey:
| Shri Yashpal Singh:
839 J Shri D. C. Sharma:
"7 Shri Vishwa Nath Pandey:
| Shri Heda:
| Shri Rameshwar Tantia:
Will the Minister of Railways be
pleased to state:
(a) whether it is a fact that Govern-
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ment have decided to introduce train
radio telephone system to overcome
the operational difficulties likely to
arise when the speeding-up of trains
between Delhi and Agra gets under-
way next year;

(b) if so, the details of the decision
taken; and

{c) the steps taken so far in
regard?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

this

(b) and (c). Do not arise.

Accidents at Bhilai Steel Plant

(Shri R. S. Pandey:
40,  Shri Yashpal Singh:
7] Shri D, C. Sharma:
| Shri Bagri:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that there
has been a considerable increase in the
number of accidents at Bhilai steel
project during the erection and opera-
tion of the plant;

(b) if so, the number of accidents
during the year 1064;

(c) the figure of similar accidents at
Rourkela and Durgapur steel plants
during the above period; and

(d) the steps taken by Government
to avert such accidents?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (d).
There has been no increase in the
number of accidents at the Bhilai
Steel Plant on tHe operation side
though there has been a slight in-
crease in the total number of acci-
dents on the construction side. This
is due to the considerable increase in
the tempo of construction work and
the induction of a large number of
workers some of whom are necessarily
unskilled and therefore more suscept-
able to accident risk,
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The number of accidents category-
Wwise are as follows:

Fatal Mon-fatal
Accidents accidents

Bhilai . 21 5,030
Rourkela . ’ 6 4,296
Durgapur 13 3,100

Among measures taken to elrminate
accidents are:—

(1) Safety inspections aimeq at
eliminating unsafe conditions
and rectifying unsafe prac-
tices are carried out regu-
larly in each section of the
plant,

(2) Continuous efforts are being
made to make the workers
safety conscious by imparting
safety education to them
through lectures, demonstra-
tion, pamphlets, safety poc-
ters, safety film ghows, etc.

Supervisory personnel are
traineq in safety methods
through job safety training
and by holding safety sym-
posia, seminars, ete,

(3)

(4) Safety appliances are provid-
ed to protect workers where-
ever hazardous conditions of

work are anticipated.

—

All accidents are investigated
with a view to finding cut
their causes and action for
preventing recurrence of such

(5)

accidents is taken in every
case.
Instrument Factory at Kotah

[ Shri Yashpal Singh:
841.{ Shri D. C. Sharma:
| Shri Karni Singhji:

Will the Minister of Industry and
Supply be pleased to state:

(a) the progress made so far in
the setting up of the preposed preci-
sion instrument factory at Xotah;
and
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(b) when it is likely to start fune-
tioning?

The Deputy Minister in the Minjs-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Construction
of factory buildings and township is
going on apace. Substantiai portion
of the machinery and instruments re-
quired to be importeg has arrived in
India. Tenders have been invited for
supply of machinery which could be
procured indigenously. One batch of
Engineers has already been trained
and has come back and the second
batch is receiving training in the
USSR, The third batch wil] shortly
leave for training.

(b) The factory is expected to g0
inle production during 1966-67.

Expansion of Steel Plants

842 Shri Yashpa]l Singh: Will the
Minister of Steel and Mineg be pleased
1o state:

(a) whether he undertook a tour
of foreign countries to explore possi-
bilities for expansion of steel plants
and setting up of new plants; and

(b) if so. the result of his wvisit?

The Minister of Steel and Mines
i{Shri Sanjiva Reddy): (a) Yes.

{(b) The results are encouraging
and individual projects discusced at
a high level in the countries visited
are being progressed furlher.

tamfeai &1 I & ===

ru’l qETTEAR e
| =t s Tﬂg ﬁltlﬂﬂ
wt Ho oMo fEgddt

843.{ M @odo AR :
A g

Liﬁ Teeia fag :

FqT ¥@Q W1 T7 A K1 FAT
= fF

(%) fafag +73 fedtsai &,
fanqy: ga7 A9 97, afgqi & A
ag= F4r gz &t UFA F faAw Far
fadtq 3ar7 fae q &,
993 (Aj) LSD—4.

BHADRA 5, 1887 (SAKA)

Written Answers 2256
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(3) faar/amr =G % afv-
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U. §. Assistance for Aerial Sarvey for
Non-ferrons Melals

(Shri Surendra Pal Singh:
Shri P. C. Borooah:

Shri P. R. Chakraverti:
Shri P. Venkatasubbalah:
Shri Kindar Lal:

Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Shri D. J. Naik:

Shri Kapur Singh:

Shri Solanki:

Shri Mohammed Koya:

Will the Minister of Steel and
Mines be pleased to refer to the reply
given to Starred Question No. 50 on
the 19th February, 1865 and state:

(a) the kind of assistance that has
been offered by the U. S, agency for
International Development for an
aserial survey of certain mineralised
areas; and

844, <
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(b) when and where such survey
work is proposed to be carried out?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The U.S.
AID has authorized a lean of 3.5 mil-
lion dollars to be utilised for specia-
lised technical services and equip-
ment.

(b) The survey is likely to com-
mence by the end of October, 1665
and will cover the Aravali Region in
Rajasthan, the Eastern Cuddapah basin
in Andhra Pradesh and the Bihar
Mica belt and the Ranchi plataeyu in
Bihar.

Small Scale Industries in U.P.

845 J Shri 8. M. Banerjes:
1 Shri Vishwa Nath Pandey:

Will the Minister of Industry amd
Supply be pleased to state:

{a) whether it is a facl that Gov-
ernment have sanctioned some amount
for the establishment of small scale
industries in the Eastern districts of
U.P.;

(b) it so, the total amount sanction-
ed in the year 1965;

(e) to what exlent these funds have
been spent by the State Government;
and

(d) the number of industrial units
established in the Eastern districts of
U.P.?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) and (b). Central
assistance in the form of loans and
grants is given each year in bulk to
State Governments for the develop-
ment of samll scale industries, Scheme-
wise allocation of funds is not made
by the Central Government. The Gov-
ernment of UP. is free to utilise the
Central assistance so given on parti-
cular schemes including schemes [or
setting up of Small Scale Industries
in the Eastern districts of U.P.

(c) and (d). For the year 1964-63,
an amount of Rs, 0,65,000 was alivtted
by the U.P. Government for disburse-
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ment as loang and grants among
entrepreneurs for setting up Small
Scale Industrial Units in the 4 select-
ed Eastern Districts of Deoria, Azam-
garh, Jaunpur and Ghaz:pur. The
amount, in question, was fu:ly utilis-
ed by the close of the financia! year
1984-65 and resulted in the estanlish-
ment of 325 Industrial units in these
districts during that period.

Export of Iron Ore to Europ2an
Countries

[ Shri Subodh Hansda:
| Shri 8§, C. Samanta:
Dr. P. N. Khan:
Shri M. L. Dwivedi:
|_ Shrimatj Savitri Nigam:

Will the Minister of Commerce be
pleased to state:

846,

(a) whether any survey has been
made to explore the possibility of
export of iron ore to European coun-
tries; and

(b) if so, the result thereof?

The Minister of Commerce (Shri
Manubhaj Shah): {a) Yes, Sir. Indian
iron ore ig already bemng exported to
a number of European countries and
the possibility of increasing such ex-
ports is being rogularlv explored
both by Gowvernment as well as the
Minerals and Metais Trading Cer-
poration. For instancc—a team led
by the Chairman of that Corporation
visited certain European countrics
last year for negotiations and secured
additional contracts; a team is due to
go to Europe again mnext month.
Regular contacts are being mamiain-

ed with important buyers in differ-
ent countries, and country-wise
assessments of sales prospects are

kept up-to-date through these means.

(b) Our exports of ivon ore to
Europe as a whole have gone up from
20 million tonnes in 1962-63 to 3.0
million tonnes in 1964-65; during the
first quarter (April—June) of 1965-66
0.9 million tonnes were exported
to Europe and the exports have sc
far been at a higher rate than in the
preceding years.
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Manufacture of Printing Machinery

847. Shrimati Tarkeshwarl Sinha:
Will the Minister of Industry uand
Supply be pleased to state:

(a) whether there is any proposal
to manufacture printing machinery in
the public sector; and

(b) the total value of import of
such machinery during the year
1964-657

The Deputy Ministes in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The man-
ner of creation of additional capacity
for the manufacture of printing
machinery is under cnnsideration.

(b) The walue of such machinery
imported during 1964-65 was of the
order of Rs. 3.83 croves.

Theft of Geological Survey of India
Equipment

[ Shri Pottekkatt:
Shri A. V. Raghavan:
L Shri Kappen:

Will the Minisier of Steel
Mines be pleased to state:

848.

and

(a) whether several foreign made
pipes for drilling belonging to the
Geological Survey of India were loot
ed by s gang of dacoits on the night
of the 19th May, 1965 from Dhanbad;

(b) if so, whether these have been
recovered from a godown in Howrah;

(¢) the names of persons arrested
by the Police so far; and

(d) the value of the property loot-
ed?

The Minister of Steel and Mines
(Shri Sanjiva Reddy!: (a' Yes, B5ir.
A decoity took place on the night of
the 19th May, 1965 ai the Teoinjical

Survey of India drilling camp
at Lokapiti (near Mohuda) where
drilling operations were teing con-

ducted in connection with the 1nvesti=
gations for coal. The :dacoits over-
powered the watciman and
carried away drilling equipment in-
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cluding drilling rods, casings, drive
pipes and some dim.cnd bits and
diamond reamer shells in a truck.

(b) and (c). No information re-
garding the recovery of the property
has so far been received. The re-
port from the Police authorities 1s
awaited.

(d) Rs. 34,606.43.

Export of HM.T. Watches

[ Shri Pottekkatt:
849. { Shri A. V. Raghavan:
|_ Shri Kappen:

Will the Minister of Industry and
Suapply be pleased to state:

(a) whether there is any proposal
to export one lakh HM.T. watches;

(b) if so, the export price of these
watches; and

fc) how far the export price com-
pares with the ruling prices of these
watches?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The Hindu-
stan Machine Tools Ltd are explor-
ing the possibility of export.nz
watches. No definite export targel
has been fixed.

(b) Prices have vet to be negotiat-
ed with prospective buyers,

(e¢) Does not arise.

Appointments and Promotions on
North Eastern Rallway

850, Shri Vishwa Nath Pandey: Will
the Minister of Railways he pleased
1o state:

{a) whether appointments and pro-
motions to the posts carrying a pay
scale of Rs. 250—380 are made on the
basis of seniority in every Division of
the North Eastern Railway;

(b) whether the power to appoint
and promote Enquiry-cum-Reservation
Clerks vests in the Headquarters of the
Zonal Railway; and '

AUGUST 27, 1965

Written Answers 2202

(c) whether it is a fact that the
seniority list of Enquiry-cum-Reserva.
tion clerks is faulty and the employees
working in enquiry offices for the last
20 years are sti.l considered junior t.
those who joined service in Enquiry-
cum-Reservation offices only about tea
vears back?

The Minister of State in the Minis-
try of Railways (Dr. Ram Suobhag
Singh): (a) This depends upon the
classification of the posts. Selecticn
posts are filled on the basis of a posi-
tive act of selection made by dily
constituted Selectivss Boards. Non-
selection posts are filled on the basi=
of seniority-cum-suitability of the
eligible staff.

(b) Yes.
(c) No.
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International Trade Fair in Turkey

g5e J Shri Kindar Lal:
" 'LSh:-i Vishwa Nath Pandey:
Will the Minister of Commerce he
pleased to state:
(a) whether it is a fact that Gov-
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ernment are participating in the In-
ternational Trade Fair being held in
Turkey from the 20th August to 20th
September, 1965;

(b) if su. the articles
played at the said Fair; and

being dis-

(c) the total expenditure to be in
curred thereon?

The Minister of Commerce
Manubhaji Shah): (a) Yes, Sir.

(b) List of articleg being displayed
in the Izmir Fair is attached.

List

Hessian Cloth, Jute bags, Shellac,
Surgical instruments, Coconut yarn,
Black pepper, Spices, Henna powder,
Castor oil, Sodium bichromate, Pot-
tassium bichromate, Ebony wood,
Jute yarns, Handtools, Safety Razors,
Incandescent lamps, Diesel Engines,
Pumps, Sewing machines, Spare parts,
Machine tools, Bicycle spare parts,
Fountin pens, Electric Motors, Leather
Beltings, Grinding Machine, Electri-
cal Fittings, Engineer's Files, Meters,
Blade sharpners, Steel bans and shoft-
ings, stainless steelware, Cable, Ther-
mosflasks, wire and figure glass,
Chemicals, Cosmetics, Models for de-
monstration and exhibition purposes,
Paints and Varnishes, Printing inks,
Laboratory glass, Books, Hand knit-
ting machine, Water filter, Batteiies,
Household Electrical appliances, Tele-
phone equipment, Coir goods, Coffee,
Tea, Plastic goods, and Silk and Rayon
Textiles, Handicrafts etc.

(Shri

(-c) Rs. 33,800 only on Government
account; the bulk of expenditure on
India's participation in this Fair will
be borne by a Consortium of Turkish
importers.

Goods Train.Truck Collision on SF.
Railway

(Shri Kindar Lal:

{ Shri Vishwa Nath Pandey:
| Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a col-
lision between a goods train and a

853,

Written Answers BHADRA 5, 1887 (SAKA)

Written Answers 2264

truck took place at a level crossinz
between Khat and Bhandara Road sta-
tions on the Bilaspur-Nagpur section
of the South Eastern Railway on ‘h-
29th May, 1965; and

(b) if so, the loss sustained and the
causes of the accident?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes,

(b) There was no damage to rail-
way property but the motor trucl
was damaged. Also, the truck driver
and cleaner were killed,

The accident was due to failure of
the railway staff.
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Shortage of Cement in Delhi

f Shrimati Tarkeshwari

| Sinha;

| stiri Naval Prabhakar:

/ Shri D. N. Tiwary:
“5‘{; Shri Bagri:

! Shrimati Savitri Nigam: -

| Shri Rameshwar Tantia:

| Shri Rajdeo Singh:

Will the Minister of Industry and

Supp'y be pleased to state:

{a) whether there has been an acute
shortage of cement in Delhi for the
last few months;

(b) if so, whether building activities
have nearly come to a standstill;

(¢) whether some important projects
like water works and building slums
eould not be executed due to the
gcarcity of cement; and
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(d) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Sbri
Bibudhendra Misra): (a) There is
shortage of cement, so far as cons-
truction of houses is concerned.

(b) No, Sir.

(c) and (d). Delhi Administration
releases every quarter a bulk allot-
ment of cement to the Delhi Munici-
pal Corporation who can utilise it ac-
cording to the priority of the various
projects on hand. Recently, when the
Corporation complained of inadequacy
of allotment for meeting require-
ments of water works, specia] allot=
ment of 4500 tonnes in two lots was
made in addition to the guarterly
quota. The Administration has mnot
reported any difficulty in the matter
of allotment of cement for important
works.

Additional Train on Kangra
Bection

856. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

Valley

(a) whether it is a fact that the
running of a fourth train on the
Kangra Valley Section of the Northern
Railway is under consideration of
Government since long;

(b) whethey the necessary rolling
stock for this has been received; and

(c) if so, from which date this addi-
tiona! train will start running?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). With the avail-
ability of additional engines, it is pro-
posed, with effect from 1-10-1965, to
introduce an additional train between
Pathankot and Baijnath Paprola.

Production of Cement

f Shri Hem Raj:
857 4 Shri Jashvant Mehta:
Wiil the Minister of Industry amd
Supply be pleased to shate:
(a) the quantity of cement produced
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in the country and imported from
abroad during the first five months of
thg current vear; and

(b) the number of cement factories
working and the number of factories
£losed down during the above period?

The Deputy Minister in the Minis-
iry of Industry and Supply (Shri
Bibodhendra Misra): (a) During the
first five months of the current year
i.e. January, . 1965 to May, 1965,
cement production has been as fol-
lows: _

Month Production
{in thousand tonnes)
January 1865 861
February 1965 800
March 1965 895
April 1965 841
May 1965 0914

There has been no wunport of
cement during this period,

(b) Number of cement factories

working—38.

Number of cement factories closed
down.—Nil.
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Joint Consultative Committee on the
Railways

861. Shri Gokulananda Mohanty:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Gov.
ernment made a proposal to the All
India Railwaymen's Federation to
abjure strikes so as to enable them to
participate in the piroposed Joint
Consultative Committees; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes. The Scheme of
Joint Consultation and Compulsory
Arbitration for Central Government
employees originally evolved by the
Ministry of Home Affairs which con-
tained, inter alia, a provision that
Trade Unions should abjure strike, as
a condition precedent to the accept-
ance of the Scheme, was communi-
cated to the All India Railwaymen’s
Federation.

(by The All India Railwaymen's
Federation has not favourably res-
ponded to the scheme as evolved by
the Government.

Tirur Over-Bridge

862, Shri Mohammed Koya: Will
the Minister of Rallways be pleased
to state the progress so far made re-
garding the construction of Tirur
over-bridge near Calicut?

1887 (SAKA) Written Answers 2270

The Deputy Minister in the Minis-
try of Railways (Shri Sham Natn):
The scheme has been sponsored by
the State Government finally to be
taken up during 1985-66. The plans
for the work have been finalised by
the Railway and sent to the State
Government in June, 1965 for theic
acceptance which is still awaited,

Allocation of Cement to Kerala

863. Shri Mohammeq Koya: Will
the Minister of Industry and Supply
be pleased to state:

(a) the quota of cement allocated
to the Government of Kerala in 1942-
63 and 1963-64; and

(b) the cement actually made avail-
able tp that State during the above
period?

The Deputy Minister in the Minis-

try of Industry anq Supply (Shri
Bibudhendra Misra): (a) and (b).
The following figures indicate the

allotment and despatch of cement to
Kerala (under State Quota):

Year Allotment  Despatch
{In Tonnes)

1962-63 . 1,63,875  1,29,520

1963-64 . 1,613,965 1,285,915

Kandla Free Trade Zone

864, Shri Surendra Pal Singh: Wil
the Minister of C ce be pl d
to state:

(a) whether it is a fact that the
enthusiasm of the entrepreneurs to po
to Kandla Free Trade Zone is gradu-
ally flagging;

(b) if so, the reasons therefor; and

(¢) the steps being taken {9 make
the industrialists familiar with the
concept, aims and objects of this Free
Trade Zone to enable them to take
advantage of this scheme?

The Minister of Commerce (Shrt
Manubhaj Shah): (a) and (b). The
number of applications received for
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setting up industries in the Kandla
Free Trade Zone during the last three
months (May, June and July, 1965)
has come down which is mainly attri-
butable to the border troubles in the
Ranp of Kutch. This is, however, a
temporary phase.

(¢) The Government have already
brought out a publicity pamphlet on
Kandla Free Trade Zone, copies of
which were furnished to the various
chambers of Commerce and Industry
and trade interests throughout the
country. Advertisements were issued
in leading newspapers, commercial
dailies and Financial periodicals and
these will be continued. Some arti-
cles have alsp been published in
newspapers. Further, a new pam-
phlet giving more detailed informa-
tion is proposed to be brought out
shortly.

Underground Railway in Bombay

[Shri A. V. Raghavan:
| Shri P, C. Borooah:
shri Ram Harkh Yadav:
' Shri Maheswar Naik:
Shri Kindar Lal:
LShrl Vishwa Nath Pandey:

Will the Minister of Railways be
pleased- lo state:

(a) whether ga “special authority"
is proposed to be set up for the con-
struction of an underground railway
for Bombay;

(b) if so, the constitution of the
contemplated authority and its pre-
cise functions; and

865

(e) the steps taken to chalk out the
plan for the underground railway
system in Bombay?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):

fa) Ministry of Railways are not
aware of any such proposal.

(b) Does not arise.

(¢) Underground and overhead

railways etc. which are lines of com-
munications within cities should be
explored and provided by the Muni-
eipalities/Corporations or the State

BHADRA 5, 1887 (SAKA)
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Government concerned. Anv rail-
way w.thin the Corporation limits

will be a matter concerning the Cor-
poration and not the Ministry of
Railways,

Transhipment of Rice to Agartala
Via East Pakistan

866. Shri Dasaratha Deb: Will *he
Minister of Railways be nleased to
state:

(a) whether it is a fact that about
10 wagons of rice en route to Agartala
(Tripura) were held up in East Pakis-
tan in May, 1965;

(b) if so, whether the held-up rice
has reached Tripura now; and

(c) the steps taken or proposed to
be taken to avoid such delays in
future?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, 12 wagons out of a
total of 78 booked to Belonia, are still
held up. The remaining 66 wagons
have been diverted to and released at
Akhaura. .

(b) and (c). No, It has not been
possible for the East Pakistan Rail-
way authorities to push on these
wagons from Belonia due to breaches
between Fenny and Belonia. Accord-
ing to present indications these
breaches may take 2 or 3 weeks to be
repaired. The Pakistan Hailway
Board have also been reguested to
push on these wagons to Akhaura im-
mediately after the restoration of the
breaches. Arrangements have, in the
meantime been made to book all
traffic meant for Tripura State to
Akhaura only and not to Belonia.

Pulp Indusiry in Tripura

867. Shri Dasaratha Deb: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether any scheme has been
sanctioned for starting pulp industry
in Tripura at Kumarghat;

(b) if so, the estimated amount to
be spent on this project; and
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(c) the progress made so far in this
regard?

‘The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). Not
yet Sir; but a preliminary feasibility
report for setting up a 50-tonne/day
Pulp/Paper project in Tripura has
been prepared by the National Indus-
trial Development Corporation which
is under examination. This scheme, if
approved, is likely to cost about Rs, 6
€TOTes.

Rubber Board

868. Shri Dasaratha Deb: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that money
collected by the Rubber Board as
excise duty is not credited to the
Government account in time; and

({b) if so, the steps Government pro-
pose to take in the matter?

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) and (b). Under the
existing provisions of the Rubber Act
and the Rules made thereunder, the
assessees should pay the excise duty
on rubber either in each at the
Board's office at Kottayam or by
money-order or by bank drafts or
cheques duly crossed and pavable at
Kottayam to the Secretary of the
Board. Since the bulk of this revenue
is received in cheques and drafts,
there is sometimes delay in the pro-
cess of realisation of the amounts in-
volved though the Rubber Board is
endeavouring to remit the proceeds
weekly to the Consolidated Fund of
India, In order to avoid even such
delays, Government is already consi-
dering a proposal to amend the rules,
enabling the assessees to remit the
amount of cess by drafts at par direct
1o the Treasury at Kottayam.

Steel Plant at Goa

869. Shri Maheswar Naik: Will the
Minister of Steel and Mimes be pleas-
-ed to state:

(a) whether any eéfforts have been
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made to start the fifth Steel Plant in
Goa with the help of some Japanese
firm; and

(b) if so, the outcome thereof?

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) No, Sir.

(b) Does not arise,

Glass Plant at Durgapur

870 J Shri Indrajit Gupta:
" | Shri Yashpal Singh:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the con-
struction of opthalmic glass plant at
Durgapur is lagging behind the sche-
dule;

(b) if so, reasons therefor; and

(c) the action taken to step up its
construetion?

The Deputy Ministey in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). Cer-
tain changes wern necessitted in the
drawings and designs because of (a)
the actual soil conditions at the site
turning out to be somewhat different
from those anticipated earlier and (b)
the steel structurals available in the
country - being different from the
Russian standards. Certain types of
stee] bars of appropriate sizes were
also not readily available. These have
caused some delay in the implementa-
tion. The project is, however, gaining
momentum presently as effective steps
have since been taken (i) to ensure
procurement in time of raw materials;
and (ii) to strengthen the Planning
and Design sections.

Export of Cashew Products

871. Shri Warior: Will the Minister
of Commerce be pleased to state:

(a) whether it is a fact that India
is facing stiff competition-from East
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African countries in the export of
cashew products;

(b) whether it is also a fact that
the African cashew js go!d in Ame-
rica and other countries at a lesser
price than the Indian cashew;

ic) whether there is any danger of
India losing her monopuiy over the
export of cashew t0 worid markets;
and

(d) if so, the steps proposed to be
taken to meet this growing competi-
tion from African Cashew Industry?

The Minister of Commerce (Shri
Manuobhai Shah): (a) No, Sir.

(b) Some African countries are sel-
ling some quantity of cashew to
U.S.A. Their prices are lower than
Indian prices. Indian cashew iz how-
ever in much greater demand. for it:
quality is superior.

fev and (d). India is at present im-
porting from Kenya and Tanganyika,
the major part of her requirements of
raw cashew for processing for export.
Some of these countries are now try-
ing to process cashew by mechanised
means and if they are successful, it
could affect India’s leading position in
regard to export of cashew. The posi-
tion is being watched and in the
meanwhile measures have been taken
to Inerease and develop cashew plan-
tations in various States in India.
The formation of Casheyw Board is
also under active eonsideration.

¥ron Ore Deposit in Kottayam and
Calieut (Herala)

872 Shri Warior: Will the Minister
ot Steel and Mines be pleased to
state:

fa) whether it is a fact that iren
ore deposits have been discovered in
Kottayam and Calicut distriets in
“Werala;
:..a.-l.b".i it so, the qunntiiy and quality
of the ore diseovered;
. .__fc) whether there is any possibili-
1y for the commercial exploitation of
‘{hese deposits; and
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(d) it so, the steps taken in this
direction?
The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) The total reserves of iron ore
from the Calicut (Kozhikode) districet
have been estimated by the Geological
Survey of India to be of the order of
17 million tonnes, with an iron con-
tent of 35 per cent. Some high grade
ore containing over 60 per cent iron
has been recently proved by a com-
mercial firm in the Naduvallur hills
in the same district. The estimated
reserves of ore in the Kottayam dis-
trict are not large,

(¢) Except for the small quantity of
high grade ore which can be expori-
ed, these deposits do not appear to be
commercially exploitable.

(d) It is understood that two mining
leases covering an area of about
24551 acres have been granted by the
Government of Kerala to two private
parties and possibilities of exploiring
the mineral from other areas are
under examination.

Export of Cigarette Tissue Paper

873. Shri Eswara Reddy: Will the
Minister of Commerce be pleased to
state:

(a) whether the export of cigarette
tissue paper has declined during the
last few years:

(b) if so, the reasons therefor; and

(c) the steps taken to step up its
export?

The Minister of Commerce (Shri
Manuobhai Shah): (a) While the ex-
ports of Cigarette tissue paper de-
clined from Rs. 63°4 lacs in 1962-£3 1o
Rs. 46-8 lacs in 1963-64, it has again
picked up during the year 1984-63,
when the exports of this item were of
the order of Rs. 61:7 lacs.

(b) Overproduction of cigaretie
paper in the wnr'? installation -of

_cigarette paper ™i''s in somea count-

ries and the restrictions in thz import
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of this item in some other countries
are some of the main reasons for
decline in the export of this item.

(¢) Grant of an import entitlement
of 40 per cent of the f.o.b. value of
exports of tissue paper, inclusion of
this item in the trade plans with cer-
tain East European countries gnd faci-
lities given to exporters to conduct
market survey abroad are some of
the steps taken by Government to
step up exports of Cigarette tissue,

Manufacture of Transformers

874. Shri Daljit Singh: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that the
Heavy Electricals Ltd, Bhopal has
manufactured the biggest transformer
to be set up in India;

(b) if so, the details of the same;

(c) whether it is as useful as the
imported ones; and

(d) if so, whether the manufacture
of such transformers will help to earn
foreign exchange?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The Heavy
Electricals (India) Limited, Bhopal
have made the biggest transformer so
far manufactured in India and it is
one of the largest installed till now.

(b) the rating of the transformer is
75000 KVA, 132 kv with a total instal-
led weight of 104 tons.

(c) Yes, Sir.

(d) For the present, manufacture of
such transformers will result in
saving of foreign exchange which
would have been spent on import of
similar transformers.

Minerals ang Metals Trading Cor-
poration
875. Shri Surendra Pal Singh: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a ‘fact that the
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stock of iron ore kept at Madras for
export by the Minerals and Metals
Trading Corporation was found short
of the stock shown in the books:

(b) if so,

been taken
ponsible for

whether any action has
against the officers res-
the loss; and

(e} the extent of the ioss involved?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

(b) Suitable action is being taken

(ey 1,16,724¢ tonnes were short ac-
cording to book figures out of a total
movement of 21°19 lakh tonnes.

Import of Copra from Ceylon

876. Shri Mohammed Koya: Will the
Minister of Commerce be pleased to
state:

{a) whether there is any proposal
to impose any cut in the quantity of
copra to be imporied from Ceylon;
and

i{b) if so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and(b). Imports
are made, not countrywise, but as per
foreign exchange available for such
imports.

Gold Deposits in Ladakh

877. Shri Hem Raj: Will the Minis-
ter of Steel and Mines be pleased to
state:

(a) whether any deposits of goid
have been discovered in Ladakh;

(b) if so, whether any survey has
been made; and

(c) the result thereof?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

(b) A preliminary survey was madc
by the former Kashmir State Govern-
ment in 1939-40 and by the Geological
Survey of India in 1955.

(c) Alluvial gold has been noticed
in sand and grael beds along the
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river Indus and its tributaries—the
Dras and Suru in Ladakh distriet.
No workable deposits are available,

Development of Sericulture in Punjab

878. Shri Hem Raj: Will the Minis-
ter of Commerce be pleased to refer
10 the reply given to Unstarred Ques-
tion No. 1269 on the 19th March, 1965
and state:

(a) whether the revised scheme for
the development of sericulture in the
hilly area of Punjab has been receiv-
ec from the Punjab Government; and

(b) if so. the amount allocated to
the Punjab Government in this behalf
during the year 1965-667

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) No. Sir. In July, 1965,
the Central Silk Board had deputed
one of its officers to Chandigarh to
assist the Government of Punjab in
the formulation of a compact scheme
for the development of Sericulture
Industry in the hilly dis'ricts of
Funjah,

‘b1 Does not arise.

Heavy Indastries in Punjab

( Shri Hem Raj:
Shri Solanki:
1!'!5..}] Shri P. K. Deo:
| Shri Narasimha Reddy:

Will the Minister of Industry and
Supply be pleased to refer to the
reply given to Unstarred Question No.
€97 on the 5th March, 1965 and state:

ia) whether any decision has been
‘aken §9r the location and setting up
of Heavy Industries in the Punjab
State during the Fourth Five Year
Plan: and

‘b if not, by what time it will be
twken?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
No decision has so far been taken on
e proposals made by the Govern-
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ment of Punjab regarding the setting
up of industries in the Fourth Plan.
The Planning Commission propose to
have further discussions with the
State Government regarding their
outlays etc., in the light of 3 re-assess-
ment of their resources position, A
final decision on the location and set-
ting up of heavy industries in the
Punjab State during the Fourth Plan
would be taken after these discussions
are over.

Textile Mills

(Shri A. V. Raghavan:
880, { Shri P. C. Borooah:
{ Shrimati Tarkeshwari Sinha:

Will the Minister of Commerce be
pleased to state:

fa) whether Government propose
to set up large export oriented textile

mills in the public sector; and
(b) if so, where these mills will
be located?

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Rama-
swamy): (a) and (b). A proposal
to set up five export-oriented cotton
spinning mills in the public sector is
under gctive consideration.

Shortage of Cement

881. Shri Jashvant Mehta: Will th~
Minister of Industry and Supply be
pleased to state the total allotment of
cement wrrade to the different Stales
during the last gsix months for agricui-
tural and non-agricultural purposes?

The Deputy Minister in the Minils-
try of Industry and Suopply (Shri
Bibudhendra Misra): A quarterly
bulk allotment of cement is made in
favour of State Governments/Union
Territories ang its detaileq distribu-
tion ig decided by them. They have
furnished the following information
regarding cement earmarked/utilisea
by them for agricultural and nom-
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agricultural purposes during the
period anuary-June, 1965:—

Quantity of cement

utilised for
State —
Agricul-  Ned
tural cultural
Purposes Purposes
(In Tonnes)
1. Delhi . . 645 97,655
4. lammu & Kashmir 5,628 6,372
3. Rajasthan . 37,620 87,780 -
4. Guijarat . 68,100  1,73,409
5, Dadra & Nagar
Haveli .. 4 299
6. Maharashtra 80,200 2,46,800
7. Goa, Daman &
Diu . ' 150 20,599
8. Madhya Pradesh 57,502  1,20,698
9. Bihar 27,941  1,99,759
10, Orissa 35,373 72,327
11. West Bengal 7,325  2,80,675
12. N.EFA, | 145 2,747
13. Manipur . 6,000
14. Nagaland . . 48 2,979
15. Andhra Pradesh 16,350  1,54,050
16, Madras 30,580  2,49,020
17. U.P. 1,47,213  2,02,887
158, Pondicherry 238 5,762
19. Kerala 8,000 88,900
20, Laccadive &
Minicoy Island . 1 604

21. Punjab—The State Governmsnt have
informed that the dist-
rict authorities in Pun-
jab have been instructed
to give top priomty to
agricultural works in
the matter of releasing
cement and that it is
difficult to say as to
how much cement was

utilised for agriculrural
purposes and how much
for non agriculural
purposes,

22, Mysore— No separate allccation for
agr cultural purposss is
made by the Govemn-
ment of Mysore. The
Deputy Commissioners
have been advised to
earmark 1o per cent of
th: district gquota for
agricul lura' purposes,
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23. Tripura.
. No separate allo-
24. Himachal cation for agricul-
Pradesh tural  purposes s
made by these Guov-
25. Andaman ernments out  of
and Nigo- their bulk guota.
bar Islands, ‘
J
26. Assam—The Information is not avail-
able. It s being col-

lected and will be plac-
ed on the Table of the
House,

Cement Factories

882, Shri Jashvant Mehta: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether Government are aware
that the licenses issued for starting
cement factories to the private enter-
prise have not progressed satisfac'ori-
ly; and

(b) the steps taken by Government
after last year's review of the pro-
gress of such factories?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). The
progress of pending cement factory
schemes kept under constant review
and meetings are held periodically
with cement entrepreneurs to expe-
dite the pending schemes. Licences|
Letters of Intent granted for schemes
which are not likely to be implement~
ed are revoked/cancelled According
to present practice, only letters of
intent valid for six months are issued
in the first instance and these lapse

automatically it sufficient steps
are not taken by entrepre-
neurs  within  the ffme unless

extension of time is granted to the
parties on the merits of each case,
During 1965, ten schemes have so
far been cancelled for want of pro-
Eress.
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’ Export of Lac
[ Shri Ravindra Varma:

883, Shri P. Venkatasaubbaiah:
inhrimau Renuka Barkataki:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that India's
export of Lac has declined heavily
during 1964-65;

(b) if so, the reasons therefor; and

(c) the steps Government propose
to take to arrest the decline?

The Minister of Commerce (Shri
Manubhai Shah): (a) Export in 1964-
85 declined by 10 per cent compared
with the export in the previous year.

(b) The main reason for the decline
in the export was the fall in produc-
tion,

(¢) Ministry of Food and Agricul-
ture and State Governments are tak-
ing measures to stimulate the produc-
tion of Lac and intensify research.
Production will be supplemented by

import, to the extent possible, of
lac/seed lac for conversion into
Shellac.

Mandi Rock Salt

884. Shri Hem Raj: Will the Minis-
ter of Industry and Supply be pleas-
ed to state:

(a) whether it is a fact that there
is an acute shortage of Mandi rock
salt in the Punjab Hills and Himachal
Pradesh;

(b) if so, the reasons therefor; and

(c) the action being taken in the

matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) On account of underground
water action, one of the rock salt
Mines at Drang was declared unsafe
by the Inspector of Mines, Dhanbad,
and had to be abandoned in 1963. The
other Ming at Guma was also declar-
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ed partly unworkable and thus the
production of rock salt was restricted. -

(c) Alternative areas for produe-
tion of rock salt have been opened up
ang salt is being excavated to a small
extent by the open pit method. In
order to locate large workable areas,
the Indian Bureau of Mines are con-
ducting extensive exploratory drilling
operations in Drang and Guma. As
soon as the results of the drilling
operations are received, it would be
possible to prospect large gquantities
of rock salt.

Cycle Tyres and Tubes.

J Shri Vishram Prasad:
© | shri Bagri:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
cycle dealers are allotted quotas of
cyele tyres and tubes for supply to
genuine cycle users;

(b) whether these dealers do not
issue tyres and tubes to genuine con-
sumers and sell them in black mar-
ket; E

(c) if so, whether Government pro-
pose to set up some machinery to
exercise some check on the dealings
of such dealers; and

(d) if so, the broad details of the
machinery?

The Deputy Minister in the Minis-

try of Industry ang Supply (Shri
Bibudhendra Misra): (a) and (b).
Manufacturers of cycle tyres and
tubes allot quotag of tyres and

tubes to their accredited dealers for
resale to their own customers and
genuine consumers. By virtue of va-
rious systems of distribution adopted
by the tyre companies and their
dealers, genuine consumers who ap-
proach such dealers or centres nomi-
nated by them get supplies of the
tyres and tubes at companies’ re-
commended retail prices.

(e) angq (d). Government have ad-
vised the cycle tyre and tube manu-
facturers to ensure that their dealers
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sell the tyres and tubeg at the com-
panies’ recommended retail prices. The
tyre companies take action on speci-
fic complaints of over-charging which
are made to them.

Deluxe Trains between Calcutta and
Bombay

886. Shri Maheswar Naik: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to run Deluxe trains at least bi-weekly
Yetween Calcutta and Bombay via
Nagpur; ang

(hY if so, when such
likely to be introduced?

trains are

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). It is proposed to
acquire four more air-conditioned
rakes with the objective of utilising
them for increasing the frequency ot
some of the existing bi-weekly air-
conditioned services and also for in-
troducing an air-conditioned service
on the trunk routes not covered by
such se*vices so far. One of the new
routes tentatively selected is the Bom-
bay V.T.—Howrah vig Nagour where
it is proposed to introduce a weekly
air-conditioned service after the four
additional air-conditioned rakes be-
come available. Orders for the Power
generation, air-conditioning and elec-
trical equipmei#. have been placed and
the materials are likely to be received
by the middle of next year. After re-
ceipt of materials the equipment will
have to be fitted on the coaches, 1t is,
therefore, not possible, at present, to
indicate as to when this service is
likely to be introduced.

Students' Concession for Railway
Travel

887. Shri Sham Lal Saraf: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the re-
quest of the Central Silk Board to
extend Students’ Concession on railway
travel to the trainees undergoing seri-
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cultural training in the All-India Seri-
culture Training Institute, Mysore has
not been accepted by the Railway; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The trainees are State Govern-
ment officers, who receive an allow-
ance besideg their salaries Moreover,
the expenses of their educational
tours are met by the Central Silk
Board, which, in turn, receives the
amount as grant from the Govern-
ment of India.

Shortage of Copra

888. Shri Sezhiyan: Will the Minis-
ter of Industry ang Supply be pleased
to state:

(a) whether Government are aware
of the acute shortage and high orice
of copra in Kerala this season;

(b} if so, the reasons therefor;

(¢) whether Govermment have given
any assistance to the affected oil mills
and workers; and

(d) the steps taken by Government
to avoid recurrence of such a crisis in
future?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) This is partly due to lower
production of coconuts in the country
during the current year and partly to
reduction in the imports of copra.

(c} In view of the present difficult
foreign exchange situation it has not
been possible to import increased
quantities of copra. Import of copra is
at present channelised through the
ST.C. who allot quotas to the actual
users; in the fixation of the basic
entitiement preference is shown to
units located in Kerala.

{d) The long-term solution to the
problem lies in increasing indigenous
production of coconuts. Towards this
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end the Government have taken a
number of steps which include distri-
bution of fertilizers, plant protection
measures, extension activities and
development of research.

Madhopur-Kathua Railway Line

( Shri Inder J. Malhotra:

889 1 Shri Abdul Ghani Goni:
" | Shri Samnani:

[_Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether the work on Madhopur-
Kathua Railway line will be completed
as scheduled;

{b) whether any decision has been
taken on the category of the Kathua
Railway Station; and

(c) whether there ig any proposal to
extend the mail trains upto Kathua
which now terminate at Pathankot?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) Yes, Kathua will be terminus
B’ class station.

(cy No, There is, at present, no
proposal to extend any of the Mail/
Express traing from Pathankot to
Kathua.

Electrical Factory in Mysore

890 { Shri Kindar Lal:
7 Shri Vishwa Nath Pandey:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that the
West German ‘Electro Combine
(AE.G.) has agreed to help in the
setting up of an electrical factory in
Mysore State; and

(b) it so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri

Bibudhendra Misra): (a) and (b). The
New Government Electric Factory
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Bangalore, is an undertaking owned
by the Government of Mysore. The
factory has been licensed for manu-
facture of electrical equipment com-
prising transformers’ motors and
switchgear. They are collaborating
with the West German firm M/s. A.E.G.
The machinery for the project is be-
ing installed and production is likely
to commence sSoomn.

The State Government has recently
submitted a proposal for forming a
public limited company in which the
Government of Mysore, the West Ger-
man collaborators, the IFC Washing-
ton will hold shares as well as the
general public. The proposal is un-
der consideration.
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Electrifications of Madras-Vijaya-
wada Railway Line

892. Shri Kolla Venkaiah: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
for the electrification of railway line
between Madras and Vijayawada im
the Fourth Five Year Plan;

(b) if so, the cost involved; and

(e) the decision of Government

thereon?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) According to a rough assess-
ment the cost of the scheme is expect-
ed to be approximately Rs. 18.35 crores
{Excluding Rolling Stock).

(c) The proposal alongwith other
proposals covering various high den-
sity routes, is still under considera-
tion. '

New Train between Delhi and Jodhpur

the
be pleased to

893. Dr. L. M. Singhvi: Will
Minister of Railways
state:

(a) whether it is a fact that it is
proposed to run a new train between
Todhpur and Delhi via Phulera and
Reengus in prder to curtail running
time; and

(b) if so, the reasons for not imple-
menting the decision at an early date?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhay
Singh): (a) and (b). No, Sir. At pre-
sent one pair of Mail trains are run-
ning between Delhi and Jodhpur vie
Sadulpur, Ratangarh and Degana.
These trains are popular by the exist-
ing route and are fully patronised.
Their diversion vie Reengus and
Phulera will deprive the passengers
on the existing route of a fast train,
leading to public complaints which is
not desirable. Further, it is also not
possible to run a direct train between
Delhi and Jodhpur vig Reengus and
Phulera due to non-availability of
line capacity particularly on the
Delhi-Rewari section.

Coal

{ Shri Vidya Charan Shuida:
| Shri A. 8. Saigal:
Shri J, P. Jyotishi:
| Shri Wadiwa:
| Shri Chandak:

Will the Minister of
Mines be pleased to state:

(a) whether any State Government
or State Mining Corporation has so
far been permitted to ralse coal, whe-
ther coking or non-coking, during the
Third Plan period; and

(b) if so, details of the same?

The Minister of Sieel and Mines
(Shri Sanjiva Reddy): (a) No, Sir.

{by Does not arise.

34, {

Steel amnd

Mineral Surveys

[ 8hri Vidya Charan Shukia:
Shri A. S. Saigal:
. J Shri J. P. Jyolishi:
| Shri Wadiwa:
| Shri Chandak:
|_Shrimati Maimoona Sultan:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether any request has been
received from the Government of
Madhya Pradesh asking the Indian
Bureau of Mines and Geological Sur-
vey of India to take up investigation
work in respect of certain mineral



2291 Written Answers BHADRA 5,
surveys in the working programme
for 1965-66; and

(b) if so, whether Government have
accepted the proposal?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) Preliminary minera] assessment
in the Narsinghpur district and syste-
matic geological mapping and mineral
assessment in the Raigarh district
proposed by the Government of
Madhya Pradesh have been included
in the programme of the Geological
Survey of India for 1965-686.

Geophysical prospecting in  the
unleased sectors of the manganese
belt is also likely to be included in
the Fourth Five Year Plan of the
Geological Survey of India.

Proposals for other investigations
suggested by the Government of
Madhya Pradesh are under considera-
tion,

Reck formation in Raigarh

{Shri A. S. Saigal:

| Shri Vidya Charan Shukla:
#6. ! Shri J. P. Jyotishi:

i Shri Wadiwa:
| Shri Chandak:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
rock formation in the Raigarh district
of Madhya Pradesh State is the conti~
nuation of the formation availabls in
Ranchi plateau of Bihar;

(b) if so, whether any proposa! has
been received for conducting an aero-
magnetic survey of Raigarh district
for this purpose; and

(c¢) Government's reaction thereto?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) and (c). The Government of
Madhya Pradesh had requested the
inclusion of certain parts of Raigarh
District in an aerial survey proposed
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to be carried out. About 1000 sq. Km.
in the Jashpurnagar area in Raigarh
district wil] be covered by the pre-
sent programme of airborne survey.

Railway Marise Organisation

897. Shri A. P. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the fulure prospects of the
Marine Organisation run by the
Rastern, North-Eastern and Nottn-
East Frontier Railways consequent on
the completion of the Rajendra Pui
at Mokameh, impending construction
of Farakka Barrage and winding up

of the Marine Organisation on the
North-East Frontier Railway at
Pandu;

(b) whether Governmeni have any
plan or programme in this behalf in
hand: and

(¢) how the Marine staffl will be
absorbed if the Marine Organisation is
wound up?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The ferry services at
Mokameh and Pandu have been
closed down. The river craft ply-
ing at Mokameh were transferred
to Farakka along with the staff.
About 50 per cent of Marine staff
at Pandu was reduced and absorbed
for other work on the Railway
after completion of Brahmaputra
Bridge, About 200 men and 50 per
cent of the river craft are also ex-
pected to be absorbed for increased
commitments of B.G. Wagon ferrying
at Farakka. The remaining craft at
Pandu with some staff to operate them
are being temporarily retained as a
stand-by for meeting any eventuality.
Other services on these Railways and
also the Marine Workshops in Moka-
meh are functioning with full
strength of staff and will continue to
do so for some years more.

(b) The Marine Organisation wil
continue for some more years as in-
dicated against item (a).
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(¢} There is np likelihood of the
Marine Organisation being wound up
in the near future, If there is a reduc-
tion of ferry services, the existing
staft will be absorbed for other work
in the Railways in accordance with
extant instructions.

Bomb Dropped near Railway Track

gog, J Shri Krishnapal Singh:
" | Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that 3 heavy
bomb was dropped near the Railway
track bewteen Lucknow ang Kae-
Bareilly on or about the 22nd June.
1085. and

(b) whether any investigations huve
been carried out: and

(e) if so, the outcome thereof?

The Minister of State in the Minis-
try of Railwayg (Dr. Ram Subhag
Singh): (a) to (c). Enquiries made so
far into the incident reveal that some
members of Tanda Village Defence
Society informed the railway autho-
rities Gangaganj on 22-6-1965, that
they saw some red object falling from
the sky near the Railway track, The
Kotwali police Rae Bareilly rushed to
the spot and also informed the Distt.
Magistrate. The matter is under in-
vestigation by the police and the
military authorities.

Rajemsdra Pul

899, Bhri A. P. Sharma: Will the
Minister of BRallways be pleased to
gtate:

(a) whether from the trend of the
river Ganges at Mokamehghat, it has
been noticed that the main channel is
gradually shifting towards the Worth
bank during the last three years and
that silting has taken place under the
Rajendra Pul up to pier No. 7 during
the low water season of 1964-86; and
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(b) if so, whether there is any plan
to dredge the river near Barh and
open the South channel to flow past
Mokamehghat?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Following the floods of 1961 cer-
tain changes in the regime of the river
have been noticed. The river is tend-
ing to shift towards the North Bank
and the main current during the win-
ter season has been oscillating from
span No, 2 to span No. 10. A guide
bund 6600 ft. long exists at the North
end of the bridge solely for the pro-
tection of the north approach of the
bridge and to divert the main current
to flow under the bridge proper.
There has been practically no silting
under the bridge as observed during
the low water season of 1964-65.

(b) The question of dredging the
river does not arise as there is hard-
1y any silting under the bridge.

Marine Organisation on Eastern
and North Eastern Railways

900. Shri A. P, Sharma: Will the
Minister of Railways be pleased fin
state:

(a) the total investment made to-
wards the Marine Organisation on the
Eastern and North Eastern Railways;

(b) the total number of staff em-
ployed by the Railways in this De-
partment; and

(¢) the total annual
being incurred on it?

expenditure

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh (a) Information is being co-
llected.

(b) Total number of staff now em-
ployed on:i—

Eastern Railway 2,810

North Eastern Railway 1,219

(c) Information is being collected.
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Railway Sleepers

- 901 J Shri Abdul Ghani Goni:
’ 1 Shri Samnani:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
representatives of the U.P, Govern-
ment and the Railway Board have
reached an agreement on an increase
in the price of sleepers supplied to
the Railways by the State Forest De-
partment; and

(b) whether the Railway Board
are considering to allow the same
increase in the price of sleepers sup-
plied to the Railways by the Jammu
and Kashmir Forest Department?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The Railway Board have agreed
to increased prices of sleepers for
payment to various supplying States
ag recommended by an ad hoc Com-
mittee of the Central Board of Fore-
stry which met this year.

(b) Yes.
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Export of Lemon Grass Qil

903. Shri Maniyangadan: Will the
Minister of Commerce be pleased to
state:

(a) whether lemon grass oil is be-
ing purchased by the State Trading
Corporation from the agriculturists;

(b) if so, the minimum price at
which it is purchased;

(e¢) the quantity purchased this
year and during the last two years;

(d) whether any private dealer or
exporter is allowed to purchase lemon
grass direct from the agriculturists;

(e) if not, the reason therefor; and

(f) the agencies of the S.T.C. for
the purchase and export of lemon
grass respectively?

The Minister of Commerce (Shri
Manobhai Shah): (a) Yes, Sir.

(b) The price to be paid to the
growers -during the current season
has been fixed at Rs. 10.50 per kilo
for Lemongrass oil of minimum 78
per cent c¢itral content and Rs. 11.00
per kilo for Lemongrass oil of 82 per
cent citral content and above.

(c) Procurement operations for the
current season were started on the
Tth June, 1965 and upto the 31st July,
1965 the S.T.C. had procured about
611 kilos. The quantity of Lemon-
grass oil procured during the 1963-64
and 1964-85 operations was approxi-
mately 966 tonnes and 733 tonnes res-
pectively.
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(d) There are no restrictions on
purchase of Lemongrass oil from
the growers.

(e) Does not arise.

(f) Purchase of lemongrass oil on
S5.T.C's account and its export are the
responsibility of the STC itself. Pur-

chases of the oil are made by the
BTC at 12 depots spread over the
lemongrass growing areas in the

Kerala State. These depots are under
the overall charge of an official of
the STC and 3 or 4 such depots are
under the supervisory charge of an
Inspector of the ST.C. The actual
storing at the various mofussil de-
pots, transport of the oil from those
depots to the central depot at Cochin
and certain other services like Ag-
marking, drumming, etec. are render-
ed by the agents appointed by the
STC who were in the past handling
lemongrass oil trade and for such
services they are paid the actual ex-
penses and a nominal commission.

As regards exports, shipments f{o
rupe¢ payment areas are allowed to
be made by any party provided the
export price has been approved by
the S.T.C. and the guantity to be ex-
ported is lifted from the S.T.C’s
stocks. Shipments to non-rupee
areas, however, have been entrusted
to a firm in Bombay under a special
arrangement entered into with them
by the S.T.C.

Export of Sugar

904. Shri V. B. Gandhi: Will the
Minister of Commerce be pleased to
Ftate:

{a) whether a Committee has been
appointed to examine thie steps ne-
cessary to increase the export of
sugar and also to consider the feasi-
bility of setting up sugar factories in
the Public Sector;

(b) if so, whether the Indian
Sugar Mills Association has been
given representation on that Com-
mittee; and

(¢) whether Governraent have peen
receiving co-operation from the sugar

AUGUST 27,
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industry in its export effort, and if
not, the nature of difficulties?

The Minister of Commerce (Shri
Manubhai Shah): (a) A Committee to
study the problems connected with
the development of sugar production
for export purposes has been set up.
The Committee will consider estab-
lishment of new capacities either in
existing industrial units or entirely
new units which will have special
advantages of suitable location for
export purposes.

(b) The Indian Sugar Mills
ciation is not represented on the
Committee at present. It has how-
ever, since been decided to add one
or two representatives of the Sugar
Industry on this Committee.

Asso-

(c) The Sugar Industry has been

co-operating in promoting the export
of sugar.

Export of Mangoes

905. Shri D. J. Naik: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that atrade
delegation to study the export market
for mangoes is being sent to UK,
France and West Germany; and

(b) if so, the personnel of the dele-
gation?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b), The
desirability of spomsoring the visit of
such a delegation to UK., and other
West European countries early next
year is being considered in consulta-
tion with the State Trading Corpo-
ration of India. The proposal is still
in the exploratory stage.
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Silk Industry

907. Shri Basappa: Will the Minis-
ter of Commerce be pleased to state:

(a) whether it is a fact that India
is still dependent on foreign seed in
the matter of development of silk
industry; and

(b) if so, to what extent?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) About  21.000
annum.

ounces per

Development of Sericulture

908. Shri Basappa: Will the Minis-
ter of Commerce be pleased to state:

{a) the amount unspent or unuti-
lised so far by the wvarious States in-
tended for the development of seri-
culture during the Third Five Year
Plan; and

(b) the reasong therefor?

The Deputy Minister of Com-
merce (Shri S. V. Ramaswamy):
(a) A statement is laid on the Table
of the House. [Placed in Library. See
No LT-4661/65].

(b) The main reasons for the low
utilisation of funds are —

(1) Delays in the acquisition of
land and construction of
buildings:

BHADRA 5, 1887 (SAKA)
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(2) Delays in the issue of ad-
ministrative sanctions to the
schemes by the State Govern-
ments;

The Emergency declared
during the second year of
the Third Five Year Plan
which resulted in cuts in the
allocations made for the de-
velopment of sericulture in-

3)

dustry; and
(4) Unfavourable weather con-
ditions in the ‘arious silk-

produring States,

Free Rail Travel for Evereslers

909. Shri Basappa: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that 1st
class free railway passes have been
issued to members of the victorious
Everest Expedition; and

(b) if so, their number and for

what period?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Railway Ad-
ministrations have been directed fo
issue 1 class complimentary Pass
available from any station to any
station for a period of one month
during 1965, to 20 members of the
Expedition on presentation of a certi-
ficate issued to each member.

Hassan-Mangalore Rail Line

|' Shri Basappa:
910. 4 Shri Madhu Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Railways be
pleased to state:

(a) the estimated cost
Hassan-Mangalore Rail line;

(b) when it is likely to be comple-
ted: and

(e) the reasons for its being laid as
a metre gauge and not broad gauge
Railway line?

of the
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The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
The line is estimated to cost Rs. 23.74
crores.

(b) Progress of construction of the
line is being so scheduled as to synch-
ronise its completion with that of the
main Mangalore Port Project.

(¢) The 'main traffic expected on
this line is the iron ore for export
through Mangalore Port. The areas
from where the ore is to come are all
at present served only by metre gauge
railway linie. Naturally, Mangalore-
Hassan railway line has to be built as
metre gauge to avoid large scale
transhipment of ore. However, sub-
structures for bridges and profiles for
tunnels as also girders for major
bridges are being provided to bread
gauge standard so as to facilitate cun-
version to broad gauge at a later dale.
if so warranted.

Geological Survey of India

911. Shrimati Renuka Barkatakl:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that Gov-
ernment have entered into an agree-
ment with Canada for the purchase of
equipment for the exploration work
of the Geological Survey of India; and

(b) if so, the main features of the
agreement?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No soch
agreement has yet been concluded.
Negotiations are in progress,

(b) The negotiations envisage the
import of certain essentia] equipment
for the exploration work of the Geolo-
gical Survey of India and the Indian
Bureau of Mines, obtaining the servi-
ces of Canadian experts and training
of Indian gealogists in Canada,

Industries in Himachal Pradesh

912, Shri J. B. S. Bist: Will the
Minister of Industry and Supply be
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pleased to state:

(a) whether during his ' visit to
Simla in June this year, he made an
announcement about starting of
cement, paper pulp and other indus-
trial units in Himachal Pradesh;

{b) if so, the details of the propo-
sal and the amount ITkely to be invest-
ed on these units; and

(¢) whether Government have
under consideration similar plans for
the regeneration of the economy of
hill areag of U.P.,, Punjab and West
Bengal?

The Deputy Ministey in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
No. Sir; but some discussions on this
subject were held with the Himachal
Pradesh Government, It is too early
to indicate the details of the proposals.

(c) The development of hill areas
Is receiving the particular attention of
Government in the context of the pro-
gramme for the Fourth Plan period.

Marble in Rajasthan

f ~hri Ram Harkh Yadav:
7. Shri P, C. Borooah:

Will the Minister of Steel and Mines
be pleased to state:

813

(a) whether it is a fact that a rare
type of marble with rainbow colours
has been found in large quantities in
Sirohi District of Rajasthan;

(b) if so, the salient features there-
of; and

(c) the extent of the reserves?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) Geologically it is a highly ser-
pentinised dolomite which by virtue
of the presence of some mminor eie-
ments and deformation has assumed
an attractive colour pattern,

(c) The extent of reserves has not
yet been estimated.
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Import of Cotton

917, Shri Jashvant Mehta: Will the
Minister of Commerce be pleased to
state:

{a) the gquantity of collon import-
ed during this year:

(b) the estimated quantity of cotion
to be imported during the year 1965-

86; and
(¢c) the foreign exchange involved
in the above import?

The Deputy Minister of Commerce
(Shri S. V. Ramaswamy): (a) 712,000

bales (from September 1964, the
beginning of the cotton year, upto
May, 1965).

(b) 8 to 9 lakhs bales,

(¢) Approximately Rs. 47 crores.
(The value of cotton that may be

imported under P.L. 480 is not includ-
ed in the above amount, as it is paid
for in rupees).

AUGUST 27. 1865
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Import of Jute

918 Shri Jashvant Mehta: Will the
Minister of Commerce be pleased to
state:

(a) the quantity of Jute imported
from Thailand, Pakistan and other
countries for consumption in the
Indian Jute Mills in 1964-65 and the
proposed imports for 1965-66; and

(b) the amount of foreign exchange
involved thereby?

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) and (b). The actual
imports of raw jutejmesta including
cuttings from Pakistan and Thailand
during (July, 1964 to May. 1965) 11
months of the jute year 1964-65 (July
to June) were as follows:

Year Country Quantity Value
‘ooo’ Rs.
bales  fcrores’

1964-65 1. Pakistan 46700 §-84
2. Thailand 5800 o098
ToTAlL : 52500 9-82

A quantity of 5 lakh bales of raw
jute'mesta'vutting has been allowed
for imports during the jute year
1965-66 (July, 1965 to June, 1966).
The question of allowing some fur-
ther imports is under consideration.

Invention Promotion Board

[ Shri 8. N. Chaturvedi:
1 Shrimati Renuka Ray:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fset that a
scheme to promote inventions in the
small scale and medium scole indus-
tries has been prepared by the Inven-
tion Promotion Board; and

(b) if is, the outlines therof?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) and (b). A
scheme has been formulated by the
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inventions Promotion Board for focus-
sing the inventive talent of the

on the problems relating to
the industrial, agricultural and other
hgchnologiea] fields. The scheme en-
visages:—

(i) Research and survey of diff-
erent industries and other
fields of technology for asses-
sing their problems, the solu-
tion of which would benefit
the progress in the respective

fields,

(ii) posing these problems ‘o the
Indian  Inventors, research
workers, etc.,

(iii) Examination of the proposals
for solving the problems and
giving assistancelfacilities to
those foungd to be feasible and
viable.
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Export Earmings

921. Shrimati Renuka Ray: Will the
Minister of Commerce be pleased to
state:

(a) the toral value ol export eain-
ings from rupee paymens areas during
the years 1964-65 and 1965-66; and

(b) the main items sent to non-rupee
areas which have shown an increase in
the volume of export during the abave
period?

The Minister of Commerce (Shri
Manubhai Shah): (a) Total value of
export earnings from the rupee pay-
ment area is as follows:

1964-65

1865-66 (upto
end of June, 1965)

.. Rs. 143.79 crores
. Rs, 37.24 crores

(b) The main items which have
shown an increase in exports to non-
rupee payment areas during 1964-65 as
compared to their exports in 1963-64
are jute goods, cotton yarn and cotlon
fabrics, cashew, manganese ore. ferfo-
manganese & ferro-alloy, iron ore,
tanned and :{:essed leather and coffee

As for the year 1965-66, the increase
in the value of exports can only be
worked out after the close of the year
Central Government

Tuticorin

922. Shrimati Renu <Chakravartty:
Will the Minister of Industry and Sup-
ply be pleased to state:

(a) whether any representation has
been received from the Centrai Gov--

Employees at



2309 Written Answers AUGUST
ernment employees at Tuticorin,
(Madras) for the allo‘ment of a part of
the huge area of waste land under the
Central Salt Department on the sou-
thern side of the town for building
houses in the Co-operative Sector; and

(b) if so, Government's rveaction
thereto?

The Depu'y Minister in the Ministry
of Industry and Supply (Shri Bibud-
hendrg Miisra): (a) Yes, Sir.

(b) Requests for the allotment of
this Central Salt land for various pur-
poses have bcen received from Cen-
tral/State Government, private part-
jes and Co-operative Sorieties. The
request of the Centrai Goverament
Employees at Tuticorin will b: kept
in view while considering tne ques-
tion of the aisposal of the regusite
lands.

Diesel Locomotive Works at Varanast

923, Dr. Mahadeva Prasad: Will the
Minister of Railways be pleased to
state:

(a) the number of diesel locomotives
turned out at the Diesel Locomotive
Works at Varanasi in 1964-65; and

(b) the estimated target for
Fourth Plan in this regard?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) 18 locomotives.

(b) The targetted production of 150
Broad Gauge Locomotives annually is
expected to be achieved in the Fourth
Plan.

the

S. T. C. Delegation's visit to Japan

J Dr. Mahadeva Prasad:
. Shri Onkar Lal Berwa:

Will the Minister of Commerce be
pleased to state:

924,

(a) whether it is a fact that a delega.
tion of the State Trading Corporation
visited Tokyo in the last week of June

“to eonclude an agreement with the
Japan Textile Machinery Manufactur-
ing Association; and
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(b) if so, the result thereof?
‘The Minister of Commerce (Shri

Manubhai Shah): (a) Yes, Sir.

(b) A contract has b2en sigred by
the S.T.C. with the Japanese Textile
Machinery Manufacturing Association
on the 5th July, 1965 for the import of
Textile Machinery valued at $10 m
on deferred payment terms.
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Development of Sericulture

928, Shri Linga Reddy: Will the
Minister nf Commerce be pleased to
staté:

{a) the amount spent on the varlous
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schemes for the development of sericul-
ture in the State of Jammu and Kash-
mir during the year 1964-85;

(b) the reasons for the slow piogress
made in the implementation of the
schemes; and

(e) the action taken by the Central
Silk Board in this regard?

The Deputy Minister in the Minisiry
of Commerce (Shri S, V. Ramaswamy):
(a) Rs<. 11.23 lakhs as against an al-
location of Rs, 20.13 lakhs,

(b) The reasons for slow progress in
the implementation of the schemes are
as under:—

(i) Delays in the acquisition of
land;

(i) Delay in the construction of
buildings by the State Public
Works Department.

(ii1) Administrative delays in sanc.
tioning the schemes by the
Government of Jammu and
Kashmir; and

(iv) Adverse weather conditions
during the year.

(e) The Central Silk Board took the
following action:—

(i) The Chairman and the Vice-
Chairman of the Board wrole to the
State Minister of Sericulture drawing
his attention to the slow progress in the
implementation of the schemes.

(ii) The Vice-Chairman of the Board
convened a special meeting of the
Members of Parliament from Jammu &
Kashmir on 28-3-1965 and brought to
their notice the poor performance of
the State in the utilisation of funds for
the development of Sericulture Indus-
try.

(iii) The Board has recently sct up
a Liaison Office at Srinagar with a
view to maintaining close contacts
with the State Authorities for speedy
implementation of the Sericultural
Schemes.

(iv) The technical officers of the
Board also periodically visit the State
in order to watch the progress.
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Chik-Ballapur-Kclar-Bangalore Rail-
way Line
929. Shri Linga Reddy: Will the

Minister of Railways be pleased to
state:

(a) when the Chik-Ballapur-Kolar-
Bangalore narrow gauge railway line
was laid;

(b) whether there is a proposal to
replace the same by a broad gauge rail-
way line; and

(e) if so. when and estimated outlay
involved?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
fa) Bangarpet-Kolar-Chik-Ballapur
section was opened to traffic in stagee
in the years 1913—1916. The Chik-Bal-
lapur-Bangalore section was opened to
traffic in stages in the years 1915.-18

{b) No.
te) Does not arise.

Tin Plates

930. Shri R, Barua: Will the Minis-
ter of Industry and Supply be pleated
to state:

(a) the present requirements of tin
plates for containers in India:

(by whether it can be met from the
local production;

(e) if not, the other
supply; and

(d) whether Government anticipate
rime in the price of tinned fooq due
1o the inadequate supply of tin plates?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (d). In-
formation is being collected and will
be laid on the Table of the House.

Truek-Train Collision at Jehanabad

(Shri A. P. Sharma:
| Shri P. C. Borooah:
931. < Shri P. B. Chakraverti:
| Shri Bagri:
Will the Minister of Railways be
pleased to state:

(a) whether it is a

sources of

fact that a
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#ruck dashed into a passenger train
at Jehanabad (Gaya District) on July
7, 1965 on an unmanned level ¢rossing;

(b) if so, the extent of loss of life
md property involved therein; and

(c) the circumstances of the acci-
dent?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The accident occurred at a man-
ned level crossing oetween Makhdum-
pur-Gaya and Jehanabad stations.

(b} Threec persons were killed.
There was no damage to railway pro-
perty.

(c) The accident was due to the
failure of the Gateman 1o keep the
level crossing gate closed and locked
and the carelessness of the motor
truck driver.

Pig Iren in Bhila)
{ Shri T. Subramanyam:
#2. { Shri Ram Sewak:
|_Shri P. G. Sen:

Will the Minister of Steel and

Mimes be pleased to state:

(a) whether it is a fact that large

quantities of pig iron stocks have
aecumulated in Bhilal;
(b) whether it is also a fact that

moet of the foundries gre not getting
sheir full quota and are experiencing
aeute shortage of this material; and

(¢) if so, the steps which Govern-
ment propose to take in the matter?

The Minister of Steel and Mines
(Shri Samjiva Reddy): (a) There
was an accumulation of pig iron in
stock at Bhilai during the last two
months ranging from fifteen to
twenty-three thousand tonnes, which
is only about two weeks' production.

Although this is a little higher than
the quantity they normally have Im
stock, it is not an unusual amount for
a large integrated steel plant.

(b) and (c), There was a slight
delayv in the issue of allocation orders
and restriction on railway movements
in certain directions. Both these
difficulties were removed and as a
result stocks fell to normal levels
about the middle of August. More
recently the control over price and
distribution of pig iron has been with-
drawn with effect from 20th August,
1965, which should make the problem
of distribution of available stocks
easier.

Expert of Iren Ore

933. Shri T. Subramanyam: Will the
Minister of Commerce be pleased to
state:

(a) whether there was a severe cut
in the export of iron ore in June,
1963;

(b) if so, the reasons therefor;and

(c) the position regarding the ex-
port of iron ore from Hospet-Bellary
area during the above period?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). It iz a
fact that for various reasons there
was a temporary shortage in High
Speed Diesel Oil supplies in certain
interior areas during May and June
this year. In May, 13'2 lakh tonnes
were exported as against 79 lakh
tonnes in May last year; in June the
effect started being felt and the ex-
ports were 6°0 lakh tonnes, as against
64 lakh tonnes in the previous June
and 13.2 lakh tonnes in the preceding
month this year, Many roads between
mines and railway stations are still
unbridged. So these two months pre-
ceding the monsoon are traditionally
used not only to maintain usual ex-
port supplies but also to move at least
upto the railway additional quantities
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of ore so0 as to enable export loading
to be maintained at the ports despite
the monsoon interrupting communica-
tiong with the mines to some extent
for some months thereafter, There-
fore, the effect of the temporary oil
shortage during May and June would
be clearer from the export statistics
of subsequent months rather than
from those of May and June alone;
the ore loaded intp ships in May gnd
early June had already moved before
the oil shortage intervened suddenly.
This is indirectly borne out also by
the fact that its effect has been much

less in the Goa area where barge
movement is more important than
trucks,

(¢} During May and June this year,
not more than 0.326 million tonmnes
could be despatched from the Bellary-
Hospet area because of the above
reason, The planned export pro-
gramme required increased despatches
this year and 0'337 million tonnes had
actually been despatched from the
same area even in May and June last
year.

Marble in Rajasthan

934. Shri Raghunath Singh: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether some improvements are
being made in the mining operations
in the makrana marble mines in
Rajasthan; and

(b) if so, the broad details thereof?

The Minister of Steel and Mines
{Shri N. Sanjiva Reddy): (a) and (b).
The Government of Rajasthan have
set up a committee consisting of
representatives of the State and Cen-
tral Governments, a foreign marble
expert now in Indla and the lessees
of marble mines. The committee will
explore and advise on ways and
means of promoting  systematic
-a
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development of and production from
this area and examine all related
problems affecting the industry e.g.
electric power, water and approach
road facilities, fixation of a minimum
size of quarries for lease, modernisa-
tion of quarrying and sawing pro-
cesses, standardisation of qualities,
financial assistance by way of loans
and hiring of mechanical equipment
and technical guidance.

Direct Bogle from Gua (S.E. Rallway)
for Patna and Delhi

935, Shri H. C. Soy: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that for the
convenience of First Class passengers
going to Calcutta, there is g First
Class bogie attached to the Gua-
Rajkharswan passenger train right
from Gua but no such facility is pro-
vided for passengers intending to go
to Patna and Delhi; and

(b) it so, the steps taken to review
this position on the South Eastern
Railway?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). At present, a
bicomposite I & III class through ser-
vice coach runs between Howrah and
Gua by 323 Express/413 UP Passenger
and 414 Dn Passenger/324 Dn. Ex-
press,

The volume of through traffic offer-
ing between Gua on the one hand and
Patna and Delhi on the other, does
not justify the provision of a through
gervice coach between these points.
This apart, room is also not available
on the main line fast trains for the
haulage of an additional coach sz =&
regular measure.
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UN. Trade and Development Board

‘936. Shri Surendra Pal Singh: Will
the Minister of Commerce be pleased
to state:

(a) how far India has been bene-
fited as a result of the establishment
of the UN. Trade and Development
Bonrd;

(b) whether it is a fact that the
Board has become inactive; and

(c) if so, the reasons therefor?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). On
the recommendation of the United
Nations Conference gn Trade and
Development held in Geneva in
March/June, 1964, the General
Assembly of the United Nations, at
its last Session, esfablished a 55-
nation Trade and Development Board
as a permanent organ of the Confer-
ence. India is a member of the
Board. The main funection of the
Board is to keep under review and
take appropriate action, within its
competence, for the implementaticn
of the recommendations, declarations,
resolutions and other decisions of the
Conference and to ensure the conti-
nuity of its work. The First Session
of the Board, which was held in April
1965, was devoted mainly to devising
instruments recommended by the
Conference in order to take the first
important step towards the implemen-
tation of the recommendations of the
Conference, which cover the trade and
development problems of the develop-
ing countries, The second Session of
the Board commenced in Geneva on
24th August, 1965 and is scheduled to
last till the 14th September, 1965.
Therefore, at this stage, the question
of whether the Board has become in-
active and of how far India and other
developing countries have benefited
from the establishment of the Trade
and Development Board is somewhat
premature.

The first Sessions of the Committees
on Commodities and Manufactures
established at the first Session of the
Board have already been held and
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their reports are being considered in
the second Session of the Board cur-
rently in progress in Geneva,  Ulti-
mately, however, the success of the
UNCTAD will depend upon the extent
of co-operation and cohesion among
the developing countries and on the
readiness of the developed countries
to undertake commitments for imple-
menting the recommendations of the
Conference.

(c) Does not arise.
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Railway Officers

[ Shri Simhasan Singh:
J Shri Gauri Shankar Eakkar:
| Shri Rameshekhar Prasad

| Singh:

Will the Minister
pleased to state:

(a) the number of Class I and Class
II officers serving on the Indian Rail-
ways in 1952 and in March, 1965, res-
pectively;

(b) the number of Class III and
Class IV employees serving on  the
Indian Railways during the above
periods; and

939,

of Railways be

(e) the number of Class I and Class
II Officers who continue to be in
service at present even after their
attaining the age of superannuation
and the number of those who have
been re-appointed after retirement?

The Minister of State jn the Minis-
try of Railways (Dr, Ram Subhag
Singh):

(a)—
1952 March, 1965
Class I Class II  Class] ClassII
1,342% 950  3,189* 2,516

'Includin_g Temporary Gfficers.
(b}—

1952 March, 1965

Class ITT Class IV Class III  Class IV
2,89,215 6,31,694@ 5,32,788 7,97,987@

@Including casual labour,

©—

Number of offi- Number of officers
cers continuingin re-appointed after
service after their  retirement.
attaining the
age of super-
annuation.
Class I  Class II Class I Glass I1
26 * 27 * 6 2

(*) Including ex-Company and ex-
State Railway Officers who are govern=
ed by pre-absorption terms and condi-
tions of service and in whose case the
age of superannuation is 55 years.
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Heavy Engineering Corporation,
Ranchi

940. Shri A. P, Sharma: Will - the
Minister of Industry and Supply be
pleased to state:

(a) whether it is a fact that a large
number of residential quarters con-
structed for the high officials of the
Heavy  Engineering Corporation,
Ranchi are lying vacant because no.
such officials, who are entitled to such
quarters, are available in the Corpora-
tion;

(b) if so, how maiur such quarters
are lying vacant and since how long;.
and

(c) how much amount has been
spent on the construction of these
quarters and whetheyr any action has
been taken against the officers res-
ponsible for this bad planning and
wrong assessment of requirements?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.

(b) and (c).

Do not arise,

Production of Synthetic Fabrics

941. Shri Raghunath Singh: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
production of synthetic fabrics in the
world has gone up considerably
challenging the production of natural-
fabrics by 5.57 lakh tons more than
the previous year;

(b) if so, the position of India in
this sphere of production; and

(c¢) whether it has affected the ex=,
port of natural fabrics like hemp and
jute from India?

The Deputy Minister in the Minis-'
try of Commerce (Shri 5. V. Rama-
swamy): (a) The world production of
man-made fibres during 1963 was
43.94 lakh tons. This is estimated to’



2323 Written Answers

have gone up to 49.50 lakh tons in
1964 showing a rise in production of
5.56 lakh tons over the previous year.

(b) The production of man-made
fibres in India during 1961 to 1964 is
as follows:

Year Production
(in thousand metric
tonnes)
1961 49'6
1962 60-2
1963 660
1964 751
(¢} No, Sir. Exports of jute and

hemp goods from India last year
showed an increase of Rs. 11:58 crores
over the previous year despite the
reported emergence of some synthetic
substitutes,

Hindumalkot-Hanumangarh Railway
Line

942 Shri Karni Singhji: Will tihe
Minister of Railways be pleased to
state the progress so far made in the
construction of the broad gauge line
between Hindumalkot and Hanuman-
garh Railway  Stations on the
Northern Railway?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
There i no proposal to build a broad
gauge railway line between Hindumal-
kot and Hanumangarh, Presumably,
the Hon'ble Member is referring to
the construction of Hindumalkot-
Sriganganagar rail link. A statement
on the construction of Hindumalkot-
Sriganganagar broad gauge line is

laid on the Table of the House.
[Placed in Library. See No, LT-
4695/65].

Conference on Transit Trade of Land-
Locked Countries

(Shri Solanki:
J Shri P. K. Deo:
943. % Shri Narasimha Reddy:
| Shri Raghunath Singh:
Will the Minister of Commerce be
pleased to state:
(a) whether India participated in
the 58 nation Conference on Transit
Trade of land-locked countries;
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(b) the decisions
Conference; and

taken in the

(c) whether India has signed the
Convention drawn up at the Confer-
ence?

The. Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The Conference adopted a Con-
vention on the Transit trade of land-
locked countries and two related
resolutions.

(c) Not yet.

Coal Beneficiation Plant

([ Shri Solanki:
944. { Shri P, K. Deo:
| Shri Narasimha Reddy:

Will the Minister of Steel
Mines be pleased to state:

and

(a) whether the National Coal
Development Corporation has obtain-
ed a new Coal beneficiation plant
from West Germany for rationalising
coal production;

(b) if so, the coal mines which will
be benefited directly by this plant;

(e) the extent of saving when thae
rationalisation is  introduced by
operating this plant; and

(d) when the plant will be com-
missioned?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Beneficia-
tion plants are meant for washing of
coals so as to reduce their ash con-
tent. These plants are not meant for
rationalisation of coal production.

The National Coal Development
Corporation Ltd. obtained from West
Germany some items of equipment in
connection with the expansion of
their Kargali Washery. Some equip-
ment is similarly proposed to be gb-
tained for the Sawang washery.

(b) The Kargali Washery, after ex-
pansion, will wash coals from Kargali,
Bokaro gnd Chalkari Mines. The
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Bawang Washery will treat coals from
the mine of the same name.

(¢) This does mnot arise as mno
‘rationalisation of production’ is in-
volved.

(d) The Kargali expansion plant is
expected to go on trial runs during
January-March, 1966. The Sawang
Washery will be commissioned in
1968, .

Export of Salt

Shri Solanki:
rShri P. K. Deo:
945. / Shri Narasimha Reddy:
j Maharajkumar Vijaya
|| Ananda:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Gov-
ernment had agreed to send a ST.C.
sponsored delegations to countries such
as Brazil and Nigeria to explore mar-
ket for Indian Salt;

{b) whether the delegation has
since visited these countries; and

(c) if so, the results of the visit?

The Minister of Commerce (Shri
Manubhai Shah): (a) Government
have agreed to send an S.T.C.

sponsored delegation to Brazil to ex-
plore market for Indian Salt. No
decision hag been taken tp send any
such delegation to Nigeria.

(b) No, Sir.

(c) Does not arise,

Railway Officers Travelling in Ist
Class Compartments

Shri Himatsingka:
e {Shrl Rameshwar Tantia

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway Officers entitled to travel by
saloon while on duty generally get
their berths booked in the 1st Class
Compartments in suitable Mail or
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Express trains simultaneously with
the booking of saloons to be attached
to the passenger trains while they
travel by 1st Class allowing the saloon
going empty or with their staff and
luggage;

(b) if so, the number of such cases
involving simultaneous booking of
saloons and the berths in 1st Class
for the same journey or purpose dur-
ing the years 1962-63, 1963-64 and
1964-65 in the various Railway Zones;
and

(c) the total estimated annual loss
to the Railways on this account?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) It is not a fact that Rail-
way officers who are entitled to travel
by inspection carriages while on duty
generally get accommodation booked
in First Class by Mail and Express
trains, simultaneously booking their
carriages by passenger trains and al-
lowing them to go empty or with
their staff and luggage.

This happens only very occasional-
ly, when the officers concerned have
to proceed by a fast train to enable
them to reach a certain place u‘__ithout
loss of time in circumstances such as
given below:

(i) When an accident takes place
or there is some other emer-
gency and the officer is re-
quired to proceed immediate-
ly to the site without loss of
time, inspection carriage hav-
ing to follow by a slower
train due to restriction on at-
tachment of carriages by fast
trains and absence of Rest
House facilities at the desti-
nation station.

(ii) An officer having to conduict
an inspection on a fast train
itself, his inspection carriage
having to follow by a slower
train for the reasons stated in
(i) above.
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(iii) An officer having to return to
his -headquarters without
wasting a working day after
his work on line is over.

It may be added that carriages of
officers at the divisional level are
generally booked by goods trains.

{b) No statistics are maintained.

(c) No question of loss arises,
Fertilizer Plant in Rourkela

947. Maharajkumar Vijaya Ananda:
Will the Minister of Steel and Mines
be pleased to state:

(a) the main recommendations con-
tained in the interim report of the
Technical Committee appointed {o
examine the problem of achieving full
production in the Fertilizer Plant at
Rourkela;

(b) the extent to which the recom-
mendations have been implemented;
and

(¢) with what result?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c).
The Technical Committee on Rourkela
Fertilizer Plant submitted an Interim
Report during January, 1865 and
their Fina] Report during March,
1985. The main recommendationg of
the Committee are:

(i) the installation of a unit for
steam reforming of naphtha;

(ii) the conversion of the steel
melting shop furnaces and
the reheating furnaces in the
steel plant to oil firing; and

the doubling of the capacity
of the carbon dioxide scrub-
ber, having regard to the level
of carbon dioxide impurity in
the coke ovens gas. These
recommendations have been
accepted and Hindustan Steel
Limited have been asked to
prepare a project report on
the balancing additions. The
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Project
shortly.

Report is expected

Sixth Blast Furnace in Bhilal

948 Maharajkomar Vijaya Ananda:
Will the Minister of Steel and Mines
be pleased tp state:

(a) whether the equipment requir-
ed for the sixth Blast Furnace in
Bhilai has been supplied in time in
terms of the agreement;

(b) the progress made so far in its
installation; and

(e} when the installation work will
be completed?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) A contract
for the supply of equipment from
the USSR for the Sixth Blast Furnace
complex at Bhilai hag been entered
into by Hindustan Steel Limited with
Messrs Tiazhpromexport on 3rd Aug-
ust, 1965. The contract for the supply
of equipment by the Heavy Engineer-
ing Corporation is being negotiated by

Hindustan Steel Limited with the
Heavy Engineering Corporation. The
delivery of equipment from the

USSR. will start from the second
quarter of 1966.

(by and (c). Preliminary civil en-
gineering works connected with the
project have recently been started.
The furnace is expected to be com-
missioneq by the end of 1967.
Diamond Deposits in Andhra Pradesh

949 Shri P. Venkatasubbaiah: Will
the Minister of Steel and Mines be
pleased tp state:

(a) whether it is a fact that there
are surface deposits of diamonds in
Anantapur district of Andhra Pra-
desh;

(b) whether Government
to exploit these deposits; and

propose

(c) if so, whether any scheme has
been prepared for this purpose?

The Minister of Steel and Mines

(Shri Sanjiva Reddy): (a) A pro-
gramme of detailed investigation of
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the diamonds in Anantpur District was
carried out by the Geological Survey
of India during the years 1961—63 by
large scale mapping, pitting, trench-
ing and sampling and by geophysical
surveys in the region of Wajrakarur.
Four pipes were sampled and 265
tonnes of rock material was searched
for diamonds but without success.

(b) No, Sir.

(c) Does not arise.
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Gandhi Hospital, Secunderabad

[ Shri Laxmi Dass:
952. 4 Shri Kolla Venkaiah:
| Shri M. N. Swamy:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
-Andhra Pradesh Government have
demanded that the Gandhi Hospital in
Secunderabad may be taken over by
the Railway Administration; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise,
Steel Re-rolling Industry

953. Shri S. M. Banerjee: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether it is a fact that a
Technical Committee has been ap-
pointed to consider the uneconomic
units of the Steel Re-rolling industry;

(b) if so, its composition and terms
of reference;

(c) whether it is also a fact that
no representative of the small units
‘of the industry has been included in
the Committee;

{d) if so, the reasons therefor; and

(e) the steps taken to include at
least one representative thereof?

The Minister of Steel ang Mines
(Shri N. Sanjiva Reddy): (a) and (b).
A copy of the Government of India

Resolution No, Ind.3(24)/64, dated
the Tth April, 1965, indicating the
composition of the Committee and

terms of reference thereof is laid on
the Table of the House. [Placed in
Library. See No. LT-4663/65].

(¢) to (e). The composition of the
Committee is not related to any in-
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terests or groups. The question of
including a representative of the
Small Scale Re-rollers or any others
does not, therefore, arise. The three
Members appointed are persons with
wide experience of the Steel re-rol-
ling industry and will function in that
capacity.

Dantewara-Bhadrachalam
Line

[ Shri Kolla Venkaiah:
954 Shri M. N. Swamy:
Shri Laxmi Dass:

Sarvey of

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 1286 on the
19th March, 1965 and state:

(a) whether the field work of the
Dantewara-Bhadrachalam Bombay
line has been completed;

(b) if so, the estimated cost of con-
struction of the line;

(c) the final alignment; and

(d) if the reply to part (a) be in
the negative, the reasons for the
delay?

The Deputy Minister in the Minis-
try of Railwayg (Shri Sham Nath):
(a) The fieldwork for the Dantewara-
Bhadrachalam Road line has been
completed. However cerfain alter-
native alignments are yet to be investi-
gated.

(b) The eost of construction will be
known only after the estimate is pre-
pared. Preparation of the estimate is
now in hand.

(c) The Dantewara-Bhadrachalam
Road alignment as surveyed passes
through Nakulnar, Gaddiras, Sukma
Road, Erraboru, Konta, Bhadrachalam
and Palwancha.

(d) Does not arise.
Export of Rajasthan Wool
955. Shrimati Laxmi Bai: Will the

Minister of Commerce be pleased to

state:
_(a) whether it is a fact that the
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Rajasthan wool is going to enter the
international wool market very short-
ly; and

(b) if so, the quantity of wool to be
exported during the current year?

The Deputy Minister in the Ministry
of Commerce (Shri S. V. Ramaswamy):
(a) and (b). Rajasthan wool has been
exported to the wvarious countries for
several decades and has become one
of the traditional items of export. It
is expected that during the current
year about 13 million k. gms. or more
of Rajasthan wool may be exported.

Export of Iron Ore

956. Shiimati Laxmi Bai; Will the
Minister of Commerce be pleased to
state:

(ay whether it is a fact that recent
diese] oil shortage has hit to a consi-
derable extent export of iron ore; and

(b) if so, the extent to which it was
affected?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b), It is a
fact that for various reasons there
was a temporary shortage in High
Speed Diesel Oil supplies, used by
trucks, in certain inland areas during
May and June this year and this ad-
versely affected our exports. In
May, 13.2 lakh tonnes were exported
as against 7.9 lakh tonnes in May last
vear; in June the effect starteq being
felt as the exports were 60 lakh
tonnes as against 64 lakh tonnes in
the previous June and 132 lakh
tonnes in the preceding month As
many roads between mines in inland
areas and railway loading points are
still unbridged, these two months
preceding the monsoon are tradition-
ally useq not only to maintain usual
export supplies during those months
but also to move at least upto the
railheads additional quantities of ore
so as to enable export loading to be
maintained at the ports despite the
monsoon interrupting communications
between mines and railheads for some
months thereafter. Therefore, the
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effect of the temporary oil shortage
during May anq June this year would
be clearer from the export statistics
of subsequent months rather than from
those of May and June alone; the ore
loaded into ships in May and early
June had already moved before the
oil shortage intervened suddenly This
is indirectly borne out also by the
fact that this effect has so far been

less in the Goa area where barge
movement is more important than
trucks.

Difficulties experienced by Glass
Manufacturers

957. Shri Heda: Will the Minister
of Railways be pleased to state:

(a) whether the attention o Gov-
ernment has been drawn to the report
published in the ‘Economic Times' of
the 21st July, 1965 regarding difficul-
ties being faced by glass manufactu-
rers due to shorter un'oading hours
ang supply of coal in block rakes;

(b)y if so, the reaction of Govern-
ment thereto; and

(¢} the steps proposed to be taken
to relieve their difficulties?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes. Enguiries made have,
however, shown that the glass factor-
ies in West Bengal do not receive coal
in block rakes.

(b) and (¢). Do not arise in view
of the reply to part (a).

Breaches at Kamla-Balan Bund

958, Shrimati Ramdulari Sinha: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the Irri-
gation and Power Minister of Bihar
has put blame on the Rai'way autho-

rities for breaches in Kamla-Balan
bund; and

(b) if so. Government's reaction
thereto?
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. The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). It was reported in the
Press that the Minister for Irrigation
ang Power, Bihar hag put blame on
the North-Eastern Railway authori-
ties for breaches in Kamla-Balan Bund,
The Minister of State for Railways
hag already refuted thg charges. The
Railway Administration is not at all
responsible for breaches in the
Kamla-Balan Bund.

The breaches in the margina]l bunds
occurred on the B8th night and 9th
morning of July, 1965, long after all
the three railway bridges between
the marginal bunds had started dis-
charging ful'y apart from the conside-
rable additional discharge passing
through the breaches in the railway
embankment. This together with the
observed afflux at the highest flood
stage, clearly shows that there has
been no reduction of waterway at this
site compared to 1964 and also that
there was no heading up of water
upstream of the bridge on this ac-
count. The breaches in the marginal
bunds consequently had nothing to do
with the construction of the new ap-
proaches and afflux and afflux bunds,
or with the Railway spill bridges No.
87 and 89.

There was definitely higher flood
discharge in the river this year as
compared to 1964. The provision of
marginal bunds, which have cut off all
the valley storage, aggravated the
position by way of inereasing the
concentrated discharge under the Rail-
wav bridge. There is a suggestion that
additiona] waterway will be necessary
which is under examination,

Leather Industry

959. Shri Himatsingka: Will the
Minister of Industry and Supply be
pleased to state:

(a) the steps taken for intensive
development of the leather industry;
and
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(b) whether a modern tannery is
proposed to be sel up in West Bengal
by the S.ale Trading Corporation in
cooperation with the State Govern-
ment or otherwise?

The Deputy Minister in the Ministry"
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) The following
steps have been taken for the deve-
lopment of the leather industry:

(1) Export of raw hides which are
in short supply. has been total-
ly banned,

(2) The export of tanning mate-
rials except myrobalan, is not
encouraged.

(3) The export of leather and
leather goods has been com-
pletely decontrolled,

(4

—

In bilaterial trade agreements,
Leather & Leather Goods gare
included among the items
meant for export.

(5) Draw-back of duties paid on
imported materials useq in the

finished goods meant for ex-
port is being allowed.

(6

-

Facilities for the import of raw
materials chemicals ete,, under
the Export Promotion Scheme
are allowed.

(7) Exports of raw sheep skins
are not allowed except Papras
which form less then 1 per
cent of the total production
of sheep skins in the country.

(8) The export of raw goat skins
has been rec=tricted, Raw and
Semi-finished goat skins are
further processed and finish-
ed for export.

(9) To augment the supply of tan-
ning materials in the country,
large scale plantations of
wattle trees are undertaken in
the country.

(10) Research and training of tech-
nical persons for the leather
Industry are conducted by a
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number of Institutes in  the
country.

(11) Leather Export Promotion
Counecil is functioning at
Madras to help the Tanning
Industry tp export more of its
products.

(12) Another Export Promotion

Council has been set up at
Kanpur to assist the finished
leather and leather goods in-
dustries to export its products.

(13) Technical, Financial and
marketing assistance is pro-
vided by the various agencies
of the Government as in the
case of other snrall scale in-
dustries,

(14) The import of leather and
leather goods has been severely
restricted.

(b) The question of setting up a
mechanised foot-wear production unit
as well as a tannery unit in West
Bengal or some other State is under
consideration of the State Trading Cor-
poration,

Export of Woollen Carpets

{ Shri R. Barua:

J Shri D. D, Mantri:
960. 7| Shri Basumatari:

[ Dr. L, M. Singhvi:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Gov-
ernment have put a ban on the export
of woollen carpets with effect from the
1st August, 1965; and

(b) if so, the reasons therefor?
The Deputy Minister in the Ministry

of Commerce (Shri S. V. Ramaswamy):
(a) No, Sir.

(b) Does not arise.

Stabling of Oil Train
fShri Sarjoo Pandey:
\_Shri Bagri:’

‘Will the Minister of Railways be
pleased to state:

(a) whether Government have seen

961.
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the Press reports published in the
‘Blitz’ of the 10th July, 1965 under the
heading ‘Oil train kidnapped’;

(b) whether any enquiry has since
been made into the incident;

(c) if so, the result thereof; and

(d) the action taken by Govern-
ment in the matter?

The Deputy MiniSter in the Minis-
iry of Railways (Shri Sham Nath): (a)
to (d). No such train answering to the
description given in the Press report
publisheq in ‘Blitz’ dated 10th July,
1965, was run from Bombay to Delhi.

Aluminium Projects in Public Sector

962. Shri R. Barua: Will the Minister
of Steel and Mineg be pleased to state:

(a) whether an agreement has been
reached for setting up two Aluminium
projects in the public sector with
foreign assistance; and

(b) if so, the broad features of the
scheme?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
While Government have decided to
implement two Aluminium projects in
the public Sector, one at Koyna in
Maharashtra and othey at Korba in
Madhya Pradesh, no agreement for
technical or financial assistance has
yet been finalised.

Export of Iron Ore from Goa

I Shri R. Barua:
* 7 Shri ¥ashpal Singh:

Will the Minister ¢f Commerce be
pleased to state:

963

(a) the quantity of iron ore exported
from Goa during the year 1965 (upto
31st July, 1965); and

(b) the countries to which it has
been exported?

The Minister of Commerce (Shri
Manobhai Shah): (a) 432 million
tonnes, till July, 31 this year.
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(b) Japan, Italy,
Netherlands, Yugoslavia, Greece,
Czechoslovakia, Belgium, Rumania,
Canada, Switzerland, France, Bulgaria
and U.S.A.

Germany West,

Import of Coal mining Machinery
against World Bank Loan

(Shri Yashpal Singh:
J Shri R. Barua:
_964. Shri D, D. Mantri:
Shri Basumatari:

Will the Minister of
Mines be pleased to state:

Steel and

(a) whether it is 5 fact that the coal
mines have not taken delivery of
machinery worth Rs. 29 lakhs import-
ed against the World Bank Loan; and

(b) if so, the mines which are res-
ponsible for this negligence?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Yes. Machinery worth Rs. 25.10 lakhs
imported against the World Bank Loan
has not so far been lifted by some
coal companies. The defaulters are
generally small mine owners who have
been affected by the slack demand for
coal. 1=
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Box Cars

966, Shri Kajrolkar: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Railways have
enough box cars to clear imported
wheat stocks out of Madras Port;

(b) whether it js a fact that the
present type of wagons are not suit=
able for transporting grains arriving
at Madras Port;

(c¢) whether the stocks now lying in
Madras Port are likely to be damag-
ed for want of suitable wagons;

(d) whether Government will have
to pay huge demurrage to the Ship-
ping Companieg in foreign currency;
and .

(e) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) No. Imported foodgrains at
Madras Port are loaded in covered
wagons ag wel as BOX wagons. When
loaded in Box wagons, they are cover-
ed with tarpauling and are moved in
block rakes under escorts,

(¢) to (e). Do not arise,

Allotment of Raw Materials to
Industrial Units in Bihar

967. Shri Sidheshwar Prasad: Will
the Minister of Industry and Supply,
be pleased to state: .

(a) whether it is a fact that the
industrial establishments in Bihar are
being given raw materials on the
basis of their capacity in 1955;
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(b) if so, the reasons therefor; and

~(¢) the time by which they wouild
be given raw materials on the basis
of their present capacity?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra); (a) No, Sir, Raw
materials are allotted in Bihar, as in
other States, on the basis of installed
capacity and current production.

(b) and (c). Do not arise.

Industries (Development aud
Regulation) Act

968. Shri Sidheshwar Prasad: Will
the Minister of Industry and Supply
be pleased to state:

(a) the number of applications re-
ceived from Bihar under the Indus-
tries (Development anq Regulation)
Act during the years 1963 and 1964
respectively; and

(b) the decisions taken on them?

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) and (b). Informa-
tion is being collected and will be laid
on the Table of the House.

Allocation of Foreign Exchange to
Bihar for import of Steel

969. Shri Sidheshwar Prasad: Will
the Minister of Industry ang Supply
be pleased to state:

(a) whether it is a fact that alloca-
tion of fereign exchange for import
of stee] and alloy steel to Bihar is
very meagre;

(b) if so, the basis of allocation;
and

. (l:l) the actual allocation made frome
October, 1960 to March, 19657

The Deputy Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) Due to the diffi-
cult foreign exchange position the
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foreign exchange made available to
the small scale industries sector for
the import of steel is very limited. In
common with the other States the
Foreign Exchange allocation made to
Bihar for importeq steej is consequent-
ly much less than the requirements of
the units in that State,

(b) Statewise allocations of foreign
exchange for the import of mild steel
were introduced from the October,
1860—March, 1961 period. The initial
allocations were made taking into ac-
count the value of import applications
sponsored by the State Directors of
Industries and licensed by the Iron and
Steel Controller for 3 periods October
1957—March 1958, April 1958—Septem-
ber 1958 and October 1958 to March
1859. The allocations in the supse-
quent periods were based on the @
cation myade for October 1960—March
1961.

The allocations of foreign exchange
for the import of tool and alloy stesl
are being made from April-September
1962 period only, The State-wise alla.
cations were made pro-rata to the
amount of import licences issued for
tool and alloy steel items during the
periods April-September 1961 and
October 1961—March 1962,

(c) The following allocations of
foreign exchange were made to Bihar
for import of steel, (including tool
ang alloy steel from April—September
1962 onwards) from October 1960—
March 1961 period to October, 1964—
March, 1965 period:

Allocation in

Period Rupees

(in Lakhs)

October 1960—March 1861 20.00
April 1961—Sept. 1861 11.78
October 1961—March 1862 15.71
April 1962—Sept. 1962 18.13
October 1962—March 1963 14.065
April 1963—Sept. 1963 12.691
October 1963—March 1964 14.50
April 1964—Sept. 1964 21.11
October 1864—March 1985 1723
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Speed and punctmality of traim

[ 8hri D. C. Sharma:
Shri R. Barua:

\ Shri Yashpal Singh:

| Shri R. S. Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Gov-
ernment have formed some special
*Cell’ in the Ministry to evolve mea-
sures ang means to increase speed and
ensure the punctuality of trains in

the country;

970.

(b) if so, the main functions of the
said ‘Cell’; and

(c) its present progress of work?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) A “Cell'’ has been set up in ‘he
Research, Designs and Standards Orga-
nization of the Ministry of Railways ‘o
carry out investigations for raising
train speeds. No special new “Cell”
hag been created in regard to punctual
running of trains, since this maltter ic
already watched daily at various levels
of the existing Operating Organizations
on the Railways and alsp at Railway
Board's level,

(b) Their 'main functions are:

Progressing investigations and re-
search necessary for the introduction
of higher speeds on the Indian Rail-
ways, the first step in this direction
being a speed of 120 km.p.h. (75
m.p.h.).

(c) A section of the Railway track
on Delhi—Agra Section is being got
ready for field tests at high speed.
The tests are expected to commence in
the beginning of 1966.

Rail Commaunications between Bina
and Itarsi

971. Shri Parashar: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that rail-
way communications beiween Bina
and Ttarsi stations were not restored
promptly when slight breaches of the
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Railway line occurreq recently due to
floods; and

(b) the number of trains which ran
late between Delhi and Bombay and
Delhi and Madras during the recent
floods and for how many days?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
Breaches on Bhopal-Itarsi portion of
Bina-Itarsi Section which occurred on
28-T7-1965 were not “slight” but serious
ones and required extensive repairs.
The repair work was immediately
taken in hand and completed on
4-8-1965 when the Section was restored
to through comrmunication. Breaches
on Bina-Bhopal Section which oc-
curred on the morning of 29-7-1965
were slight and were repaired before
the same evening.

(b) During the period from 28-7-1965
to 3-8-1965, when through communi-
cations remained suspended on the
Itarsi—Bhopal section, 16 trains ran
late between Delhi and Bombay and
36 trains between Delhi and Madras.

Diesel Locomotives

972. Shri H, C. Linga Reddy: Will the
Minister of Railways be pleased to
state:

(a) the number of trains run with
diesel oil in India at present; '

(b) whether there is a proposal to
replace the present steam locomotives
with diesel locomotives in the country;

(c) if so, the estimated expenditure
involved in this replacement; and

(d) how the cost of the Jdiesel lnco-
motives compares with that of
the steam locomotives?

The Minister of State in the Minis-
try of Railways (Dr. Ram Suobhag
Singh): (a) Diesel Engines are at pre-
sent employed for hauling through
goods trains only and the average
number of such trains operated daily
in 1964-65 was 638.

(b) Diesel traction is being progres-
sively introduced but no steam engine
will be replaced by Diesels before the
end of its useful service life.
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(e) Does not arise.

(d) The capital cost of a B, G. main
line Diesel locomotive is about Rs. 14
lakhs, while that of a B.G. frcight
steam locomotive is Rs. 4.5 lakhs. For
a true comparison of costs, however,
the following facts have to be taken
into consideration, which make the
Diesel locomotive much more effective
than the steam locomotives:

(i) The Diesel locomotive has twice
the horse power of the steam locomo-
tive, and its power|weight ratio is
sixteen times greater; this enables the
Diesel locomotive to haul heavier
trains at higher speeds, and with high-
er rate of acceleration and deceiera-
tion,

(ii) Stoppages for wafering and
fueling en-route are eliminated,

(iii) because of the longer intervalg
between engine inspections at Sheds,
a Diesel locomotive is available for
many ‘more hours per day for effective
traffic duty.

(iv) with dynamic braking provided
in the Diesel Jocomotives, trains can
be more effectively controlled on lang
falling grades,

Due to these features, the use of
diesel traction increases line capacity
of a Section and also results in con-
siderable operating advantages and
traction economies.

Export of Quinine

973. Dr. Saradish Roy: Will the
Minister of Commerce be pleased to
state:

(a) whether the demand of Quinine
sulphate and Cinchona has increased
in the internal market;

(b) the prevailing prices of both
the products in the foreign and home
market;

{c) whether these products are be-
ing exported by private grganisations
only; and
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(d) if so, the reasons therefor?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir, so far
as supplies from Indiz is concerned.

(b) The price of Quinine Sulphate
in some of the foreign countries varies
between Rs. 220!- ang Rs. 250|- per kg.
while those of Quinine Hydrochloride
between Rs, 245- and Rs. 260}- per
kg. The present list price of Quinine
Sulphate in India is Rs. 85/- per kg.

(c) No, Sir, they are being ex-
ported by the West Bengal Govern-
ment also.

(d) Does not arise.

Central Signal Workshop (Raiiways)

[ Shri Paliwal:
978 \ sbri sinhasan Singh:

Will the Minister of Railways be
pleaseq to state:

(a) whether the Railway Accidents
Inquiry Committee hag recommended
the establishment of a Central Signal
Workshop; :

(b) if so, whether any decisicn to
open such a workshop has been taken;

(e) whether any steps have been
taken in furtherance of the estzblish-
ment of the Signal Workshop and the
progress made in this behalf so far;
and

(d) when the proposed workshop is
likely to start working?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Yes. It has been de-
cided to establish a factory in Secun-
derabad to manufacture modern sig-
nalling equipment,

(c) Tenders inviting prornsals for
technical collaboration for setting up
the factory have been opened on
1st April, 1965 and are uncer exa-
mination.

(d) In 1968
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Modernisation of Jute Industry

o I Shri Ram Sewak Yadav:
" _Shri P. G. Sen:

Will the Minister of Commerce be
:pleased to state:

(a) whether it is a fact that Re-
search Directors of the jute industry
‘met recently to explore the future
prospects of the industry;

(b) if so, the results of their find-
ings; and

(c) how far the plant modernisation
scheme has been implemented?

The Deputy Minister in the Minis-
‘try of Commerce (Shri 8. V. Rama-
swamy): (a) A Jute Research Ccn-
ference of the major jute industries
of the world was held undjer the aus-
pices of the Indian Jute Mills Asso-
ciation at Calcutta during November-
December, 1964. The obicrt of the
Conference was to consider ways and
means whereby scientific research and

technological development could be
effectively co-ordinated in order to
ensure their more rapid application

‘n expanding the utilisation of jute
throughout the world.

(b) The Conferenre brouzht into
focus a number of major issues to
which the jute indusiry as g whole
should give attention. T%e Confe-
rence did not make any svesific re-
commendation,

(e) The spinning section of the jute
mills has by now been almost entirely
modernised, Mills are expected to
take up plans for modernising the
weaving section in the Fou-th Plan
Period.

Calcium Carbide

978. Dr. Sarojini Mahishi: Will] the
Minister of Industry and Supply be
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pleased to state:
(a) the action proposed ic be taken

to meet the shortage of ca'vium car-
bide in the country; and

(b) whether any investigation has
been made as to way the licensed
schemes have not made much head-
way?

The Depuly Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (.} Jovern-
ment have taken the fol':.iag steps
to meet the shortage of Czleium Car-
bide in the country:—

(i) Calcium Carbide Units are
being assisted by releasing
foreign exchange to cover
their full requirement of im-
ported raw material to main-
tain full production.

(ii) Arrangements are being made
for ereating a buffer stock bv
importing Calcium Carbide
through S.T.C.

(b) Mo investigation is considered
necessary as all the licensed schemes
for Calcium Carbide are in produc-
tion.
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Industrial Estates

981. Shri Sivamurthy Swamy: Will
the Minister of Industry and Supply
he pleased to state:

(a) how many Industrial Estates
have been set up so far during the
Third Five Year Plan (Statz-wise);

(b) the incentives proposed to be
given to the new-comers who wish
to set up Industrial units in the In-
dustrial Estates;

(c) whether Government have re-
ceived any complaint that the indus-
trial housing and factory accommo-
dation is given to the old and well-
established industrialists only; and

(d) if so, the steps Government
propose to take to encourage the
new-comers?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhend-a Misra): (a) 169. State-
wise break-up is given below:

State No. of
Estates
completed
during ITI
Five Year
Plan so
far.

Andhra Pradesh 5 i . 10
Assam . ) . . . 1
Bihar . . ; .
Delhi . . . . . ]
Gujarat . . ¥ * . 3
Himachal Pradesh . . . .
Jemmu & Kashmir . 16
Kerala . . . 3
Maharashtra . = 18
Madras . . 8
60
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State No. of
Estates
completed
during
IIT Five
Year Plan
so far.

Madhva Pradesh ¥
Mysore . f 6
Orissa &
Pondicherry 1
Punjab . . 13
Tripura . . 1
Rajasthan i v
Uttar Pradesh, 43
West Bengal 1

10y

Total 60+ 10y=169

(b) The types of incentives gene-
rally given for setting up Industrial
units in Industrial Estates are the
following:

(1) Built-in sheds are made avail-
able on rental basis or on hire pur-
chase terms,

(2) Subsidized rent is charged for
5 years,

(3) common service facilities like
tool rooms are provided in the vici-
nity of Industrial Estates.

(¢) No, Sir.
(d) Does not arise.
N.C.D.C. Coal Mines

ogz. J Shri Kanakasabai:
" | Shri Mohammed Koya:
Will the Minister of Steel and
Mines be pleased to state:

.(a) whether it iz a fact that three
coal mines under the National Coal
Development Corporation have sus-
pended production while in Three
other mines work has been slowed
down;

(b) if so, the reasons therefor; and

(e) the loss ot production sustained
In this process?

BHADRA 5, 1887 (SAKA)

Written Answers 2354

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) to (c). To
prevent a continued imbalance
between the production of coal and
its offtake, the National Coal Develop-
ment Corporation has suspended pro-
duetion in four of its mines anad
slowed it down in seven other mines.
Ag production is be‘ng matched with
the demand for coal, and is increased
as the demand picks up, there is no
question of sustaining any loss of
production.

Export of Silk Fabrics

983. Shrl Mohammed Kova: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that Indian
silk fabrics are becoming more popu-
lar in foreign countries;

(b) whether there has been any in-
crease in the export of these fabrics
during the last two years; and

(c) whether Government have
under consideration any export pro-
motion scheme for these fabrics to
earn more foreign exchange?

The Deputy Minister in the Ministry

of Commerce (Shri 5. V. Rama-
swamy): (a) Yes, Sir,

(b) Yes. The wvalue of exports
during the last two years was as
follows:—

Year Value
(Rs. in lakhs)
1963 216°1F
1964 222-96

(c) A comprehensive Export Pro-
motion Scheme for Natural Silk Fab-
rics has been in operation since 1st
January, 1958.

Export of Textiles to UK.

984. Shri Onkar Lal Berwa: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
agreement regarding the export of
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Indian cotton textiles to Britain will
expire in 1965;

(b)Y what was the duration of this
agreement and whether Government
are considering to extend the same:
and

(c) if

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) and (e¢). The duration of the
present agreement is three years, i.e.,
from 1963 to 1965. What arrange-
ments should be made for the export
of cotton toxtiles to the UK. for 1966
onwards is engaging the attention of
the Gnvernment of India and the
UK. Government.

so, the reasons therefor?
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Robbery in Goods Train near
Parsakhery

089 J Shri Vishwa Nath Pandey:
* 7| Shri Ram Harkh Yadav:

Will thz Minister of Railways be
pleased to state:

(a) whether it is a fact that some
armeqd bandits robbed the train guard
and two others when the goods train
stopped near Parsakhera which was
bound from Moradabad to Lucknow
on the Rampur-Bareilly Section of the
Northern Railway on the 10th August,
1965; and

(b) if so. the steps Government pro-
pose to take to prevent such acci-
dents?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) Yes,

{(b) A case has been registered by
Government Railway Police, Bareilly
under Section 394 IPC and is under
investigation. Ome accused has since
been arrested. Such incidents are
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promptly brought to the notice of
Government Railway Police and close
cooperation is maintained between
Railway Protection Force, and Gov=-
ernment Railway Police. Armed escorts
of Railway Protection Force are detail-
ed to escort ronds trains in affected
sections, particularly by night,

Derailment of Madras-Delhi
Express near Gwalior

990. Shri Vishwa Nath Pandey: Will
the Minister of Railways be pleased
to state:

Janta

(a) whether it is a fact that two
front wheels of the 17 Dcwn Delhi
bound Madras Janta Express train
were derailed near the outer signal of
Gwalior Railway station on the 13th
August, 1965; and

(b) if so, the causes of the accident?

The Deputy Minisier in the Ministry
of Railways (Shri Sham Nath): (a)
Ye:. The derailment pccurred bet-
weon Sithouli and Gwalior stations,
about 4 kilometres Trom Gwalior.

(b) The cause of accident is under
investigation.
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Suort NoTiceE QUEsTION
Fifth Steel Plant

SNQ. 2. Shri Sivamurthi Swamy:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether the American and
British exparts have submitted their
report in full for the location of the
5th Steel Plant in the South;

(b) if so. the nature of the report
and the names of the two places cone
gidered suitable for the location there-
of;

(c)} whether any protest from the
State Cabinet of Mysore to resign has
been received by the Central Govern-
ment in case the 5th steel plant is not
located in Hogpet In Mpysore State;
and

(d) if so, the grounds on which the
Expert Committee have  disagreed
with the proposal?

The Minister of Steel ang Mines
(Shri Sanjiva Reddy): (a) Yes, Sir,

(b) The Report recommends 1he sites
at Visakhapatnam and Hospet as the
most suitable out of the six sites; but
of these two, the British and tha
Amerizan experts have definitely pre-
ferred Visakhapatnam,

(c) No. Sir.

(d)} The reasons given by the Ex-
perts for preferring Visakhapatnam
are as follows:

(i) During the last 15 years, the
greatest development of in-
tegrated steel works has bren
on deep water, throughout the
world.

(ii) The steel industry in thesa

countriegs has recognised and

appreciated the increasing im-

portance of the flexibility eof

deen water locations. A deep
water location will give India,
with the steel industry con-
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Coast (CA)
centrated inland, the flexibility
to import coals entirely or par-
tially, other raw materials as
and when necessary in th2
future and to export its pro-
ducts more easily and econo-
mically. A coastal plant
would retain the flexibility to
change to all or part imported
coking coal, thereby relieving
the increasing demand on
Indian coa! mines, washeries
ang the railway system. A
deep water location, therefore
provides advantages with res-
pect to obtaining financial sup=
port;

(iii) United States and European
public and private financial
sources are awarc that the
steel industry has demonstrat-
ed genuine preferences for
deep water sitrs. A coastal
plant having import-export
capability presents a flexible
package for presentation to
finanrcial sources because it
offers alternatives which can
demonstrate that the venture
will be successful even under
changing conditions,

A coastal plant could much
more surely be completcd on
a close time schedule by ob=
viating the need to transport
heavy and bulky equipment
inland;

{v) There will be rupee gavings in
inlang transportation costs by
virtue of a shorter haulage
and less capital outlay {o re-
inforce and modify bridges.

(iv)

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

(i) FLIGRT OF AN UNIDENTIFIED AIR=
CRAFT overR THE WesT CoAsT oF
MAHBARASHTRA

Shri Hem Barma (Gauhati): I call
the attention of the Minister of Civil
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Avwiation to a matter of urgent public
importance and I request that he may
make a statement thereon.

An unidentified aircraft flying over
the West Coast of Maharashtra on the
16th August, 1965.

The Minister of Transport (Shri Raj
Bahadur); A report wasg received in
the Flight Information Centre, Bombay
on 17th August 1965 at 20.00 hours
IST, from the Palice authorities at
Ratnagiri that one aeroplane of sky
blue colour flew North South on 17th
August 1965 at 06.25 hours IST at a
height of 50’ to 60' from the ground
proceeding towards Murud. No
nationality marks or numbers were re-
ported by the Head Constable, The
report was duly investigated by the
Civil Aviation authorities at Bombay
who have advised that no known civil
or military aircraft operated in the
area concerned on 17th August 1965;
it has further been confirmed that no
unidentified aircraft was noticed on
the Aerodrome Surveillance Radar.
No information was wavailable in the
Flight Information records regarding
such a flight in the area at the time
as reported. Signals were sent to ad-
jacent Flizht Information Centres and
enquiries were made from nearby
aerodromes at Mangalore, Goa, Poona,
Ahmedabad, Jamnagar and Baroda,
but they could furnish no information
about the flight. The incident was
brought to the notice of Immigration,
Customs, Health and Police authori-
ties. According to the C.I.D. authori-
ties nf the Siata. the plane did not land
in Maharashtra State,

Shri Hem Barua: Before putting the
question, may I make a submission,
Sir?

Az a matter of fact, this calling
attention motion should have been at-
tended to by the Home Minister and
not by the Civil Aviation Minister.

Mr. Speaker: The hon. Member can
put the question.

Shri Hem Barua: In view of the fact
that there has been a series of inci-

AUGUST 27, 1965

over Maharashtra
Coast (CA)

2362

dents of foreign afreraft intruding into
our country from Murud to Bhuban=
eswar, presumably on missions of
smuggling, may I know what steps
Government have taken to secure our
country against these international
smugglers and gangsters?

Shri Raj Bahadur: I think the ques-
tion comes within the purview of se-
curity. So far as civil aviation and
aerodromes are concerned, the essential
function is to assit flying aircraft in
navigation and To fhat extent qur air-
ports are equipped. but the entire sea-
coast is not covered by a radar svstem
controlled py the Civil Aviation autho-
Tities.

Shri Hem Barua: He hag admitted
that the entire sea cost is not covered
by radar system and has pleaded his
inabilitv rather to fix the responsibi-
lity. That is what I sav: this matter
shouldq be attended to bv the Home
Minister because it involves security of
the country, The Home Minister has
the joh to tell us ahout this licht and
what stens he has taken tn see that
such accidents do nnt recur. These
incidents have oceurred from Murud
to Bhubhaneswar several times. The
Home Minister is present here.

Mr. Speaker: The Minister had no

notice, I do not think he will be
prepared with the answer at this
moment.

Shri Ranga (Chittoor): From the

Minister's answer I got the impression
that it should have been more properly
answered by the Home Minister than
by him. They should have been able
to consult each other,

Mr. Speaker: He does not gay that.
So far as his Department is concerned,
there has been no sign of such a craft
having come over here. There may
be a possibility that there may be
something which the Department of
Civil Aviation may not cover, or which
may not come within the purview of
the Department of Civil Aviation.
That is what we can infer from the
statement,
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Shri Hem Baruma: But wmy original
notice had been addre sed to the Home
Minister, as far ag I remember, but my
memory might fail . . |

Mr, Speaker: His memory does not

fail. I gave him this credit that he
has got a very strong memory. This
was gent to the Home Ministry, but

probably it wag an internal arrange-
ment between the Home Ministry and
the Department of Civil Aviation that
it was passed on to the other Depart-
ment. But if it can be more suitably
answered by the Home Minister, then
we can ask the Home Minister to
answer it on some other day.

Shrimati Renm Chakravartty (Bar-
rackpore): May I make a gubmission
to you? In all guch cases which con-
cern more than one Minister, I would
suggest that all the Ministers concern-
ed should be present to answer the
questions, For instance, there are cer-
tain questinns which concern inore
than one Minister. Take, for instance,
this particular issue. There are three
sides to it; there is the aspect of
internal securitv, then there is the
question of security from external
forces, and thirdlv there is also the
question of Civil Aviation. In such a
case as this cven if the Minister of
Civil Aviation he asked to reply to it,
it should be made clear that the Mem-
bers will ask nmestions on all the three
aspects inecluding the security aspect
on which thev will ask questions of
the Home Minister. So. all the three
Ministers should be prepared to answer
this,

Shri RanTa: Or one of them should
answer for all the three,

Mr, Speaker: Wou'd the Home Mini-
ster be prenared to answer it within
a day or two, say, on Monday or
“Tuesday?

Shrimatl Renu Chakravartty The
Defence Minister also should be here.

Mr. Speaker: That question we can
take up afterwards.

over Maharashtra 2364
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The Minister of Home Affairs (Shri
Nanda): If there is any question relat-
ing 1o which I am called upon to
answer, certainly 1 shall do that. But
what exactly arises . . .

Shri Hari Vishnu Kamath (Hoshan-
gabad): We could not hear what the
Home Minister said,

Mr. Speaker: He has said that if
there ig something which is asked of
him, he will be prepared to answer.
That is what he is saying, but since he
had no notice of it . . .

Shri Hem Barua: It was I who had
given the notice, and the original notice
was addressed to him.

Mr. Speaker: The hon. Member
shou!d realise that when the notice
has been passed on to the other Minis-
try, the Home Minister would not be
prepared with that information,

Shri Ranga: Why did the Home
Ministry pass it on to the other
Ministry? After all, we have got to
be very particular about these things.
Why did the Home Ministrv send it on
to the other Department without first
satisfying themselves that they had no
responsibility in the matter?

Shri Hari Vishnu Kamath: Who pas-
sed the buck? The Home Minister
passed the buck, or who else did it?

Mr, Speaker: There is nothing to be
excited about. It js such a small affair.

Shri Sorendranath Dwivedy (Ken-
drapara): It is not a small affair,

Mr. Speaker:
the Home Minister to answer
within a day or two , . .

Shri Surendranath Dwivedy: We
are naturally concerned about it. Even
now he is avoiding it. The informa-
tion that has been sought for by my
hon. friend Shri Hem Barua is clearly
one which comes within the responsi-
bility of the Home Ministry., Even
knowing that, he sayg that if there is
anything for him to say then he would

1 have been asking
this
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be able to say. I do not understand
this. This question should have been
accepted by him and he should have
said that he would answer it on some
other day.

Mr. Sveaker: 1 am making those
enquiries already,

Shri HL N. Mukerjee (Calcutta
Central): 1 hope Government func-
tions as one entity. Here is a question
which has a definite focus on the gecu-
rity aspect, pamely the appearance of
an unidentified aircraft inside our
country, and as my hon. friend has
pointed out, from Murud to Bhu=-
baneshwar, This is a phenomenon
which has happened over and over
again. Ohviouslv, it has a security
ancle, but the Minister in charze of
security seems to shuffle off his re;=
ponsibility by some kind of shuffling
insida the Government apparatus and
push it on to the Civil Aviation Min-
ister who knows nothing about this
aspect at all.

Mr, Speaker: Of course, 1 can
agree that some security aspect also i3
invelveg in this, and therefore, the
Minister of Home Affairs also should
have been prepared or posted with
such information so that he might also
be prepared to answer the questions.
I do not know how the mnotice was
passed on to the other Department,
but it was received by wu: and ad-
dresscd to the Home Minister first.
Then, probably it was due to some
internal arrangement in the Ministry
that it was passeq on to the Depart-
ment of Civil Aviation. Otherwise, I
do agree that the hon. Member had
addressed it first to the Home Minis-
ter.

Shri Nanda: Taking the facts as
they appeared to us, on the face of it,
we thought that the Department of
Civil Aviation would know what plane
had been allowed and what plane had
not been allowed and so on. 1 did not
quite follow what my hon, friend op-
posite had said . . .
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Shri Hem Barua:
repeat it.

Shri Nanda: I shall deal with any
security aspect that arises.

Mr. Speaker: 1 would ask the
Home Minister to Jook into it and be

prepared to answer it on Monday or
Tuesday.

I am ready to

Shri Nanda: Yes, I shall do so.

Shri Hem Barua: On a point of
order?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): What is
the point of order?

Shri Hem Baruna: This notize was
originally addressed to the Home
Minister. He looked at it and then
passed it on to the Civil Aviation
Minister—he passed the baby on to
the Civil Aviation Minister.

Now, this question directly involves
certain security measures in the
country. The Home Minister has fail-
ed in his primary objective of main-
taining the securitv of this couniry
against these inroads by foreign nlanes
as he did not like to attend to it. I
think it would be right for him te
apologise to the House and to you. . .

Mr. Speaker: There is no questiom
of that. Of course, underneath the
implication of sacurity is also involv-
ed. But apparently as the Home
Minister has said, so far as the werd-
ing was concerned, he tonk it on the
face of it and passed it on. Now be
is prepared to answer it. I would re=
quest the hon. Home Minister. . . .

Shrl Harl Vishnu Kamath: May ¥
request you to ensure that on that
day. . . .

Mr. Speaker:
me finish.

Shri Harl Vishnd Kamath: A few
geconds ago, other Members did it.

Mr. Speaker: Who was that othex
Member?

1 am standing. Let
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Shri Hari Vishnu Eamath: I do not
wish to name them. But I have seen
them. Even the Home Minister stood
up. ...

Shri Hem Barua: As a matter of
fact, the Defence Minister is also in-
volved.

Mr. Speaker: Order, order. It is
requested that the Defence Minister
might also be here on that day.

Shri C. K. Bhattacharyya (Raiganj):

Why not the External Affairs Minis-
ter also?

Shri Raj Bahadur:
why I ac.epted this notice? The
question was about an unidentified
aircraft flying over the west coast
of Maharashtra and in that is includ-
ed ths Santa Cruz airporl, i.e. the
Bombay Flight Information Centra,
the Baroda Flying Information Centre
etc. It also includes other Flight :n-
formation  Centres. Therefore, 1
thought that was one reason why it
could be accepted.

May I :ubmit

Mr. Speaker: That is all right. But
thers is always that shadow of the
landing at Murud.

Shri Hem Barua: Bhubaneswar also,

Mr. Speaker: That is the gifficulty.
Because previously landings  have
taken place, therefore, they are natu-
rally concernsd about the matter,

Shri Hari Vishnu Kamath: May I
seek g clarification?

Mr. Speaker: Let it be on Monday
or Tuesday, as might be convenient to
him.

Shri Nanda: Tuesday.

Shri Hari Vishnn Kamath: May the
House take it that on that day both
the Home Minister and th:  Civil
Aviation Minister will be present in
the House, because the question per-
tains to both?

Question of 2368
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Shri Hem Barua: Defence Minister
also.

Mr. Speaker: I have said it. Vhere
was clarification needed?

Shri Hari Vishnu KEamath: What
have you said, Sir?

Mr. Speaker: I havz said that these
three Ministers would be here.

Shri Hari Vishnu Kamath:
sorry I did not hear you.

S—

12.13 hrs.
QUESTIONS OF PRIVILEGE—contd,

SE1ZURE BY INDORE POLICE OF PETTTIONS
ADDRESSED TO Lok SasHa—Contd,

Mr. Speaker: Th= other day in cone
nection with a question of privilegs,
the Home Minister wanted to place
some facts before the House.

The Minister of Home Affairs (Shrl
Nanda): On the 24th August 1965,
Shri Homi Daji moved a motion of
breach of privilege alleging that while
arresting one Santosh Kharade, a
sub<inspector of pclice attached to
the Sarafa Police Station, Indore City,
seized two forms of petition addressed
to the Lok Sabha demanding the re-
lease of the students and reopening of
the colleges at Indore. Shri Daji also
alleged that the sub-inspector tock
this action in spite of being informed
that these forms were to be submitted
to the Lok Sabha through the Aflem=
ber of Parliament for Indore, with
a view to preventing Shri Kharade
from collecting signatures and to ter=-
rorise others against doing the same.

I have since ascertained the facls
through the district authorities. It
would appear that one Santosh, son
of Basant Kharade, was arrested
under sec. 151 Cr. P.C. on the 15th
Augus: 1965 at about 8 p.m. While
effecting the arrest, three documents
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were seized, one of them being a
printed form of petition addressed to
the Lok Sabha in which some gpace
had been left blank for signatures.
‘This form, however, did not contain
even a single signature. The arrest
was in no way connected with  the
-obtaining of the signatures on the
petition meant to be presented to
the Lok Sabha. Santosh Karade was
released on bail at 11 p.m. the same
day. Proceedings have been initiat-
ed against him under sections 107 and
112 of the Criminal Procedure Code on
the 16th August, 1965, before the
Subdivisional  Magistrate, Indore.
The printed form which was seized
at the time of his arrest is now part
of the court records.

Mr. Speaker: Does Shri Daji acrept
these facts?

Shri Daji (Indore): These facts
have already been accepted excepting
this that the form was seied not from
the person who was arrested but frem
his residence. When the forms were
seized, he informed them that they
were meant for taking signatures, and
despite that information they persist-
ed in taking away the forms wiih
them. My submission is. .. .

Mr. Speaker: He was arrested first,
and then his house was searched and
a form was also found in his house
which was blank. There were no
signatures on it, and among other
papers that was also taken away.

Shri Daji: He was not arrested
from any spot of any incident, but
arrested from his residence itself, as
far as my information goes. It is cer-
tainly very strange behaviour to take
action under section 151. As you are
lawyer, you know that section. . . .

Mr. Speaker: I am only talking of
the facts,

Shri Daji: My information is that
he was arrested from his house under
section 151 of the Criminal Procedure
/Code which itself is a matter of great
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suspicion, because section 151 is en-
acted for allowing police officers to
apprehend an offender while he is
committing an offence of a breach of
the peace.

Mr. Speaker: There is an appre-
hension; not that he is actually com-
mitting, but there is an apprehension.

Shri Dajl: Secondly, the police had
no powers to take away the forms
when they were informed that tney
were meant to be sent to the Lok
Sabha and when they were addressed
to the Lok Sabha. The forms thems=
selves read: “Lok Sabha, New Delhi.
We, the citizens of Indore, humbly
petition the following. .. ."

Shri H. N. Mukerjee (Calcutta
Central): This form—one single form
or forms, which were obviously in-
tended to be sent to the Lok Sabha in
pursuance of the citizens' fundamental
right of petitioning Parliamenf—was
taken away and has now been made
part of the records in the case. I can-
not, for the life of me, understand
how the police can go so far as to
make a vopy of a proposed petition
to Parliament part of the records of
the case against a person against
whom a certain section is being in-
voked. The very fact that a copy of
the petition to Parliament intended
to be sent along with signatures to
be appended thereto is taken away
and then made part of the records of
the case, and is being prevent:d from
being despatched to this House, is
certainly a very serious proposition.

Mr. Speaker: So far as I have been
able to find out the facts from all the
statements that have been made,
leaving aside other things that are
not relevant here, in the course of
that search one document was found,
a printed form of a petition that can
be addressed to the Lok Sabha. No
signatures had yet been obtained.

Shri Daji: Tt had been obtained on
the other form. I was not allowed to
complete. There were two forms in
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the petition. One was blank, one was
signed. Now it appears from the
Home Minister's statement that the
signed form has been whisked away,
and only the unsigned form has been
taken to the court. The original peti-
tion containeq two forms.

Mr. Speaker: Then the only ques-
tion for determination is this: if the
police is searching in the discharge
of its duties and if there is some
form also, an appli ation that can be
and is intended to be used for a psti-
tion to Parliament, whether taking
possession of that also is a breach of
privilege. This much I will send to
the Committee to see on that limited
point whether this case really forms
a breach of privilege,

Shri §. M. Banerjee (Kanpur): It
should be asceftained whether other
sections have been addeq after  the
privilege motion has been moved.

Mr, Speaker: I am not concerned

with that.

(ii) Re. INTIMATION OF APREST AND
RELEASE OF LoOK SaBHA MEMEBERS

i THATH qrIT (ITATRT)
qerq W33, 4 A1 ACHT TAT FH
gArA3 werdr frramaTr & @3 F
w=ri1 1 1w 229 W% 230 ¥ frar waw
§ f5 o7 37 737 F1 #1f @y feay
wfqezz gra qwgr S &1 AeETE
AR GIAT TT FIT F1 A AT AR
wa 73 Far1T ot fgr frmm smom
AV IAFY AT AT T HIA T ATTAL )

IT 3T F & AT G AT
AT arTE A A7 fFea qzamw
16 wrex #t freemt fa mm, g3t
[T IT AT FI A a9y, Afew @ F
21 Jrdm 71 fogr g7 ar 9 g
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“The explanation furnished by
the Judge, 3rd Tribunal Alipore
with regard to non-intima.ion io
the Speaker of the fact of realease
on bail pending trial of Shri
Kansari Halder appears to be in
accordznee with the rules on the
subject. Rule 230 of the Rules
of Procedure and Conduct of
Business in Lok Sabha does not
make it incumbent upon the au-
thority concerned to intimate the
fact regarding the release of a
Membor of Parliament on  bail
pending trial, to the Speaker.”

“The Committee are of opinion
that no hreach ef privilege had
been committed under the exist-
ing ru'es bv the authorities con-
cerned in not sending the intima-
tion of release of Shri Kansari
Halder on bail pending trial, to
the Speaker.”
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Shri Hari Vishnu Eamath: Mr.
Speaker, Sir, rule 239, to my mind,
makes it obigatory that the faet of
release on bail shall be communica-
ted to the Speaker. Now, may I
submit that when it is so mandatory,
it means that the House is entitled,
by way of communication to the
Speaker, to know what has happen-
ed to a particular Member. There=
fore, it is the privilege of the House
to konw what hag happened to that
Member after his arrest. So, when
the House is deprived of the privilege
of knowing what has happened to
the Member, I submit in all humility,
but in all earnestness, that there has
been a breach of privilege of the
House in so far as the House has been
deprived of the right and privilege
of knowing the fate of the Member
concerned, and I do submit that this
maiter may be referred to the Come
mittee of Privileges.

Dr. L. M. Singhvl (Jodhpur): T
would request vou to reconsider and
review the position because T  feel
that the rule can be a legitimate and
proper source of privileges. After all,
i{ is through the rules that our privi=
leges are protected. Otherwise, if it
js held to be a mere breach of the
rules, then the rules have not any
binding force on those officers. At
least they are not attended by any
penalties unless it is considered a
breach of privilege. The officers who
are guilty, if they are guilty wilfully
of a breach of the rule, they should
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be punishable and they should be
punishable only if this is considered
as a breach of privilege. As a matter
of principle, therefore, the matier
should be reviewed and in my opinion
it shou'd be considered as a breach of
priviiege.

Shri D, D. Puri (Kaithal): There
is some difficulty about the interpreta-
tion of this rule. It says:

“When g member is arrested and
after conviction released on bai!
pending an appeal or otherwise
released. . .."

So, the question is whether the Mem-
ber is first convicted and then he is
relecased on bail or otherwise; it may
become mandatory only in that case.
‘Or, will the word “otherwise” cover
cases where a Member is not convic-
ted also? (Interruption),

Mr. Speaker: Order, order.
the Minister anything to say?

Has

The Deputy Minister in the Ministry
wof Law (Shri Jaganatha Rao): As
rule 230 stands at present, and as you
have rightly pointed out the previous
decision of the Commitlee of privi-
leges, it is no| mandatory. It becomes
mandatory only when the Member is
arrested and after conviction remains
.on bail. (Interruption). That is the
meaning of the rule. If you want ‘o
-amend it, that is another matter, but
the rule, as it stands, is open only to
thig interpretation, (Interruption).

Some hon, Membérs: The Word
“gtherwise” is there.
Mr. Speaker: Order, order. Hon.

Members should allow me first to
understand it. What s the meaning
or significance of “stherwise"?

Shri Jaganatha Rao: The rule says,

“after convielion released on bail”
and then, “otherwise”.  Supposing
he may be released There are in-

is released otherwisc on parole.

Mr. Speaker: Is that restricted?
It says, “after conviction released on
bail”,
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Shri Jaganatha Rao: ‘Pending an
appeal or oiherwise released,”—so,
even if it is noi pending, there may
be a conviction (Interrupiion) and
there may not be an appeal. Still,
he may be reieased. There are in-
stances, and circumstances,

Mr. Speaker;: If
there is no appeal. ...

after conviction

Shri Jaganatha Rao:
released on parole.
in the Jail Manual

He can be
There is a c.ause

The Minister of External Affairs
(Shri Swaran Singh): I recollect
that g person who is convicted by a
court of law, if he says that he wants
to appeal, he may be released on bail
to enable him to prefer an appeal
There is an amended provision in the
Code of Criminal Procedure. It ap-
pears that he may be released on bail
in order to file an appeal and also in
anticipation of hig desire to file an
appeal. There is a provision in the

code. (Interruption).

Mr. Speaker: Order, order. I am
trying to understand it.

Shri Jaganatha Rao: May I refer

to the Prevention of Corruption Act
1047, section 5. There, if a person is
convicted he can be released on bail
because the offence is bai'able, when
he intimates to the court that he is
prepared to go in appeal.

Mr. Speaker: | can verv well visua-
lise a certain cir. umstance as described
by Sardar Swaran Singh that he can
apply to the convicting court at that
moment when the conviction order is
made tha*® he wants to go to a court
of appeal and he can be released. But
here “or otherwise” is only qualified
bv “appeal” or..

Shri Jaganatha Rao: “Otherwisc”
qualifies everything.

Shrimati Renu Chakravartty: What
has been the actual position in tais
House? Almost on everv occasion, as
far as I can remember, when we have
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been in jail and then we are released,
the inicpretation by all officers is that
they have to intimate this House. I
remember very clearly the case of
Mr. Indrajit Gupta and Mr. 5. M.
Banerjee also. That was referred to
the officers and the government and
they made an apology. From all
points of view, the majority of people
have expressed their opinion that this
is 3 matter of privilege of this House,

Shri Kapur Singh (Ludhiana): In
the matter that is being discussed by
this House, two propositions have been
asserted. Ome is that a breach of the
rules should be deemed ipso facto a
breach of privilege of this House, It
has been rightly ruled by you that
this cannot be the case, because a
breach of the rule js not logically a
breach of privilege and they are not
identical things.

Another proposition that is urged is
that even though it cannot be logically
supported, unless we support this pro-
position, the cons>quences will be
that in future we shall not be able to
enforce our rules outside this House.
This proposition is that although logi-
cally a breach of the rules is not a
breach of the privilege, yet on para-
matic grounds and grounds of ex-
pendiency, it should be deem=d so by
this House.

I am not inclined to agree with it
for the reason that thcre is not only
one way of enforcing a rule, namely
through punitive action. There are
other wavs known to governments
and to others whereby rules ean be
enforced. I mav suggest one or two.
One is through indire-t or direct sug-
gestion by the authority. We have
the Home Minister here who can see
to it that our ru'es are observed.
There is another way known—the
way of lifted eyebrow from those who
are in a position to harm those who
do not eonform wi’h the wishes of the
people in authority. These methods
can be taken recourse to instead of
takineg recours~ tq punitive action. I,
therefore, say that we should not in-

Re; Shri A. K. Gopalan 2378

sist on selting up a precedent which
ultimately lays down a proposition
that every bercacha of our rules is
tantamount to a breach of privilege
of this House.

Shri Nanda: You are, of course,
looking inte this aspect whether it is
a breach of privilege or not. But as
far as I am concerned, I take it that
it is mandatory on us to ensure that
this is done and I shall take all the
steps to see that this is carried out.

Mr, Speaker: I think that should
satisfy us. I do not think this is
more than a breach of the rule. The
Homg Minister would kind'y ensure
that in future all the courts do send
this information, because it is manda-
tory.

Shri Hari Vishnu Kamath: May I
submit that though te Home Minis-
ter was good enough to say that thore
has been in fact a breach of the rule,
he was not good enough to express an
apology or regret to the House? WMay
I remind you, Sir, that on a previous
occasion, in the Provisional Pariia-
ment, when my friend, Mr. Shibhan-
lal Saxena was removed from Delhi
during the session, both Prime Minis=-
ter Pandit Nrohru and Home Minister
Sardar VallabhBhai Patel apologised
to the House. Has he not the grace
to express his regret now?

Mr. Speaker: I will be writing a
regular let'er to the Home Minister.
First the Home Minister should call
for the explanation of the magistrate
why it has not been done and then
we will see.

RE:; SHRI A. K. GOPALAN

Mr, Speaker: There was a telegram
received by me which 1 have passed

on to the hon. Home Minister. There
were three telegrams today, prob-
ably they might not have reached

him yet. I have also been asked by
Shri Mukerjee and other hon, Mem-
bers also, some of whom have receiv-
ed those telegrams, about the condi-
tion of Shri Gopalan in his illness.
Has the hon, Home Minister got any
further information?
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The Minister of Home Affairs (Shri
Nanda): Last evening, Sir, I :poke to
the Governor, He telephoned me back
after consu ting the doctor. and the in-
formation that he gave to me was
that the doctor does not entertain
any anxiety about this matter.

Shri 8. M. Banerjee (Kanpur): Can't

he not be released. Sir, even on
parole?
Mr. Sveaker: That is a different

matter, Shri Banerjee (Interruption).
Let us proceed now. -
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PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE MINES AND
MiweaaLs (ReGrLiTioN Anp DEve-
LoPMENT) AcT, 1957

The Minister of Steel and Mines
(Shri Sanjiva Reddy): Sir, I beg to

‘lay on the Table a copy each of the

following Notifications under sub-sec-
tion (1) of section 28 of the Mines
and Minerals (Regulation and Deve=
lopment) Act, 1957:—

(i) S.O. 1258 dated the 24th

April, 1965.

(ii) S.0. 1656 dated the 29th May,
1965.

(iii) The Mineral Concession (Sec-
ond Amendment) Rules,
1965, published in Notifica-
tion No. G.S.R. 793 dated the
5th June, 1965.

(iv) G.SR. 794 dated the 5th June,

1965.

(v) S.0. 1861 dated the 12th June,
1965.

(vi) The Mineral Concession:

(Third Amendment) Rules,
1965, published in Notification
No. G.SR. 1011 dated the
24th July, 1965,

[Placed in Library,
4643/65].

NOTIFICATIONS UNDER THE INDUSTRIES:
(DEVELOPMENT  AND REGULATION)
Acr, 1951; anp

see No. LT-

Rueser (AmENDMENT) RurEes, 1965

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): Sir, on behalf of Shri Manu-
bhai Shah, I beg to lay on the Table:—

(i) a copy each of the following
Notifications under sub-sec-
tion (2) of section 18A of the
Industries (Development and
Regulation) Act, 1951:—
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(1) 85.0. 1345 dated the 20th
April 1965,
(2) S.O. 1838 dated the 3rd
June, 1965.
[Placed in Library, see No. LT-
4£44/65].
(ii) a copy of the Rubber
(Amendment) Rules, 1965,

published in Notification No.
G.SR. 698 dated the 8th May,
1965, under sub-section (3)
of section 25 of the Rubber
Art, 1947. [Placed in Library,
see No. LT-4645/65].

‘RuBeer  BoArD  (PROVIDENT
Ruies, 1965

Funb)

Shri S. V. Ramaswamy: Sir, I beg
to lay on the Table a copy of the
‘Rubber Board (Provident Fund)
Rules, 1965, published in Notification
No. 5.0. 1840 dated the 12th June,
1965, under sub-section (3) of section
25 of the Rubber Act, 1947. [Placed
in Library, see No, LT-4646/65]).

‘SaLr Cess (AMENDMENT) Rures, 1965,
CEMENT (QuaLrTY ConTrROL)
AMENDMENT OgrpEr, 1965;

ANNUAL REPORT OF THE HINDUSTAN
SavLrs Lrp., JATPUR; AND
MEMORANDUM AND ARTICLES OF ASSO-
CIATION OF THE TRIVENI STRUCTURALS

PrivaTe Limiten, New Dernr

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Mishra): Sir, I beg to
lay on the Table a copy each of the
following papers:—

(i) The Sa't Cess (Amendment)
Rules, 1965 published in Noti-
fication No. S.0, 2038 dated
the 26th June, 1965 wunder
sub-setion (3) of section @
of the Sait Cis; Act, 1953.
[Placed in Library, see No.

LT-4647/65].
(ii) The Cement (Quality Con-
trol) Amendment  Order,

1965, published in Notification
No, S.O 2041 dated the 26th
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June, 1965, under sub-section
(6) of section 3 of the Essen-
tial Commodities Act, 1955.
[Placed in Library, see No.
LT-4648/65].

{a) Annual Report of the
Hindustan Salts Limited, Jai-
pur, for the year 1963-64,
along with the Audited Ac-
counts and the comments of
the Comptroiler and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(b) Review by the Government
on the working of the above
Company.

[Placed in Library, see No.
4649/65].

(iii)

LT-

(iv) (a) Memorandum of Associa-
tion of the Triveni Struc-
turals Private Limited.

(b) Articles of Asso-iation of the

Triveni Structurals Private
Limited.
[Placed in Library, see No. LT-
4650/65].
12.38 hrs.

STATEMENT RE: PRODUCTION
AND SUPPLY OF CHEMICAL
FERTILIZERS

The Minister of Peiroleum and
Chemica's (Shri Hum:zvun Kabir):
Mr. Speaker, Sir, of late. fertilizer

production in the country has receiv-
ed considerable publi-ity and evoked
great public interest. 1 would there-
fore, like to inform the House of the
present position in the matter.

Sir, it is about 5 pages. Shall T read
it out?
Mr. Speaker: No, no; that might be

placed on the Table,

Shri Humayun Kabir: Sir, I place
the statement on the Table. [Placed
in Lbrary, see No. LT-4651/65].
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BUSINESS OF THE HOUSE

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House for
the week commencing 30th August,
1865, will consist of: —

(1) Consideration and passing of
the Finance (No. 2) Bill, 1965.

(2) Consideration of any item of
Government business carried
over from today's Order Pa-
per.

{3) Discussion and voting on:

Demands for Excess Grants

(Kerala) for 1961-62.

Supplementary Demands for
Grants (Kerala) for 1965-
66.

Supplementary Demands for
Grants (General) for 1965-
66.

Demands for Excess Grants
(General) for 1962-63,

14) Discussion on the statement
made on the 26th February,
1965 by the Deputy Minister
of Education regarding agita-
tion by teachers to press their
demands ang the Govern-
ment’s reaction thereto on a
motion to be moved by Shri
Prakash Vir Shastri on Thrus-
day the 2nd September 1965
at 3 PM.

Shri Hari Vishna Kamath (Hoshan-
gabad) :.Sir, on a point of clarification
may | ask, because I raised the point
last Friday, with regard to the discus-
sion of the reports of the working of
three or four ministries whose De-
mands for Grants were voted by the
House in the last session wi‘hout any
discussion, and when at that time T
minded you you were pleased to as-
sure ug in the Business Advisory
Committee as well as in the House
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that the working of those ministries
would be taken up in this session as
early as possible, as to when they
are coming up? Secondly,—I do not
remember which colleague of mine it
was who said it last week—appealed
to you and to the Minis.er to let the
House know well in time, well ahead,
how long this session will last, when
this session will come to an end. In
that context, Sir, I have to ask the
Minister whether he is aware that the
air in the capital ig thick with ru-
mours that the next session would be
called as early as 3rd November. If
that is so, there perhaps need not be
any extension. If that is not so, then
this gession will have to be extended.

Shri S, M. Banerjee (Kanpur): 1
would like to remind you that you
have stated that after the discussion
of the no-confidence motion you will
consider giving some time for a dis-
cussion on the food situation in the
country. Even though the Food and
Agriculture Minister has made a state-
ment, that was actually in the context
of the discussion on the censure mo-
tion. Secondly, we made a reguest
that there should be a discussion on
the non-availability of kerosene oil
in the country. Thirdly, there is al-
ready a motion pending before the
BAC about the opinion of the Sup-
reme Court in the case of UP Legis-
lature vs, Judiciary. So, it has be-
come all the more necessary to codify
the privileges of the legislatures and a
legislation is needed. I would re-
quest the Minister to find some time
to have a discussion on this subject
which has been pending so long.

Mr. Speaker: So far as the discus-
sion on the food situation is concerned,
it was referred to in detail during the
discussion on the no-confidence mo-
tion. After some time I will consider
whether it is necessary to have a dis-
cussion. Shri Kamath has referred
to what T had stated in the last session
about some Ministries whose working
was not discussed during the budget
session. It has to be considered by
the BAC whether we could find some
time for discussing the working of
those Ministries.
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o T AR A & fafrer A
A IW aT TG TR

o TETEEIT e 3E 7 A=l
WA g Afgw |
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Shri Kapur Singh: About the sug-
gestion which has just now been made
by my hon. friend, Shri Prakash Vir
Shastri, that Kashmir should be speci-
fically discussed, I am inclined to
think that Kashmir should be talked
about as little as possible in the pre-
sent circumstances, because the best
interests of the country require it
Secondly, we are going to have a de-
bate or discussion on the international
situation. So, if there is  anything
which must be said, that can be said
on that occasion. But Kashmir should
not be specificallyt brought up on the
floor of the House.” Tt can only result
in embarrassment to the Government
and no good to anybody.

Shrimati Renu Chakravartty (Bar-
rackpore): A sub-committee of the
BAC has been set up in order to re-
commend for the consideration of
Government the subjects which should
be taken up for discussion in the
House. According to this suggestion,
we wanted the discussion of four sub-
jects—food, kerosene and two others.
We are now told that we have very
little time. If that is the position,
are we going to give priority to the
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subjects which were suggested by the
Sub-Committee or are you bringing
forward other resolutions for discus-
sion?

Shri Bhagwat Jha Azad (Bhagal-
pur): It is true that we have dis-
cussed the Kutch Agreement in this
House, It is also true that we have
partially referred to Kashmir during
:he discussion on the no-confidence
motion. Kashmir situation has  got
added signiflcance in the context of
the hostile attitude adopted, though
secretly, by UK and the United Na-
tions. We would like to know from
the Government whether they would
like to give a chance to this House
to express itself on foreign affairs,
especially in relation to Kashmir, in
the context of the attitude taken by
UK and the United Nations.

Shri Satya Narayan Sinha: Sir, you
were kind enough to answer some of
the points which have been raised.
Regarding the extension of the ses-
sion, while [ cannot say anything
definitely, quite likely the  session
might be extended by a few days. 1
may be able to tell the House the ex-
act position next Friday when 1 an-
nounce the business for next week.

Shri Hari Vishnu Kamath: Few
days or two days?
Shri Satya Narayan Simha: 1 said

“a few days”.
two days also.

But few days mean

Regarding the question raised by the
hon. lady Member, the sub-Committee
recommended three subjects out of
which one hag already been set for
discussion. We will discuss kerosene
position next week.

Regarding Kashmir, as you have
correctly explained, we have discuss-
ed it during the no-confldence motion.
As my hon. friend, Shri Bhagwat Jha
Azad has said, while we are discuss-
ing fhe international situation this
might be emphasised. We will not
stop him from referring to this during
that discussion. Members like him,
who want to discuss that subject, will

BHADRA 5, 1887 (SAKA)

of the House 2388

have ample opportunity to discuss that
when we discuss the international
situation. Natura'ly, in the present
context, when we discuss the inter-
nationa] situation Kashmir will fiugure
more prominenthy

Regarding Punab, as you have sta-
ted, the hon. Home Minister is going
to reply to the Calling Attention
Notice. After that, if the House de-
sires, or if you in your wisdom sug-
gest that the matter should be dis-
cussed, the Government will consider
it.

I think these are the few points
which have been raised.

“h wy famd ()
T, & qis T =T AT E

W R W1 A A AT AT
AL F I w T AATE

Wt A fawd o wemm WA,
o A ST A e g, A o w
Fifwe

# gom & fadew w0 AW
g fs st ot agw A A w2
7 g SRSl &1 T
A & 1 g e 3, A
o9 ¥ 39wy weww fF g W
waw % 7y wEy mav °r fE dE G
o qv FIOAT F ATy & auw &
Tl & At ¥ T8 A A e b
e s ¥, Afw qEd aga @ A
Bt &, for & X ¥ qORTC A WK
A€ awen @) fear wa B, ¥ waw
T 69 F AgTEAT Y OF we 9, A
fr qifFem 1 gwdy w7 T ¥
Froor dw g g€ &, @% s W
# | gw WAl ¥ ag W @A 8
fs =1 & g et & 0 M fagd
mé 3 1 rfame & FW A ATH
¥ o 5 aww ard Fanr aw A

sreaey
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Mr. Speaker: Shri Yashpal Singh.

Shri Hari Vishny Kamath: Sir, the
Minister had not finished his state-
ment. He was still on his legs.

Mr. Speaker: No, he has ﬁnu]'lad it.

12,50 hrs.

STATUTORY RESOLUTION RE: ALI
GARH MUSLIM UNIVERSITY
(AMENDMENT) ORDINANCE;
AND ALIGARH MUSLIM UNI-
VERSITY (AMENDMENT) BILL

it qoare Fog : (Fmm) e
e, & Freafirfias swe dw woT
‘gz war wAvg i faa-
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faerrerm ( wviaw) -
am, 1965 (1965 T
weaRY wEm o 2) W
frasm st & =
wegafa gra 20 wE,
1965 #1 wexrfoa far
T ar |

g HEEA, WS meAr 1 A
ug FEA FF A AW A1 K€
LECCE AR IECE: “ﬁngag"razi
AT A5 g@7 & 0 wrE grd-gfes-
77 a1 fraZz oy oo gwre /Y wEiRa
JAAT AR 8, Alteq BETT HEw
SaTT  |igd g ar fRdT Soa 7S«
%y &, 1! g agt e §Ry-
WA § AR FT T AGH & | T HF
qr wafE Z@w wr WA &I, WA ET
qIead FT WIT T AL A€ E, gH
q4" 9giaq oF QAT f9d A0 § FiE
gR T4 FEIIZIOA & o Faame
AT R

FEEEIA T AR
g

S0 H %Rl

“30. (1) Al] minorities, whether
based on religion or language,
shall have the right to establish
and administer educational insti-
tions of their choice.”

oF Za FATw o & 07 7 Bauen
qAT T

(2) The State shall not, in
granting aid to educational insti-
tutions, discriminale against any
educahonal institution on the
ground that it is under the man-

agement of a minority, whether
based on religion or language”

- g e 3w § o o v,
e G w9 wewrw 3 W
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T wr & fog, e =R e & A,
T wrEt & fa, 70w Srhed & fan
grT & 1 99 # A9 & Fa7 fee wA
LN F7ar | F IvEETed F@T g WA
qET AT AR A .. L

Shri Bhagwat Jha Azad (Bhagal-
pur): On a point of order, Sir..
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Shri Bhagwat Jha Azad:
I wanted to say.

This is

ot Tga Y (FTvrE) oA
FT q2T 9§ F1E GUT 7A@ §Y A7 L,
SHfaTT &1 2T A F GTT A9 B
i
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F faw £ = ¥ Fraer fawren,
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fed, To @ F& 7w g2 fa, =m0
Qa2 qgqz 7% 7w da1 67, 59 qfta-
fadt& arey, aga q A aag &
fog A7z & "oz a%q & fs ag ofs-
wrr fag fosfen gEe 1 @ A gamt
Fafee wrga ar fafreedy aga o &%,
gar % 3a% {70 av1 fefaees aga 1
=tfgn f ag ofsmwetr oqmis ww
o 717 fF ag mma aar g & 0 A
29% faq 87 o A E | Tre
st 4 ..

Shri Bhagwat Jha Aszad: He says
that the statement has been issued.
From where has the statement issued
and when was it issued? He cannot
make us to hear something which is
not true at all

st agqaw fag - faffe @za

w7 2 & aara wmar gan @ WK 3T
fafreedt 7 wmar g & 0 42 TS
AT FT AFA E

The Minister of Education (Shri M.
€. Chagla): I do not know why this
malicious propaganda is carried on.
A statement wag issued as a back-
ground information from the Minis-
try. The very next day I repudiated
it. 1 said that it was unauthorised;
it was not true. Ang still, day in and
day out, this propoganda has gone on,
I am surprised the hon. Member
should repeat this malicious propa-
ganda on the floor of this House.

wEaR RATA : FTETATRT FT AL

fr #1E T T2 ¥ o7 0¥ qF ATHAE
e #T & | 7 wEAEI A TR
Fufrz Ao g fw .

»it asare Ferg: St qam A g
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*Z 5 =73 7w I fafet & =&
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W HEAg g8l 7 A gAd
1 ag wga & fx foogsz w= fem
g

ft ag fag - ga5 fag & qfsar
ST FTATE |

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, may I intervene?
I have here a small affidavit in reply
to a writ petition. The Education
Minister has denied this, the tenden-
tious, mischievous, statement made on
oath by his own Education Ministry.
Let me read from this:

“It was also reported that in
addition to men who were com-
munal, there were also men with
deeply reactionary and factions
element with the result that the
standards and basic characters in
the University were getting more
and more diluted. The disturb-
ances were, in fact, symptomatic
of a TWeep-seated fanatical "and
reactionary element.”

This was the mischievous. tendenti-
ous, affidavit filed on behalf of his
Ministry in reply to a writ petition.

Shri M. C. Chagla: I sand by every
word of what is stated in tha! affi-
davit. But there is not a word of
‘Pakistani’ there.

Some hon. Members: Here, here.

Shri M. C, Chagla: He may be the
Counsel for the petitioner in the Sup-
reme Court. But now he is in Parlia-
ment and he should have a little more
sense of responsibility. He knows the
distinction between a statement which
my friend makes that the Ministry
said that the Aligarh Muslim Univer-
sity was a place where Pakistani for-
ces were there That has been repu-
diated. But I say—I should say when

I come to move the Bill—that the
reason for the Ordinance was that
there were reactionary, fascist and

obscurantist forces in Aligarh.
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accepted. For example, we may
refer to the uproar created by the
allegation that machinery worth
several lacks of rupees, intended
for the Engineering college, had
been delivereq to Pakistan. This
we found, was a totally baseless
allegation. Similarly, wild alle-
gationg regarding  anti-national
activities on the campus disturb
the public mind but leave the
University helpless.”

IEA TR -

“From the time M.A.O. College
came to be established and later

The denial of such rumours is not
always readily possible nor does it
carry conviction to minds already pre-

. judiced.
became University, the University A
hag followed a policy of throwing g Wﬂ FTH
its doors open to non-Muslims. & < = T r

While claming the right to give
preference to Muslims, the Uni-
versity has never imposed ban on
the admission of non-Muslim stu-
dents. Indeed no quotas have at
any time been fixed for Muslim
and non-Muslim students.

The proportion of non-Muslim
students at the University is at
present very nearly 35 per cent.
It is not, in our opinion, an un-
reasonable small proportion. This
proves that the Muslim University
was never communal in its out-
look.™

FraiE & | & va %1 sureT 7 9@Ar g
wif aga FwT 9 §, 7% AT A
& GG ARATE | weAvg gfatadr
F F9ET F qUC F AT FHET AT AT
fqz gagag &1 :

“For although a minority insti-
tution, Aligarh Muslim University
should be looked upon as the na-
tion's contribution to the promo-
tion of that composite culture in
which all the people of this land
can take legitimate pride.”

Tz ZuTdr FA F foqid & 1 fordt aree

FH TIHAT FHET A, 1 OF A
FHET 41, 39 4TS F Fanfewr ot forarr

1 Rt Ay ford T 2

¢ o1 qfeew Fvr A ofea #1 A 13 hrs,

w7 @y s & 1 Iwd 5 -

" f e Fart U fafree age afemw
“About malicious propaganda G &1 5T A 2 T@’f v g A

of “communal and anti-national
aetivitics™ in the Muslim Uni-
versity, the Report observed:—

“There is lurking fear in some
guarters that the Aligarh Muslim
University might once again re-
vert to its former mood which
accepted Partition based on the
theory of two separate n-tions.
Rumours of the widest charac'er,
which have not the slightest evi-
dence in their support are readily

fergeam & 45 ¥ A wgefw
¥ gt € 1 Fom #1 gdfaciera weo §
T ¥ gt @ 2, wgefow & gt
% agafem & et @9 ¥ oW
7z & ta (fezgmm & fam 45 ¥Te
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i s frgram § g 190 ooEww ¥
a2, e aRe & s 2,
TG WX AT ¥ Ser €
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a ag faar fam &1 oF uwFA T EA
fergea™ & & T @I § 99 & 417
&Y faar 1 weeT g fag & owwAT
AT & wfeww A F @92 & 3 7wy
for 71 37 ¥ a9 A far m
ag @Y BT AT 1fgy fF T a7
Ay X0

# wgr wrEm § R A Y Qe
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% e WA w@ @@ ®1 W, W
¥ w9 OTHH T W9 &1 TEr
gt wT dorfiEdr &1 qam Agt
£ WY JuAfAET T A & 1 v
o gfrafaet # ciees wmax g & @
stz Afem gfafedt & mfimzs
T w1 ¢ g afwafedr & o
2q waH! drede i fFr omar &
q FI9 T AT I AR TEF B
O IX TA AT AT AT AT | W
afrafadt & #ar & & 3 ) wowArt
w gfert & a1 gaw adt g
AFATE Sarg AT § | ofed mEwe
age 7 auAt feam # fear § 7 ag
WAz haArs 7% 7 5 F F93 A Ay
ATgr ¥ g9 FC W §, I A 9
T F1 frsr 77 9% & 96T Aq a5
q HEATE T fUwT AT F fammi
¥ A4t g & ) AwAE hedr &
T warfens Frafedl T wwarg HAr
Tt e & aw qo g T g 1 Al
ag 73t vy & 1 fae g wde
AW i & S & dvar # 1 dfEw
ARATET T F1% AT 781 &) %7 |
g A F1 W gFE &1 U a7
dterr =i

mgt 9T arzArfEt Wi Fafid &
AT TGN E | AL T TF W A E,
BLUHF % & , gL U a1 # & | gafey
= aa F1 g A7 1 TmEe w
s &1 caren fmm arer fgeg oam,
HETEAT AT F HA H AT 4T AT
ferg ar Ama 7w TIEH 1 2,000 wo
U= 9T AT F fag aww @ w7
gt g | o & awd @&l
W a faeg | AT 9| OF g Ay
%1 faee w9z ¢, &feT & gt 9T 3
ATy FT agl Srgan Wi 98 e
AIET FTETE | |IT T ATHA &1 THTH
F a0 T Ay | O I B
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F1 a7g ¥ F1E AT ATH qAT FT
o1 S, gvaa F1 93 femr w1 wman,
F1E R AT F1FT T AET X
ATT /AT FT @A H o owar FT
T AT A I AT AR AR A A
Ty, 3@ F1 ghgat v g7 aw fam
@, #fF ferg M =1 71w fem
FAT & 1 WA MY T aE & A
AEFHT T 9 AT A1 IH & L
aF 1 &aw F¢ fegy s, ardr #y ardy
Feafadt #1, FAF Afadl #1 @
w7 faqr w@m 1 qF g w ez
AT ¥ wedE 2

Bhri M. C. Chagla: A point of order
Sir. My hon. Friend is far from the
subject matter. We are discussing a
specific question,

weOW WEW @ UF 4T A7 A8 £
f& o/ smar eaE HT weAr ¥E
Firaes 79 1 ga A g @ fw vw
FaT F3ATd A A A9 AT ATIEM
f& foq Siar 2y s=@ T IaF 9T
qEr AT W |

ul g fag: @7 ag wAaad
SHRAST FOH & A1 AF AT FFAITATE

weaw g : fow @1 W s
£ fF ag gadvadr arsT Far g 7

it wge fog o IEF aTE
neara g€ § 1 = ww w7 oaq At & o
T RT AT |

weIw WERW ;S F1 qErS
FZTH ATAT | AT AHA & TaE A7
¥ wfzr | wm W g@ara FigT
FIH g7 A7 F5ATH § FET JAT AT |

st g fag: § 92 T w=E A
oY ¥ AT F2AT ARATE . . .
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&t wewA e (feaw)
wege o, gz A radr v @ E
T FT Hg AT AT AT ZIATET AT @ |

st o fag: & foer 9@t 1
Feafas 7 w®WI g |

wew wEeE W A g
s, frem wat w1 3 @

st guate feg : 74 AW @ oA
wrar fRdE Fgeg gq ot w1 fasr
Het FT F@TEAT ST &, FAT 77 g™
aga & faa & fau gomd fergwt &
qaeaEi A FErge fwar § ot faesr
YA &1 FATHA FATO AfqET FTE |
¥ A TW NS A gEE F1 Sl
FIATTEYE P OATH W19 AT qTG HANTE
afmafadt & s 77 faas | ww
gf7afadi &1 venmfear oF gfew
O F IR WA AT EF ArIE
Star famar & 1 a@t oY @€ Hem A
gfas it wit 2 fx 58 o7 et sqa
ARG

Fzr a7 & gz gfmafe
qffea & fau e #1 fopfen
¥138 &, g8 § @/ ®7 @0 agi 9w
Wy g 1 F AT FT AmE™T SEar
g 5 = et ¥ w9 9w A W §
oY zq framr 71 @ wdt @9 w0
gr & 1 T3 A A ¥ F a1 §
FT F@T a9 7 g @ ANAIE
Y F941 Iifgw |

# wgar g fF w17AF 45w
AWl &1 AR A1 gF  faeEr
aifge | st T forg dof@ %0 s
iy # famr &, o Ew wi-
g # fear 2, A AT omarF
faar & waw @A AT =gy
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Hrar arar § wyee fowr @

fam famg avmm smra ofq gfeafa
wfr 93 #a9F = ofear: awefom

e fzrgl w1 swagrega® faada g |
am et foq ofeariic & e g &
arg 7t arg fagar g i =fqw, s5%
a9 foar § fs 1 qaeam
9 ¥ Fe37 qE o1 wFar fgamw w7
gAAAAT F A1 f73wi § aogw g1 w7
o Z 1 qZ AN A gATE AATS T
gfzrm g gz mA &1 gav AT |
7T MaAT

gIUiqTS  FeqIt WIERHT A4
9 T WA =TT T -
T |

# oy faefr wfzw § 97 v are gwgar
f fx fore & 3w ¥ @3 &wl =Y o7 #r
TAFTAEN | MO AT F I T T
A

ot &% (ArTTA) T AR F
WA § ferg aaammd i grama €
(gzTia)

=t o Fag g fag w00
& 1 12 ATE wIYT AYATE T FATE
wmoFfegFamg

st ag . afg ag W9 BIIT ST
& g qEw H I G

WA WEEE - OF atA ¥ we<

w71 =rgat £ o 54t 9 1w
&1 Wt &7 frg a17 Fr w7 g FAT

gy #

ot ot fag S A i H
& UF wFar § 7
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WUR WENT : WY I9 I qg Tl
famr 3 @& | ww avs ar are fggal
T WV ST qTq AT § AT GEL
T & W7 TSI 9§ T AT § |

it gy fg " A B A
MIATYR R FCRGE |

WS R © FAT AT A Fgl W

T g, §T TF FEIFET H G F HIEHT
9 A & | #fET 7T Wy ' w6
T A% ¥ Ty T AGT IR U
AT |

Shrimati Renu Chakravartty (Bar-
rackpore): He has said that Hindus
are doing cow-slaughter. That is why
my hon. friends from the Jan Sangh
are so angry.

Shri Ranga (Chitteor): He has not
cursed or accused anybody. He has
only quoted what is written there in
the Birla Mandir, to which I also go
sometimes, and I have seen several
Eurcpeans going in there and there
is no objection to that, but there 1s
objection to other Muslims going in
there. My hon. fraiend's point is that
for that very same reason you cannot
condemn Birla 2Iandir; similarly, you
should not condemn the Aligarh Mus-
lim University. That is what he says.

Shri G. N. Dixit (Etawah): On a
point of order. My submission is this
that every hon. Member has to be re-
levant with regard to the particular
Bill before the House. The present
Bill has nothing to do with Hindus.
This Bill has nothing to do with the
Hindu traditions or with the Hindu
angle or the Hindu way of thought.
So, the hon. Member should not be
allowed to talk about Hindus or te
connect Hindus with the present Bill
or with the hanpenings in the Aligarh
Muslim University.

Everything that the hon *fember
has said with regard tn t“iz has to he
expunged from his speech and  he
should not in future be permitied te
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say anything about Hindus, because

that has no relevance whatsoever to

the present Bill.

Mr. Speaker: Only incidentally
when the Aligarh Muslim University
or & Muslim institution is being dis-
cussed, a reference to Hindus would
a'so come in, I cannot bar out totally:
the mention of Hindus and other
things relating to Hindus, though I
might just advise him that he should
not in this way just accuse everybody,
because that would be too much for
him to say. But it is not possible for
me to rule oul and say that he should
not mention other institutionsg or any-
thing of that kind.

Shri Badruodduja (Murshidabad):
On a point of order. I would respect-
fully submit, and through you I would
appeal to my hon. friend over here
that while defending the cause of the
Muslim minority in India, he should
confine his observations to the imsti-
tution alone and should not go out of
his way in a manner which will es-
trange the sympathy of the House
whose support and co-operation we
want.

Mr. Speaker: That is what T am
‘advising him about.

LERERTCIEAL R REET Rl IECH
& 5 qrawr wfgar & saredy
drgiravg ¥« fgg & sad i At &1
FfFq T3 F24 FT HET T ENT
aar #g4 & a1 ag fom w90 At A=z
FAT ATZY § ITRAFAA I TGN |

sy g fag : 397 grew A
afeg IFET AR X . ..

ot s mrest ¥ ooy
sgaeqT ATzt g | WA e S e
AT I AT T2 FL AT | TFAFTH
e FIRAE ¥ R A 9 fF
fegdigmr s@ & | ¥9 ¥ 2w #Y
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feafs faagmt | g9 w17 & o FEc
e s wfaq

oft axarw fag - ¥ 7 7w 3 fg
& qTg 12 ATE ®OAT Al Wi wgoid
FA IR

Shri C. K. Bhattacharyya (Raigan)):
On a point of order. You, Sir, have
followed the trend of his speech and
very kindly tried to guide him alone
the correct lines. But I would re-
quest you to think what the effect of
the utterances that he hag made will
be. What is the meaning of castigai-
ing the entire Hindu community and
telling all the bad thingg that some
Hindus somewhere might have done”
What is the meaning of castigaling the
Birla temple, because the Birla templ:
follows a certain custom? Are these
things re'evant to the present motion
regarding the Aligarh Muslim Univer-
sity? I think my hon. friend Shri G.
N. Dixit is perfectly correct when he
says that this entire thing should be
expunged from the proceedings I
would request him to think what the
consequence will be if the whole thing
is reversed the other way.

Shri K. C. Sharma (Sardhana): [t
should be expunged.

Some hon, Members [t should be
expunged.

Shri C. K. Bhattacharyya: They
will have re'evance for his constitu-
ency. But Parliament is not the place
which one can utilise for the purpase
of vote-catching,

Shri Koya (Kozhikode): On a voint
of order Shri C. K. Bhattacharyya
just said that the hon. Member is
speaking for vote-catching. That
should be expunged.

Shri C. K. Bhattacharyya: Hindus
should not be castigated in Parliament
like this. He should be called to order.
{Interruptions).
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! |
Mr. Speaker: We should behave
like responsible persons. It is not
all for the Speaker to control; it is
for every Member also to say what
he thinks jg responsible. He must
hold himself responsible for what he
says, He has this responsibility also—
to see what effect what he says would
have on the country as a whole, That
responsibility is also there. Mine is a
very limited responsibility.

Now if he wants to say that Hindus
are responsible for this, can I obstruct
him or just say 'You cannot say that'?
That is not my duty. But every
Member has to realise that he must
say only as much as should really be
necessary {o make his point and not
annoy others, other religious commu-
nities, other sections, In defending
one section, he should not be estrang-

ing others. Therefore he should be
careful about that.
st T fag #r 7z a9t

g7 a1 fra ax fa e Wi s=mr =
e Ardrgraar gz sa a1 s
12 " wUqT 0F frg & 9@ A wiw
aeré F77 & fog & A s wE A
# ga%1 a0 7 g (gTeoNw)

ot a® : fog @ 11 T F E
T A1 7w geATE w4 § qg
3% & arfrw 43 anfeg M afs &
W a@ FT AAE T FEIT AT GAA FT
Agqrz 7Y g gafaw & Agq @ w3
amr § o

WHIW WY °9 g8 6754, A
W T AfAwAT & | W U ey @
91 157 a8 T T g T Mg
FAE ) A AL O AV A AT ATET
fo & 99 TF 751 AR qT ALY
ag SA1g 1 Frar @ v g o W 3w
g i & amg s AT TT@ AT
Y @ F Fg A IA A1G1 ) 7 Fg
faxd fa fedf qavia & qraqgl
a9 = gl
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QF WA §EE ;S5 Aed
qg IR AL T 9T g fr g awag
&T AT fo-rrrar a1 #+3 |

st qware fag o w19 &1 ey
1T FET AT I 8, 98 I & 5 a=ar
TTa FAT FAT FA AT | (o)

% WA ST WA T G T
g Weg WO arfu & =1fEg |

weqw wEE | 7 37 A7 AT A
arz famman & 5 o7 & 71 wrar 28
ERIT | ST FTH! a9 §7 aTa1 § =T
™ 1§ (R R gy v
fo ¥ Fox 2 #ifs & g 92 qomr
& am=r g o

sit TqaTq fag ;. W= A, .U
g7 fedz ox I am=l F fag w9
zrgnfafae & a1 97 a7 #1§ T =g
T g AFATE 7

weaw WEAW . AT gT ergwfefie
2 1 a3 arga ¥ fau mmaw fafesa
T & 91 AT IFA IN dwre Al
fear g1 & st fodar amman g

st wwTITET et ;o fraT w6
FAaAdT T F HAW § W § g
faart T g w1 AfeT gwre Wt
g6 ddvza & fomst fs <o 31 fom-
BT W9 FT § | AT W19 T F9
qgT & wExT T wfawAE w5t
qURT "qA A9 F fear g s mw
WRAMEE T8 3w H Jdar v
T & g ™ WK, § ofhat
wF g T @ I§W 9 faraee
grm ?

ot oware fag @ W F 3w
I A Faraar Ay i aA &
fau dax § &fFa s g sy
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Frar 2 1 mae fagar wfee F ww ag
Frex 7 fear &Y A1 7Y g9 w27 fayr
T |

Q% WA §36q © T3 HTLA F g
12 %3g 5191 F31 02 femrgwr 2
(§zem)

woqw WAy . WTET, W | WA
qradY7 Az &3 WA |

st oy fay fegelt (soere)
& wradry gz ¥ 55 q0g & dAe-Faed-
AT AT FT GAT ALS ATEAT 1 g
gt A1 77 wgr war g Uafgrw o
g’ | aw Wt A afwT T A
wfd 21 A1 IX @7 FA Fgar TrEw |

ot ware fag o & A @
FE1 2 1 e T wARTY T gEWe T

st wrda Fag fagrelt: foa &
g WARET W " 2 aaty o owy
Y oE AT WY 7w wifEw )

it Wy fewd © wsaer wEET, W
forg <9 ®1 § ®C gt 97 TH dav
7€ & 39 & At ¥ & o wn
g afeq sz 37 da7 wredr g7y a7
g FgA1 Wt fr A, TS 9 A
# fergeara #1 waaramw far @ A fer
ZTEEAT Y SATET WIT A w2 fF oaw
I 9% Fg4 ®1 AiaH1C F21 & A1 gAfAT
AT ATHE ¥ FAW F AW W TR
w& S o W fede w1 gw saTh
R G

ot oo fag - & ol amew
™ g T F 1 7 T e
ara forar w4 3 € 7<iar 07wy
g.....
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W wgw AT T A
A & faq fF 3w AWw
waTe &Y =T & & et 98w A
g1

Y warre Fag  SfRA HTT ST
FHg A 4z I & FW T gEvw
" w7 fAmr &

e AgRW a7 A AR 3
wifs oz A T 2% w3 9w
qITEr ' F AR Ay gTeE g
# zafay 379 7od aAtds aw
¥ wer A ffaT A AT S | TR
o o, 7t foz ¥ wrowt s Aame
L

ot goarw feg w4 Fem o
wrra fen g5 7w 2% g avy
w4 & f5 7w fog affeefad o
¥ wrez figg Frer=r Foram o s ey
afean gfrafadt & & ooz gfw
zox for s Afew andY St X 70
At a% Agrd gafew wd fr fag
st fgrg 1 7 AT qEAw gEe
qEOAE &1 A | & °g FwAr =g
fs fog favafamem & e fog oo
fomr s W Afew  favafaama
ﬁ%ﬂa.'wfﬁvﬁ'ﬁﬂ&mmw
ZATQ WAl & fams & 1 "R
et ¥ 7w ¥ fom 70 A A% W
#1 | feg ot feeg = wmr s ey
TR RAHTT a7 AT | W TF I
nmaﬁ'wﬁrﬂt%‘mﬂm
¥ ar ag w2 w1 A 77w
F feg o & % 3o BT @1 A=
farar s | # 3T Y A1 E, TrAT WY
ATAT § A AEIRT T AT g 0o
T wyefa &, ar & ar 37 & forar 2
% fasg ot Wt femg s w2
Fa% faars qF T2 w1 g7 wfiwre
g
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A foem WY ¥ & @ 9w}
sgm & weg qfeaw gfarfed
¥ 36 @ F F9E g9 AT ¥ OgH
A WA FY AT F ATAT 3G
AT T FT 45 FUF IAT TG AW
T & TH %1 9% 39 | T Ig1 97 ATHI
730 g fFor &, At Ay g A
IEFT T W oREgfes wifaw w1
A dfam 1 7 1920 FT w1 G3F § I
w1 urgar fifar | g9 meaRw Fw5t
arfrm fordr | 2wwfaa &1 asmr @
f& o T fa= w1 oiftw 7 ot g%
fearaens & zar &% 1 7@ wagw fas
1 Tw A WA #ower qfw 77
TEA T |

Mr. Speaker: Resolution moved:

“This House disapproves of the
Aligarh Muslim University
(Amendment) Ordinance, 1965
(Ordinance No. 2 of 1965) promu-
lgated by the President on the
20th May, 1965".

There is another motion by the hon.
Minister of FEducation. He might
move it.

Shri M. C. Chagla: rose—

Shri Mohammad Tahir (Kishan-
ganj): On a point of order. He is
going to move for consideration of
the Bill. I want to raise g point of
order on that.

Shri M. C. Chagla: May I move it
first?

it mrewr mfge - T v §
fr ¥ e oft T fag 9T
AT dar w1 A @nEE 6w
ﬂﬁl’"{ugafﬁaafaﬂﬁmmﬁ
oxdww fafret @ ged & s
mﬁgﬁﬁmmam
A & TH Ao ¥ 48 greE ¥ 9 a1
azw TE wC aFAT

Untversity Bill
t fasfaq & & v #1 qaswE
mifefdm 13 MfF weview ugEA
& qaifea® &, I9FT NG & war g |
# =g f weried uwe  miftaw
1.3 T genfear wwmgy g ) mfafaa
13 3919 2 98 Fgar & ——

“The State shall not make any
law which takes away or abridges. .

weOW WEEg : Ag A1 WWT 9T
AT 4T | AT qUNT fag 7 3% AT A
931 41 1 39 #1 &4 2" faar @

it ygenE arfge : § gore 9g Fa
argan g f5 ag fawr ataz &, mawiedt-
e &1 faefas § & o
daewg HIf®T 13 F9 2 #T aH
femmar wmgaT g 1 W wr AT -

“The State shall not make any
.aw which takes away or abridges
the rights conferred by this Part
and any law made in contraven-
tion of this clause shall, to the ex-
tent of the contravention, be void”.

vt gE AT § ATy Y qasag wfzfee
30 %Y g% ¥ mar g o e om v
o2 o —
‘All minorities, whether based
on religion or language, shall have
the right to establish and adminis-

ter educational institutions of
their choice.”

wT Fiedieaw & ag use faar ¢
fosr ® & $1€ ot gl "o
e sy T oA A, wifaw
& a1 gt &), Fw w7 aw
¢ ot gua Gefafmes &7 qwdt & 4
¥ faor & wfog gmt godwe fafaeee
aTgT Txfufrdum w1 a1 U5 WA
f&te =1 gfraafedy & ofew & 38
#tag ¥ 77 & sufae & 7zar g fr o~
mifefem 13 (2) 77 fa=r ot @r aw
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ame g 1 9 g faafes ¥ gy
# wfew agm f& w9 eq o o
#HAT § AT AZN AT AT wwAT
qafed g f6 gt opdwm fafreex
®igd dg F8 [ Wgd, qg WArE
tfrafedt qfem gfafedt § =
RAfER seRgm W 1w
Ig *g WHA § | e gred ¥ i wIOF
Ay TB 4@ G @m, aifs
w3 ¥ Oz A qwewr @
:ﬁﬁ:nmﬁ:ﬁa Face Ll

I
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weaw wghey : § qEET §TE ¥
o FE€ 7 Sq § 9 € TE@
CEABEANIE Lo g, Iq W
T H1—3q garwd q¥ f¥ ag argAn-
fedra # fedreym —ag & o 7,
qg U qaTH §—, TW A A ®Aw
fear & wwar & 1 gafeg sow A
I FY FET B AR 2

¥ @ am qr dwen @ g fr
fF mw wefehe @t g
T 2, wa faw oy faw T A 2
afex & oz #gm fr og daer 73 F1
FW waEd &1 & 5 w1 FAa o
Az FIIF TG F@T 2, A1 ag feAr
mifefFar Y faar o< amae § 1 W
¥ ga¥ mgafosrd st faer ¥ A E
W F9 IERT gredE ¢ faar 9w,
A qg LA W1 W F WHAT AL E
yafae afrs T F9 g9 a9 9T KT
W  wema s g g fe e
YA FTA T FT A Ia+ 12 q@T_T
9% qATfeas Gaen s &1 fawwr
g, 72 fft w17 91 72w & T
¥ ATy gi, TaHz o g9 e F
#19 &, ¥ox wA qEG ¥ &
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AT FL A W WA dHeHT
X ¥ | AT AT HIAA FET |
T AT AT A R

st A afge : # A9 w0
g § 6 aroy adt s g AN
® sas AT § 1 Afew WY Eww
¥ ¥ grIg aNH—IY U a9 ——
f& awd 3z fa=r sw-atAl, GREw
¥ g ¥, faassma g, @ IEw
ferrm 7t 7 Tifgw + awE™ A
rarfor 78 @ f saw s ge &
g g Afeaw g frafe) o aeafe
R @, o 1 gawai 3 s
femr 12 foad are & givy 51

weqH WEITW : WA I8 AW
o F1 A T @ A FE WA
o T g § 1 oA ITR A
fodm, a1 ag weR W W@
T FE wEA §

ot qpww afge @ s & FgW,
#fF 5| a9 & w9 T@ AE o0
wrgan g fr dfe oy faw ame @, @
fa =g ferwq Tl €1 a%aT & 1 W0
W arr ¥ =fam dfaw

Shri Badrodduja: May 1 submit,
Sir, that on a previous occasion, when
it was attempted by a Private Mem-
ber's Resolution to ban all communal
organisations in the country, I raised
a point of order that under the Con-
stitution neither the Speaker nor the
House can ban all communal organi-
sations? ©On this point we had your
ruling, and on -that the Resolution
was not allowed to be proceeded with.
That is why I am supporting this con-
tention that if anything militates
against the provisions of the Constitu-
tion, violates the spirit and letter of
the Constitution, ard directly goes
against the fundamental rights incor-
porated in the Constitution for miner:-
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ties, linguistic or religious minorities,
you are quite competent to rule on that

point. It is for you, Sir, in your wis-
dom and discretion, to rule or not
to rule,

Mr, Speaker: I do not think that
during the last three years and a half
I have ever given suck a decision or
held that any provisions of a Bill or
any Bill is ultra vires or conflicts with
any provisions of the Constitution. I
have not dong it, nor have any of
my predecessors done it.

Shri M. C. Chagla: I beg to move:

“That the Bill further to amend
the Aligarh Muslim University
Act, 1920, be taken into considera-
tion.”

I need hardly tell this House that I
do not like ordinances. Legislation
should, normally, be passed by Parlia-
ment, and although our Constitulion
has given certain legislative powers
to the President, they shculd be rare-
ly availed of. There must be excep-
tional circumstances under which an
ordinance should be promulgated,

I need also hardly assure this House
that I am g great believer in the au-
tonomy of the universities, but [ want
to satisfy this House, in view of the
unfortunate speech delivered by my
hon. friend Shri Yash Pal Singh, that
the circumstances were such that
there was no option open to us except
to promulgate the ordinance.

I do not want to go into all the ter-
rible details of what happened on the
25th April, when an attempt was made
on the life of the Vice-Chancellor,
but I want to say this. This wag not
a case of ordinary indiscipline, I
have been told: there is indiscipline
in various parts of India, why don't
we pass ordinances? What happened
in Aligarh on the 25th Apri] wag not
an instance of ordinary indiscipline.
There was a pre-concerted plot to
murder the Vice-Chancellor.

Shri Koya: I rise on a point of

order.
993 (Ai) LSD—9.
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Shri Badrudduja: Question.

1887 (SAKA)

Shri Koya: There is a case going on
about the incidents of the 25th April,
and various people have been arres-
ted. Now the hon. Minister is pre-
judicing the case. He cannot say like
that.

Shri Badrudduja: This is something
mos{ preposterous, most monstrous.

Shri Bade: The CID report is there.

Shri Badruddoja: I most emphati-
cally repudiate it.

Mr. Speaker: Order, order. That
should not be the attitude,

Shri Badrodduja: It is a baseless
insinuation.

Mr. Speaker: The Bill and the re.
solution are before the House, and we
have to consider both of them calmly.
Decisions cannot be taken in this man-
ner, if we behave like this. T will
appea) to both sides to exercise patien.
ce. 1 will request the hon. Member
that now he should allow the hon.
Minister to have his say.

Shri Badrudduja: How can he be
allowed? My hon. friend here,
because of hig adverse comments on
the Hindu community was not allow-
ed, should not have been allowed.
We also supported that view. Why
should Mr. Chagla be allowed to
indulge in this baseless gtatement
which prejudices the whole House,
vitiates and corrupts the whole at=
mosphere? '

Mr. Speaker: That hon, Member
also had said what hre wanted to, anq it
is on record. Though there wag &
demand made that it should be ex-
punged, I did not.

Shri Badrudduja: This should be

expunged.

Mr, Speaker: It is strange that that
has not been expunged, but because
this comes from the Minister it should
be expunged. That I cannot do.
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Mr. Speaker: Let hear him,
Shri Koya: He says there was a
conspiracy.

Shri Shinkre (Marmagao): If he
says there wag a conspiracy, how does
it involve you or anybody else?

Shri Koya: He cannot say like that.

Shri M. C. Chagla: The hon. Mem-
ber must learn to hear things which
are unpalatable tp him. He should not
accuse me of poisoning the atmos-
phere, He hag done that in the last
three monthg himself.

Mr. Speaker: I only want to ask
the hon. Minister whether there is a
case pending where this issue is to
be decided whether threre wag z con-
spiracy to murder or not.

Shri Badrudduja: He only knows it.

Shri M. C, Chagla: As far as I know,
no case has yet been fileq apainst
the students. The only case pending
ig in the Allahabad High Court where,
by a petition, the ordinance is chal-
lenged on constitutiong] grounds.

Shri Koya: No, Sir.

Shri Badrudduja: That must be

withdrawn. He is prejudging the
whole issue.
Shri Bhagwat Jha Azad: 1 would

ask the Opposition to allow the
Minister to proceed, because we have
heard them enough. They should
allow. If they do not allow, it will be
difficult for the others to speak. It is
wearing our patience on this side,

st IR A AA TR,
# g% faoft IEFT & W= 97 a8
AT 3 qrEaT g F
Mr. Speaker: I will have to be very

striect. No Member ghal] gpeak unless
I have identified him, much less when
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peated by any Member, whoever he
may be. Unless 1 have identified him
and allowed him, he will not speak.
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What does Shri Shastri want?

= gEEER mEesr o & moEr
feft ST & s 9 HTOET
T 3T S1gAT g 6 5 WA aeed
I GH FT TH THIC AT JATKT FH
oo § 5 foer ddt & wraor ¥ aman
Tt ST | foreqr welt & wroor 7 @w
arr mif & arEr # w7 qrage
F arg gt wrgw ¥ 1§ andEr s
fF 5@ wee #r ofcfeafaat dar #°
a1¢ f5 ga AT wmO g T

st RATHT AT ([UIEIR) -
ST wETAE wTeT S 7 wr g F
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# wgar wrea g i g £% wiew A
rqr £ Sardr 70 T & Ov Y awey
fedt = § dg7 oo & ) oW oar
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A § | Tg SAH! 8 WG g1 TV
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T T|T gy |

sff AWTRT AT : I TN qqEHT
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& dg7 7 AT § | E9A ¥ & O
F gEEMR § A TETH & qFEE
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AT gAr | wrE awg AE  fr e
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Shri M. C. Chagla: 1 am most an-
xious that this important piece of
legislation should be dispassionately
and objectively considered. I  am
sorry that my friend Mr, Yashpal
Singh by his speech has created an
atmosphere which has made it very
difficult but even so I will try to be as
objective, as detached as possible.

I am only briefly stating the rea-
sons why the Ordinance was promul-
gated. I am not going to mention any
names or say anything which is likely
to prejudice anybody., When it has
been challenged that there was no
justification for the Ordinance I have
to tell the House why the Ordinance
was promulgated. What | was point-
ing out to you was that on the 25th
of April I am not going into the de-
tails of the incident as  everybody
knows it—this incident happenecd.
This is the report of the Vice Chancal-
lor which I have got here, that this
was not a sporadic or isolated event;
it was too well organised for that. I
have got evidence here that since
October, before he assumed charge,
papers were being publishd attacking
him because he was a modern, l1iberal,
nationalist Muslim: not only attacking
him but attacking me because I want-
ed to appoint him as the Vice Chan-
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ment that it was wrong to say that
what happened on the 25th of April
was an isolated incident of indiscipline.
We did not rush and pass this Ordi-
nance. I have got here the Vice-
Chancellor’s advice that unless the
Constitution of the Aligarh Universi-
ty was suspended, unless an Ordinance
was passed, it would be impossible
for him to function there.

May 1 make this clear? I  have
great respect for the Aligarh Univer-
sity, for its traditions and for  the
brilliant student it has produced. 1
said this before; I say today, The
majority of the staff and the majority
of the students are nationalist and
devoted to this country. But what I
would say with equal emphasis is
that there is a section there which is
fanutica] obscurantist and reactionaty
and it was that section that was res-
ponsible for what happened on ‘he
25th of April. The Vice-Chancellor
gave us advice that he wanted the
Constitution to be suspended, that he
wanted special powers in order o
put dowp this so that what had hap-
pend may be made impossible to
happen again.

What does the Ordinance do? It
deals purely with the administrative
side of the University. We have sug-
gested a nominated court and a nomi-
nated executive council in place of
an elected executive council and an
elected court. It was necessary to do
so because i} was only with a small
compact body that the Vice Chancel-
lor could root out this particular sec-
tion and bring normalcy to the Uni-
versity. The character of the univer-
sity has in no way been touched. The
academic council functions as before:
the courses of studies are the same:
the staff is the same. When it is said
that T passed this Ordinance. it is not
I who passed it, it is the Government
who passed the Ordinance not in
order to destroy or change its charac=
ter; to say that is entirely fallacious.
Some of my friends forget that im
1958, an Ordinance was passed with
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rogard to the Banaras University for
much less than this and until today it
iz still functioning under an  Ordi-
nance. Has the character of  that
University changed? Has anything
happened tp the Banaras University
to say that it is not the same it was
before the passing of the Ordinance?
Therefore, it is purely with the admi-
nistrative side of the Aligarh Univer-
sity that this Ordinance is concerned;
it dose not touch its academic staius
it does not touch the courses of stu-
dies; it does not touch the character of
the university. It was not merely a
conspiracy to attack the Vice Chancel-
lor about which he complained but
there was more. He also said that as
far as the administration of the Ali-
garh University was concerned, it
was inefficient and untrust-worthy;
thtre were inordinate delays in im-
portant administrative matters and
official secrets were not preserved and
the standards and the basic characte-
ristics of a university as an academic
institution were getting more and
more diluted and it was losing its
all India character and all these cir-
cumstances paturally led us to believe
that it was necessary that this Ordi-
nance should be promulgated.

The purpose of the Ordinance is to
strengilhen the administration and
clean up the pockets of fanalicism,
obscurantism and reactionary elements
that are there in the University and
to confer certain powers upon  the
Vice Chancellor which would make
it possible for him to do so. The
purpose is not to change the charac-
ter of the Aligarh University nor to
affect the law-abiding students who
go there for studies. A few people
in the Aligarh University want to stir
up trouble, who are fanatical, reac-
tionary and obscurantist. Is it sug-
gested that it adds to the prestige ol
the Aligarh University that that sec-
tion should remain there?

Shri Yashpal Singh: How long will
it remain a police camp?

Shri M. C. Chagla: May T say that
this Ordinance is & temporary mea-
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sure; it is a provisional measure. I

want to give an assurance to this
House.
Shri Mohammad Tahir: Sir, I rise

on a point of order. The Educatiun
Minister has said that the Ordinancu
was issued under the advice of the
Vice Chancellor. 1 want to know
whether under the advice of the
Vice-Chancellor, who was the head
there, under whom disturbances took
place, an Ordinance could be issued.
Or should not a enquiry Committee
have been appointed to enquire whe-
ther an Ordinance should be issued or
not? Did the Vice-Chancellor of the
Banaras Hindu University request for
the issue of the Ordinance in respect
of that institution? Was not some en-
quiry made on the report of which an
Ordinance was issued?

Mr. Speaker: This is no point of
order; I cannot answer it.

Shri M. C. Chagla: 1t is no point
of order. But I shall answer that
question because my hon, friend there
also raised the same question. Tt has
been asked, and repeatedly asked,
why we did not have a judicial probe
and why we did not hold an enquiry
before we issued the Ordinance. My
answer is two-fold. In the first
place, no judicial probe was necessary,
no committee of enquiry was neces-
sary because the facts were known,
established and undisputed. I had the
facts from the Vice-Chancellor; I had
the facts from the eye-witnesses; I
had the facts from Uttar Pradesh
Government and our own intelligence
department.

An hon. Member: Judicial probe.

Shri M. C. Chagla:
to ascertain what? To ascertain that
the Vice-Chancellor was attacked,
that he was murderously attacked,
that he received 65 wounds? Those
of us who have seen him in hospital
saw that he had 30 wounds on his
head; I do not know how many on his
hands, What facts do you want to

Judicial probe
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ascertain? There was a living exhi-
bit, if I may use the judicial expres-
sion, to what had happened in Ali-
garh.

Shri Bade: The hon. Member be-
hind is saying something to me while
he is sitting.

Mr. Speaker: Instead of my inter-
fering, both the neighbours wil] settle
it among themselves, What [ have

said is intended for everyone, They
will exercise greater patience.
Shri M. C. Chagla: May I say that

in the case of the Banarag Hindu Uni-
versily, the situation was different.
There were charges of maladministra-
tion, of groupism and so on, and a
committee was necessary. In this case,
a committee was not necessary because
the facts were beyond dispute, Apart
from that, in Banaras there was not
this sort of disturbance; it was abso=~
lutely necessary that we should act
immediately and the Vice-Chancellor's
advice was there. After gll, he was
to run and administer the University.
His advice was that an Ordinance
should be immediately passed, Time
was of the essence. A Committee
would have taken months and in the
meanwhile I do not know what would
have happened in Aligarh if this situ-
ation was allowed to continue.

Shri M. R. Masani (Rajkot):
temporary is this Bill?

How

Shri M. C, Chagla: He has asked a
very relevant question, As I said, I
am not in favour of ordinances. 1 am
not in favour of interfering with the
autonomy of the universities. I do not
want universities to function under
the shadow of the police, I am most
anxious that normaicy should be res-
tored to the universities, And 1 give
the assurance to this House—I have
given this assurance in public but I
am giving this assurance to the House
—that as soon as possible, T will
introduce substantive legislation which
will take the place of this ordinance. 1
am waiting for two things. Ial:n
waiting for the Banaras Hindu Uni-
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versity Bill to be passed in this Parlia-
ment, because I want the Aligarh
Muslim University Bill to be modelled
after the Banaras Hindu University
Bill. Second. 1 want the normal situa-
tion to be restored. As soon as I get
advice from the Vice-Chancellor and
other sources that normalcy has been
restored, I do not want this ordinance,
this Bill, to remain on the statute. But
do not forget that in the Banaras
Hindu University—to my surprise I
found—that ordinance was still in force
till T became Minister and introduced
the Bill. For seven years the Banaras
Hindy University has been function-
ing under what is an emergency legis-
lation. But I will not permit this to
happen; maybe in the next session, I
may be in a position to introduce subs-
tantive legislation, and that again
gives the answer to many amendments
that have been moved. They are  all
amendments with regard to substan-
tive legislation, This is not substan-
tive legislation. 1 do not like a
nominated court; I do not like 8 nomi-
nated executive council. I am too
much of a believer in democracy. But
this is only for a short period till
normaley is restored in the Aligarh
Muslim University.

As 1 said, this ordinance does not
touch the character of the university
But this is the time when we must
consider what is the character of this
university. It raises a fundamental
question of Goverumert policy and the
view that this Parliament takes of the
Aligarh Muslim University. In my
opinion, the Aligarh Muslim Univer-
sity is a national institution, an insti-
tution of national importance, There
are four Central universities: there is
the Banaras Hindu University; there
is the Aligarh Muslim University;
there is the Delhj University and there

is the Visvabharati University, All
these institutions are institutions of
national importance. If you look at

the Seventh Schedule entry 63 therein
is very significant; Entry 63 of List I
of the Seventh Schedule gives the
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power to Parliament to legislate. It
reads thus: =

“The institutions known at the
commencement of this Constitu-
tion as the Benares Hindu Univer-
sity, the Aligarh Muslim Univer-
sity and the Delhi University, and
any other institution declared by
Parliament by law to be an institu-
tion of national importance.”

When I say that Aligarh Muslim
University is an institution of natio-
nal importance, I want to say that
Aligarh Muslim University is an ins-
titution in which the greatest emphas-
is should be placed wupon Muslim
culture, Muslim culture has made a
great contributiom to our Indian cul-
ture, to the composite culture of India,
and I want the Aligarh Muslim Uni-
versity to be the symbol of a culture
which has made such a great contri-
bution to what our Indian culture is
today. Just as the Banaras Hindu
University emphasises Hindu philo-
sophy, and Sanskritic culture, just as
Visvabharati emphasises the philisophy
of Tagore, I want Aligarh Muslim
University to be a centre of Muslim
culture, where students will read
Urdu, Persian, Arabic and Muslim
“culture and Islamic philosophy. But—
this is an important ‘but'—this must
be in the context of a national and
secular India.

Shri Kapur Sidgh (Ludhiana): 1
am sorry to have to interrupt. Are
you asking the House to accept the
proposition that religion in future in
India has to function subject to the
secularism of India?

Some hon. Members: Certainly.

Shri Kapur Singh: Let him say.

Shri M, C. Chagla: Aligarh Muslim
Unbtversity is not -a theological con-
vent. It is a university, and a uni-
versity cannot function as a communal
institution. It must maintain high
academic standards; the students must
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be free to think for themselves and
to pursue any line of enguiry which
their studies open up to them.

Shri Koya Is it not at present like
that?

Shri M. C. Chagila: It is like that.
Therefore, I am saying, and I am try-
ing to describe the character, because
in the last threp months, it has been
suggested that the Aligarh  Muslim
University is something different., I
am not changing the character. I am
only trying to give my idea of what
the character of Aligarh  Muslim
University is. 1 might also add that
Aligarh Muslim University can help
Muslims who are educationally back-
ward to the extent that it is legitimate
within the constitutional limits.

In this connection, may I point out
another matter? I wrote a letter to
Dr. Mahmud and to the Secretary of
the Jamiat-Ule-amai-Hind, when they
attacked the ordinance and made vari-
ous suggestions as to my motives. I
want the House to bear with me and
I hope they will say that what 1 have
said about the Aligarh Muslim Uni-
versity is the view of the overwhelm-
ing majority of this House. This is
what T wrote to Dr. Mahmud:

“l am afraid I do not entirely
agree with you about your diagno-
sis of the disgraceful episode that
recently took place at Aiigarh.
From all the reports I have had
of eye-witnesses and of others,
including that of the Vice-Chan-
cellor, I am satisfied that there was
an organised attempt to assas-
ginate the Viece-Chancellor be-
cause he possesses a modern and
national outlook.

“1 am also satisfled that the
majority of staff and students
were not a party to this hooliga-
nism unworthy of any civilised
society. But there is no doubt that
there is a strong commumal and
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reactionary element in Aligarh
which has to be rooted out if Ali-
garh is to play its proper role in
India; that role according to me is
to develop the best elements of
Muslim culture not in isolation
but in the context of Indian life
and to make a definite contribu-
tion to that composite culture
which we should all cherish and
of which we should all be proud.”

14 hrs.

Then, thig is what [ wrote 10 Maulana
Asad Madani, Generai Secretary,
Jamiat-e-Ulmai-Hind:

“Although I am g confirmed and
convinced secularist, I am equally
convinced in my mind that the
secularism of India depends upon
full encouragement being given to
different cultures which have con-
tributed to making Indian civilisa-
tion the glorious thing it is and in
this Muslim culture has played a
very big part, Therefore, it is both
false and libellous to suggest that
I am in any way opposed to the
development and maintenance of
Muslim  culture. want the
Muslim culture to flourish in Ali-
garh University, not in isolation
but in the context of Indian
nationalism. Aligath  University
has to show to India and to the
world what role Muslim culture
has played in Indian history and
how important it is that that cul-
ture should be safeguarded, 1T,
therefore, think that your associa-
tion insteag of suspecting my
bona fides and expressing doubt,
suspicion anq fear about my ac-
tions ought strongly to stand by
me in the action that I am taking
and give your full support both
to the Education Minister and the
new Vice-Chancellor.”

This is the character of the Muslim
University in which I believe, It is a
national institution, an institution of
national importance, an institution
which places emphasis on  Muslim
Culture, I want the Aligarh Unjver-
sity to become an institution like the
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Al Azahar tn Cairo, so that studentis
shoulg come to it not only from all
over India, but from abroad. I wish
some of my friends visit the Al
Azhar—] had been there this January
—and see how progressive it has be-
come.

Shri Kapur Singh: If it is an in-
vitation to me, I accept it.

Shri M. C. Chagla: I understand
the Finance Minister has sanctioned
foreign exchange for every Member
of Parliament,

Shri Kapur Singh: Let ithe proposal
be initiated.

Shri M, C. Chagla: May I say a
word about the agitation which is go-
ing on against the ordinance? I hate
using strong expressions, but in this
case ] must use them. I say this agita-
tion is perverse, misleading and dis-
torts admitted facts. I am surprised
and shocked ang pained that some of
our Congress friends shoulq make
common cause with Jamuat-i-Islami
and the Muslim League to constitute
a platform which they call Majalise
Mushwarat.

Some hon, Members: Shame!

Shri Muhammad Ismail (Manjeri):
I want to know what is wrong about
it.

Shri M. C. Chagla: 1 will point out
what js wrong.

Shri Mabhammad Ismail: He can-
not deliver a judgment in this manner
er parte,

Mr. Speaker: He might not deliver
a judgment, but he can give his
opinions and reactions.

Shri M, C. Chagla: The basic phi-
losophy of the Congress is secularism.
Gandhiji lived for it and gave his life
for it, 1 cannot understand any Cong-
ressman not heing secular. T think it
is a contradiction in terms. 1 would
leave the Congress Party if T do not
have a secu'ar.outlook. There are
many things about the Congress but I
think the first and foremost thing to
which 1 attach the greatest importance
is its secularism, I think the greatest
contribution Gandhiji made was to
give to the world a philosophy of
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secularism. He taught wus how the
multicultural ang multi-linguistic
society can work, That is why 1 can-
not understand how Congress people
can stang on the same platform as the
Muslim League which is admittedly
and avowedly a communal body, and
the Jamuat-i-Islami, which is avowed-
ly a communal body., What is this
platform for?

Shri Muhammad Ismail:
give the definition of a
body.

Let him
communal

Mr. Speaker: He will have an op-
portunity to refute these arguments.

Shri M. C. Chagla: 1 have heard of
common fronts, of the opposition com-
bining, but the reasons for it may be
for socialism, for radicalism and for
revolutionary movements. But what
is this platform Majalise Mushwarat
on which Congressmen, the Muslim
League ang Jamuat-i-Islami find
themselves? What is this platform
for? That platform has peen consti-
tuted to fight the ordinance and to
rilify me personally. That is the sole
nbject of this platform.

Shri Muhammad Ismail:

No,
he is wrong,

Sir;

Mr. Speaker: He may be wrong ac-
cording to the member’s conception.
But he can have his turn to say what
is correet in his own opinion. Now
the Minister might be allowed to say
what he thinks is correct. Others
may not agree with him. But accord-
ing to his belief as to what he thinks
to be correct, he has 5 right to say
what he wants,

Shri Muhammad Ismail: Even with
regard to facts. he is wrong,

Mr. Speaker: Then the hon, Mem-
ber shall have an opportunity to say
what he considers to be right. Shall
1 sit in judgment and say what ig right
or wrong or ghall 1 allow members to
say it?

Shri M. C. Chagla: For the last
three months, T have been carefully
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reading a section of the Urdy press;
I hope it is only a section, The hon.
member, ] hope, reads Urdu, I will
present him with the copies and he
can go through them. Let him see
whether day in and day out it did
not contain vilification, defamation of
me personally . . .
An hon. Member:
sassination,

Shri M. C, Chagla: ....yes, Charac-
ter assassination, as some hon. mem-
ber points out, ang for everything [
stand Day in and day out it was
suggested that I was out to crush this
university. that I wag responsible for
the previous Vice-Chancellor going to
Japan so that Mr. Ali Yawar Jung
might come to Aligarh, 1 did not
know 1 was so important as to get a
Vice-Chancellor to leave his post and
be appointed ambassador in Japan.
After all, I am the Minister of Educa-
tion and not of External Affairs. There
is nothing sufficiently wicked which
was not allegeq against me. But I do
not mind. Personalities do not matter,
I am here today; tomorrow I may not
be here. But institutions and prineci-
ples matter. T think this agitation has
stood for a principle which is vicious
and which we cannot accept,

Character as-

I have said and I repeat that [ have
got the highest regard for the tradi-
tions of the Aligarh University. I
know what it has done. I agree with
my friend that it had a great record
of discipline. But this unfortunate
thing has happened and it hag pained
me to issue this ordinance. It does
not give me pleasure; I was com-
pelled to do it, As T said_ 1 want Ali-
garh to become even a greater univer-
sity and to produce even finer people.
But we must have in that university
high academic standards, and a spirit
of enquiry. We cannot hae compul-
sion in that university.

14.09 hrs.
MVIr. DEPUTY-SPEAKER in the Chair]

Mav I just refer hrieflv to the his=
tory of the Aligarh University, which
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is very significant? The Act was
passed in 1920 in British times. Be-
fore that, it was Aligarh College. Sir
Syed Ahmed and others requested the
British Government to have a univer-
sity. In 1920, before we haq our
Constitution and a secular State, the
British Government insisted that the
Aligarh University should be open to
all communities, Even in that Act,
you had section 8 which laid down
that the Aligarh University will not
be a closeq corporation for one com=-
munity.

But it made two concessions
to  Aligarh Muslims. One was
that the Court shall consist solely

of Muslims, and the other was that
right was given to the Court to make
religious instruction compu'sory. In
1951, pecause of the constitution which
came into being, we said we cannot in
the face of the Constitution insist that
every member of the Court shall be
Muslim and, secondly, we could not
insist that every Muslim who goes to
Aligarh must get religious instruction
which he does not want to. We made
the same change in the Banaras Uni-
versity Act. Evepn today a Hindu in
Banaras cannot be compelled to re-
ceive religious instruction. Same is
the position in Aligarh. That wag the
change that was made in 1951, and the
two universities have been function-
ing on those lines,

There is one other interesting his-
torical fact to which ] should like to
refer. When all this excitement is
there about the Ordinance, may 1
point out that as far back as 1928, be-
cause of certain complaints about the
administration of the Aligarh TUni-
versity a committee was appointed
under the chairmanship of Sir
Ibrahim Rahimtoola, &ng the Te-
sult of that committee was that the
British Government of those days
took away all the powers from the
authorities of the university and gave
them to three persons: the Vice Chan-
cellor, the Pro-Vice-Chancellor and
the Treasurer—a most drastic step
resulting purely from maladministra-
tion, 1 have not done anything so
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drastic. I have an Executive Council
with a much larger number. I have a
Court of 51 members, (interruption).

1 see from the amendments that
criticism is made that the Court is
nominated it is not elected and that
I have sacrificeq the principles of
democracy. But all this may be con-
sidered when we have the substantive
legislation. Today we are dealing
with a temporary measure, a provi-
sional measure, a measure enacted to
meet a particular situation. Normal-
cy has not been restored in Aligarh.
Action that has to be taken hag not
been taken. Therefore, we must have
a nominateq Executive Council a
nominated Court and we must give
special powers to the Vice-Chancellors,
Powers have been given to the Vice-
Chancellor te take action with regard
to discipline. But when he wants to
dismisg or suspend a member of the
staff he has got to go to the Execu-
tive Council, and wefore he can be dis-

missed a two-thirq majority of the:
Executive Council ig required,
Now, Sir, my hon_ friend, Shri

Frank Anthony and one or two other
hon. Members have suggested by their
amendments that this Bill should go
to 3 Select Committee, Now Sir,
whoever has heard of an Ordinance
going to a Select Committee?

An hon. Member: The Bill is to go.

Shri M. C, Chagla: The Bill is
merely a reproduction of the
Ordinance. The hon. Member knows
that unless the Ordinance is replaced
by a Bill within six weeks it would
lapse,

Shri Frank Anthony: That is why
I put down 10th September,

Shri M. C. Chagla: Shri Anthony
can put down 10th September, but Shri
Anthony has no control over parlia-
mentary time. It has got to pass this
House, it has got to pass Rajya Sabha
and then there is the President's
assent. The whole attempt is by those
who have moved for reference of the
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Bill to a Select Committee, to see thal
six weeks shou'd expire and the
Ordinance should lapse. ] cannot
concede to that request, to that de-
mand. This Ordinance, now in the
form of a Bill, must go through be-
cause Aligarh needs it today.

Before 1 sit down, Sir, ] want to
repeat the assurance I have given to
this House, that substantive jegislation
will be introduced as early as possible.
As soon as the Banaras Bil] is passed
we will introduce substantive legisla-
tion and the House and the Membhers
will have a right to study and scruti-
nise it. We will have a Select Com-
mittee then, After that Aligarh will
have a constitution worthy of its tra-
ditions and of its past. But today I
beg of the House to remember that
this Bill is being passeq in the interest
of Aligarh University, in the interest
of discipline, in the interest of nor-
maley, in the interest of secularism
for which we stand, We want these
special powers because, gz 1 said, we
want to root out a section—it is a
small section—which stands for reac-
tionalism, obscurantism and fanati-
cism, That is not what should prevail
in the university.

Mr. Deputy-Speaker: Motion moved:

“That the Bil] further to amend
the Aligarh Muslim  University
Act, 1920 be taken into considera-
tion.”

This motion and the motion moved by
Shri Yashpal Singh are before the
House, There are some substitute
motions

Shri Heoya: T beg to move:

“That the Bill be circulated for
the purpose of eliciting op‘nion
thereon by the 10th May, 1966.” (1).

Shri Yashpal Singh: I beg to
move:
““That the Bill be circulated

for the purpose of eliciting opinion
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thereon py the 3lst

1965.”

Shri Mohammad Tahir:
move.

December,
I beg to

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 24th September,
1965." (3).

Shri Mohsin (Dharwar South): I
beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th November,
1965." (15).

Shri Vishwa Nath Pandey (Salem-
pur): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th December,
1965." (20)

Shri Muhammad Ismail:
move:

“That the Bill be referred to a
Select Committee consisting of 11
members, namely: —

(1) Syed Baddrudduja

(2) Shri R. Muthu Gounder

(3) Shri S, Kandappan

(4) Shri R, K. Khadilkar

(5) Shri C. H. Mohammagq Koya

(6) Shri Krishnan Mancharan

(7) Shri Muzaffar Husain

(8) Shri K. Rajaram

(9) Shri C. L. Narasimha Reddy

{10) Shri Era Sezhivan

(11) Shri Mohammagq Tahir, and

(12) Shri M. Muhammad Ismail,
with instructions to report by the last
day of the current Session.” (4).

Shri Mohsin: I beg to move:
“That the Bill be referred to a

Select Committee consisting of
20 members, namely:—

I beg to

(1) Shri Frank Anthony
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(2) Syed Baddrudduja

(3) Shri Bhakt Darshan

(4) Shri R. G. Dubey

(5) Shri M. M. Haq

(6) Shri Ansar Harvani

(7) Shri Humayun Kabir

(8) Shrimati Subhadra Joshi
(9) Shri R. K. Khadilkar

(10) Shri C. H. Mohammad Koya
{11) Shri Harekrushna Mahatab
(12) Shrimati Maimoona Sultan
(13) Shri Muzaffar Husain

(14) Shrimati Yashoda Reddy

{15) Syed Nazir Hussain Sam-
nani

(16) Shri G. G. Swell

(17) Shri Mohammad Tahir

(18) Shri T. Abdul Wahid

(19) Shri Yashpal Singh, and
{20) Shri F. H. Mohsin,

with instructions to report by the
31st December, 1965.” (16).

Shri Frank Anthony: I beg to move:

“That the Bill be referred lo a
Select Committee consisting of 12
members, namely: —

(1) Syed Baddrudduja

(2) Shri A  E. T. Barrow

(3) Shri M. C. Chagla

(4) Shri Ansar Harvani

(5) Sardar Kapur Singh

(6) Shri R. K. Khadilkar

(7) Shri Krishnan Manocharan

(8) Shri M. R. Masani

(9) Shri Muzaffar Husain

(10) Shri K. Rajaram

(11) Shri Era Sezhivan
(12) Shri Mohammad Tahir,

with instructions to report by the
10th September, 1965.” (17).

Mr. Deputy-Speaker: The original
motions and these amendments are
now before the House. The time al-

lotted is 4 hours.
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Shri M, R. Masani: Mr. Deputy-
Speaker, Sir, as one who is not direct-
ly concerned, one way or the other,
and one who belongs to a group which
believes in the nom-denominational
nature of our Constitution ang society
and in the rights of minorities, I
would like to share my Party's view
with the Members of the House.

Sir, in our Election Manifesto we
have observed that our party stands
for “the autonomy of universities
and other academic institutions” and
for the vindication of “the Fundamen_
tal Right of every citizen to educate
his children according to his choice in
a free atmosphere untrammelled by
official directives.” We also  said:
“the Swatantra Party will more faith-
fully and effectively carry out the
provisiong of the Constitution for the
protection of rights and interests of
all Minorities and those who work
under handicaps such as  Harijans,
Adivasis and other backward classes.”
Sir, it is against the background of
these principles, which I think the
who'e House will consider to be valid,
that I would like to consider the issue
with which we are faced today.

First, Sir, what is the background
in regard to this University. Its
great founder, Sir Syed Ahmed Khan,
speaking in 1877 observed:

occasion in
Mus'ims

“This is the first
the history of Indian
when an institution is establish-
ed not by Individual or govern-
mental efforts but by the joint
wish and the efforts of the entire
Muslim community.”

And, Sir, the original benefactions
were undoubtedly made by Muslims.
and the whole idea was to have a cen-
tre of Muslim culture and learning.

Shri M. C. Chagla: Not by Muslims
only but alse other communities.

Shri M. R. Musani: Other people
who were equally enlightened—ang I
would not he surprised if my own



Staiutory Res. and

2437 AUGUST

[Shri M. R, Masani]

community, far away also contribut-
ed for this worthy purpose of having
a centre of Muslim culture,

Then, when the Act of 1920 was
passed, it was described "as an Act
to establish and incorporate a teach-
ing residential Muslim University: at
Aligarh”. Section 5(2) of the Act,
which was not amended, unlike the
other section which my hon. friend
mentioned, in 1951 says that the Uni-
versity shall have the following func-
tion, namely, “io promote  oriental
Islamic study and give instructions in
Muslim theology and religion and to
impart moral and physical training”.
From these documents I think it would
be fair to conclude that this is an ins-
titution of Muslim culture ang learn-
ing. In other words, it is an institu-
tion predominantly by and for the
benefit or purposes of a minority by
the minority,

Now, when an enguiry committee of
non-Muslims consisting of Professor
J. C. Chatterjee as Chairman, Pro-
fessor A. R. Wadia of the Upper
House, and Shri Kartar Singh Mal-
hotra was appointed in 1961, to which
the names of Shri P, N. Sapru and
Shri M. A. Shahmiri were added, these
distinguished people of different faiths
unconnected with the institution came
to certain conclusions in connection
with this institution. I would like to
read just two or three sentences from
the Report of that Committee so that
we may be clear in this House about
the character of this University. It is
said on page 12 of the Report:

“The aim placed by the Univer-
sity before itself was to preserve
the best thought and culture of
Muslims while providing higher
education to the students.”

It went on to say that the amending
Act of 1951 “while bringing the pro-
visiong of the Act into conformity with
the requirements of the Constitution,
did not alter its fundamental character
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as a Muslim university for the =du-
cational advancement of Muslims”.

These are very categurical state=
ments made by a Committee of In-
quiry appeinted by our Government
consisting of non-Muslims and, I
think, therefore one must, to start
with accept the position that this is a
minority institution of the Muslims
for predominently Muslim purposes.
It has been a very good thing that the
Aligarh University, unlike other re-
ligious and sectional universities, has
a'ways thrown its door open to the
members of the other minorities. and
that as high a proportion as 30 to 35
per cent of the students for many
vears have been non-Muslims,

Now I come to the incidenis of
Apri] 25. I share with my hon, friend,
the Minister. his horror about what
happened not only pecause Shri Al
Yavar Jung happens to be an old
personal friend pf mine, not only be-
cause I con-ider him to be a fine,
liberal Muslim gentleman but because
1 think student indiscip.ine carried to
the extent of attempted assassination
is absolutely intolerable, and that this
is nothing but the culmination of
what has been going on in one uni-
versity after another.

This was a murderous attack on the
Vice-Chancellor. While 1 agree with
the hon. Minister that this was a con-
certed and planned attempt, T want
to make it perfectly clear from what
1 have already gathered and I have
spoken to people directly concerned,
that there was nothing communal
about it. Tt was obscurantist, it was
reactionary but it was not communal.
It" was not communal as Muslims versus
Hindus; it was not communal in that
sense in which some people under-
stang that word. Of course. there were
Muslims involved in it, as there were
alsp Hindus involved in it, There were
two Hindu pgoondas of extremist
Hindu organisations who took part in
this murderous assault along with the
athar people the hon. Minister men-
tioned.
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Why was that so? Because the issue
was not between Hindus and Mus-
lims. The issue was between local
people, people domiciled there and
Indians from other parts of the coun-
try. The whole fight about 75.25 and
the 50: 50 ratio was not between
Hindus and Muslims. There is no
quota for Muslim students in this
institution. The quota of 50 per cent
wag for people domiciled in Aligarh,
whether Muslims or Hindus, and 50
per cent for the rest of India, who-
ever they may be. The previous
Vice-Chancelior shifted the propor-
tion to 75 for local people and 25 for
outsiders. I do not want to go into
the merits of it, whether it was right
or wrong. I would not comment on
it because I do not know. The pre-
sent Vice-Chancellor attempted to
change it back, and he was right pro-
bably, for the standard of learning
had 'owered as also the quality of the
students who came to learn because
they could not get local people of
sufficient talent in large  numbers,
while on the other hand Muslims from
Hyderabad, Bombay ang other places
could not get admission because the
local Hindu and Muslim students
secured 75 per cent. In other words,
it was a Jocal vested interest of peo-
ple in Aligarh trving to preserve 75
per cent for themselves as against the
rest of India.

Therefore, it was not a communal
conflict. Let us not give a communal
colour to this. Those who give this
a communal colour or say that this is
communal are doing a great disservice
to the country. This was a  fight
between the local people and the rest
of India, misguided Aligarh people,
if you like, not good Aligarh people,
but misguided Aligarh people. Hooli-
gans of both extreme Muslim com-
munalism and the extreme Hindu
communalism were involveq in this
murderous assault, Let us face this
fact. Therefore, I do urge on hon.
Members not to give this a communal
colour. From those who were hurt
mos* 1 have heard that there was no-
thing communal about thig attack or
the disturbances.
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Shri M. R. Masani:
cussing it.

I am not dis-
I do not want to.

Shri Frank Anthony: The Minister
has given it a communal colour.

Shri M. C. Chagla: Certainly not.

Shri M. R. Masani: People use the
word ‘communal’ too lightly. When
we want to say ‘Muslims’, let us bold-
ly say ‘Muslims’, and when we want
to say ‘Hindus', let us boldly say
‘Hindus’. Let us not use the word
‘communal’ because it is ambiguous
and liable to cause trouble,

Shri M. C. Chagla: May I say that
at no time have I suggesteq that what
happened at Aligarh was communal
in the sense of Muslims against Hin-
dus? When the word ‘communal’ is
used, it means fanaticism, intolerance
and obscurantism. That can also be
communal even though it may be be-
tween Muslims themselves,

Shri M. R. Masani: I am glad the
hon. Minister has made thig clear.
That is why I said let us avoid the
word ‘communal’; let us use the word
‘obscurantist’, which is a good word,
which will not create communal feel-
ings among the people like the other
word.

I am very happy that the hon. Min-
ister has made the path of people like
us on these benches a little easier by
giving us a very categorical assurance,
which T heartily welcome and I thank
him for it, that this is an emergency
temporary measure, that he wants to
see it removed from the statute book
and replaced by a more definite prin-
cipled measure at the earliest possible
opportunity. He was good enough to
say that he will do it next Session.
I Ao plead with him to try to bring
it next Ses-ion so that in the next
session if a Bill is introduced
of a principled kind, which goes to
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Select Committee and goes through the
scrutiny which will be desirable, by
that time re-assurance will be broughg
to those who have been disturbed by
thig really temporary measure. I do
plead with him to avoid any possible
delay.

In the light of this assurance, we
will not oppose this Bill. We do not like
it any more than he does. He has
been good enough to say that he dis-
likes the measure, because it replaces
democratic functioning by an auto-
cratic pattern. We dislike it alsp, But,
much as we dislike it, we agree with
it. The horrible events which took
place make it necessary for the law
and order problem to be solved, for
the administration of the university
to be cleaned up, and then have a
proper democratically constituted hody
three, four or six monthg later to take
charge and run it properly. In that
light I do not think that we can, with
good conscience, oppose this Bill, how-
ever obnoxious its terms may be.
Therefore, we shall not oppose it.

But, having said that, I would like
to say this—that we should be very
clear that nothing should be done to
weaken the character or change
the character of the organisation. I
am very happy thait the hon. Minister
there again, has taken the correct
position, Article 30 of the Constitution
is a sacred article. It says:

“All minorities, whether based
on re'igion or language, shall have
the right to establish and admin-
ister educational institutions of
their choice.”

Shri Frank Anthony: May I inform
Shri Masani that the Minister has
categorically stateq that article 30 has
no application to the Aligarh Muslim
university because it is not a minority
institution? That is the tragedy?
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Shri M. R. Masani: He has not said
it in the House.

Shri Frank Anthomy: His officers

have said it on oath.

Shri M. R. Masani: Whe1 ~4ri
Anthony speaks, he will certainly
give us the data and we will be thank-
ful. We do not know what is hap-
pening in other places. We shall
wait to hear Shri Anthony

The point 1 was making was this.
So far as 1 am concerned, this article
does apply to the Aligarh Muslim
University.

An hon. Member: No, it does not.

Shri M. R. Masani: He may not
agree but I am entitleq to give my
point of view. 1 want to say that this
sacred article 30 should not be diluted
in its application, either to the Bana-
ras Hindu University or the Aligarh
Muslim University. It should not be
diluted.

Why do I say so? Because ours is
the strength of unity in  diversity,
ours is a strength of multi-national,
multi-racial ang multi-religious deno-
monitions being assimilated into one.
That synthesigs cannot be  achieved
overnight. That being the case, it is
very important that we do not do
anything to weaken this multi-deno-
minational nature of our Constitution
and our society,

In conclusion, may I refer to one
or two remarks made by the hon.
Minister? I realise that when he made
his original statement on the 3rd of
May he was absolutely correct. But,
later on, under questioning by vari-
ous quarters in the House, he unfor-
tunately allowed himself to be pushed
off from a correct statement of the
position. For instance, he said at one
point on 3rd May—and I would like
to quote only that to show how dan=
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gerous it is to be pushed off the cor-
rect course in these matters—he said;

“If this House changes the name
of the Banaras Hindy University
—the Bill is before the House—
and leaves out the word ‘Hindu’
from the name of that university,
1 shall immediately bring forward
legislation to delete the word
‘Muslim’ from the name of the
Aligarh Muslim University."”

With all respect to my hon. friend,
I think this was a most unfortunate
thing to say. This body, Sir, should
not remove the word ‘Hindu' from
the name of the Banaras Hindu Uni-
versity. It will make a mistake if it
does. But assuming that it does, it
does not at all follow....

Shri P. Venkatasubbaiah: Jn what
context wag that statement made?

Shri M. R. Masani: In answer to a
question. As I said, he was pushed
off hiz feet by a certain amount of
pressure.

Mr. Deputy-Speaker: The hon

Member’s time is up.

Shri M. R. Masani: Sir, I have gol
sixteen minutes and I have taken only
twelve. If you permit me to speak
next time..

Mr. Deputy Speaker: Only four
hours are allotted for this.

Shri M. R. Masani: If you give me
two or three minutes more, I will
finish. I would not prolong it more
than is necessary,

Mr. Deputy-Speaker: Very well.

Shri M. K. Masani: Sir, I do say
this, that when this House legislates
for a majority and it legislates for a
minority, there has to be a different
standard. A House constituted like
this, which has guaranteed rights to
minority communities, cannot abolish
them by a majority vote with the
same cheerfulness as it may in its
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wisdom, or unwisdom, abolish majo-
rityr rights. And therefore, making
an exact parallel between the Banaras
Hindu University Bill and this Bill is
to be deprecated. (Interruption).
Minority rights are rights which are
special to the minorities.

Therefore, I would say that while
I agree with the Minister that the new
Bill may be modelled on the basis of
the Banaras Hindu University Bill, I
would like to enter a caveat here and
now that the special rights of a min-
ority institution like Aligarh will have
to be borne in mind and the neces-
sary adaptations made, and every-
thing about Banaras does not have to
be followed in the case of Aligarh.

And finally, Sir, since my time is
out, T wish to say this. It has been
said by the Minister and by many
others that this is a secular State. Let
me=, Sir, put this right, There is no-
thing secular about the constitution
of India. The word is misused. This
is a multi-denominationa]l] Constitu-
tion, It does not say that a!l the reli-
giong are equally bad: it says thatall
religions shall be equally respected,
that the rights of minorities and majo-
rities shall be equally respected. The
meaning of the word ‘secular’ is not
that. Let me read it. ‘Secular’, accord-
ing to this dictionary borrowed from
the Table says ‘worldly'—as opposed
to spiritual. Our Constitution is not a
materialist Constitution. It is a Cons-
titution......

Shri M. C. Chagla: Will my hon,
friend use a bigger dictionary?

Shri M. R. Masani: [ will be glad
if the Minister produces one. But let
me say this, because a wrong word
is being used all the time. Ourg is
not a secular State. I reject that pro-
position. Qurs is a multi-re'igious, a
multi-denominational  State where
everyone is entitled to egual respect.
Ang this comes out very clearly later
on when you go on to ‘secularist: it
says ‘one who excludes religion from:
schools’. Is thiz the belief that this
is what our Constitution says, to ex-
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clude religion from schools? (Inter-
ruptions). Sir, I do not yield, I am
just about to finish.

Therefore, I agree that the hon.
Minister means to use the word in
the right sense. May I plead with
him and all Members of the House to
use the word denominational or multj-
denominational, which is true of our
Constitution? ‘Secular’ is not, because
we believe in gpiritual values, we be=
lieve in moral wvalues. Somebody
saig that Gandhiji was a secularist.
Gandhiji was not a  secularist. He
read prayers of all faiths at his prayer
meetings. Even in prison he made us
pray from the Bhagavat Gita, the
Koran, Bible and the Zend Avasta.
A secular man would never do that.

Therefore, it is in the spirit of our
multi-religious democracy that I ap-
peal to this House to pass this Bill,
but not to do anything to change the
Muslim character of Aligarh, which
must remain a Muslim University.

14.33 hrs.

COMMITTEE ON PRIVATE MEM-
BFRS BILLS AND RESOLUTIONS

Sixry-EigurH ReporT

Shri Hem Raj (Kangra): I beg to
move:

“That thiz House agrees with
the Sixty-eighth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 25th August,
1965.”

Mr. Deputy-Speaker: The question
is.

“That this House agrees with
the Sixty-eighth Report of the
Committee on Private Members’
Bil's and Resolutions presented to
the House on the 25th August,
1965.”

The motion was adopted.
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14.334 hrs.

RESOLUTION RE: CEILING ON
URBAN PROPERTY—contd,

Mr. Deputy-Speaker: The House
wil] now proceeq with the further
discussion of the following Resolution
moveq by Shri P. R. Chakraverti on
the 7th May, 1965: —

“This House js of opinion that
suitable measures should be taken
to introduce ceiling on urban pro-
perty, commensurate with the
policy adopted with regard to rural
areas.”

One minute has been taken, and
one hour and fifty-nine minutes are
left.

Shri P. R. Chakraverti (Dhanbad):
Sir, 1 have moved my resolution which
is specific, precise and pointed. But
it raises certain fundamenta] issues
which govern the texture of the so-
ciety in which we are today enmesh-
ed, The other day a friend of mine
was asking whether it is a revolution
or a reform. Yes, it is a revolution in
the psychic moorings, it is a revolu-
tion in the acceptance of the eternal
verities of life, it is a revolution in
the attitudes to our life and the men-
ta] outlook. Naturally, if today Mr.
Masani comeg with the idea of scoff-
ing at obscurantism. I have to tell him
that we are not as yet wedded to that
form of society which looks up to the
sky as the ceiling. I am trying to
bring in a new concept in the context
of the society which is now in the
offing, in the state of it growth.
Since attempts have peen made to
introduce some ceiling in the rural
areas, I may point out that the pre-
sent idea of imposing a ceiling on
urban property is one which ig com-
mensurate with the concept that has
been adopted with regard to the rural
areas.

‘The word Property’ itself creates
some confusion. According to the
Oxford dictionary, it means ‘landed
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estate’. So I would specifically refer
to that and ] would not bring within
itz orbit anything except landed estate,

The other day. when this very ques-
tion was mooled outside Parliament.
where my friends of the Congress
Party unanimously supporteq me—7
mean the resolution in the Guntur
AICC session—I mentioned one or
two points which I may recapitulate
here for the enlightenment of the
friends who are with me here but who
unfortunately had been absent there

In the year 1925, as you know, Sir,
as an ardent devotee of Gandhism.
Mahatma Gandhi had set out in the
Young ndia seven sins. And the
seven sgins that he mentioned were:
“Policies without principles, wealth
without work, pleasure without consci-
ence, knowledge without character,
commerce without morality, science
without humanity, and worship with-
put sacrifice.” These were the social
acts described as the seven ains by
Mahatma Gandhi. So, if today we are
thinking of bringing an innovation in
our thought processes we have to
think of the builder of the nation who
said, “If you are in doubt about any-
thing when the self becomes too much
with you, apply the following test:
Recal] the face of the poorest and.
above all the voice'ess poor of the
villages beyond the sight and the
thought.”

So, today when I am confronted
with the inglorious picture of the slum
mreas of Calcutta, Madras Bombay and
Delhi. when I find 12 lakhs of people
are made to live in huddled houses in
one city,—I better termed these so-
ealled houses by the name of jahanam
In my constituency,—which cannot be
worse than the state of living which
has been the Jot of the millions of my
countrymen. In Delhi jtself, six lakhs
of people are huddled together in the
slum areas which they call jhuggies
and jhonpris. In Bombay, it is more
than nine lakhs, in Madras gight lakh:.
And as regards Kanpur, Shri Jawahar.
1al Nehru in his anger, in his emotional
Ppassion, challenged this form of living
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in the shanties where the people were
huddled together in the slum areas,
and hesaid “Iwant it to be set on fire,
I am not going to tolerate it.” Thae
Prime Minister of India. the President
of the Indian Nationa) Congres:, threw
a challenge before the people what
about Aliahabad city from where {wo
Prime Ministers have come, Shri
Jawaharlal Nehru and hig successor.
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So, today we have to be very much
practical. We cannot speak only with
the vogue slogan of socialism. Sir, as
you are one of the most widely travel-
led persons in this Parliament I can
only refer to foreign countries. On
one occasion, when | went to a coun-
try where no question of socialism is
mooted—namely West  Germany.
Thirteen and a half million people who
had been uprooteq from East Prussia,
Pomerania, Czechoslovakia and other
places, a]] of them have been settled
in Germany. How? It ig because of
the philosophy they accepted without
cTying hoarse over the word ‘socialism’
which becomes a menace 1o our
friend Mr. Masani,

In 1959 1 went as a student to Ger-
many to study the problem of rehabi-
litation of 134 million people in the
State whose total popualtion is 54
millions. In a country of 450 millions,
we could not rehabilitate 80 lakhs of
people. In Germany. they did it.
How? The first Act they passed was
the Equalisation of Burdens Act. One
of the most outstanding measures spe-
cially instrumental ip resettling the
refugees had been the Equalisation of
Burdens Act, What does it signify? It
signifies the man who has lost his home
ang hearth not because of his own
lapses or anything else but just by ilI-
luck and the other man whose house
has been left ip tact from the ravag-
es of war as a result of his good luck,
everybody had to share the burden
equally. The burden had to be even-
ly spread on the whole population so
that in essence those whole property
remained unaffected nhy war should
recompense those whose property was
wholly or partly damaged. The Equa-
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lisation levy on capital was fixed at
50 per cent of the assessed value of
all non-exempteq capital, that is, that
which remained wholly in tact after
war, and wa: payab'e in quarterly
instalments within a period of 27
years. Let me give an example.
Suppose a man had a house worth a
lakh of rupees; his house hag been
destroved and only the ground plot
was left which had the wvalue of
Rs 30,000. Then suppose. another
man’s house had been left in tact. In
regard to first man, there was a loss
of Rs, 70,000. So, Rs. 35.000 would be
debited to the map whose houge was
left in tact and Rs. 35,000 would be
crediteq to the man whose house had
been dqamaged.

That is the country which never
speaks of socialism. They have shown
by marvellous demonstration what
they can do. The nation today, by
utilising the cervices of refugees has
enriched itself to the extent of more
than 2} times the per capita income
more than that of 3 country like UK.
1 will not try to scare away Mr. Masani
and his friends but I will only give
some inglorious examples from the
experience which we have got in our
country. The other day Mr. Masani
was speaking about the Lokanathan
Report. But he forgot one aspect of
it. The survey had been conducted
by the National Counci] of Applied
E-onomic Research—this is the survey
of Dr Lokanathan. It remarked
pointedly—

“The ~urvey further shows that
the size anqg distribution of income
was markedq by a “high degree of
inequality”.

And that is what has been evidenced
by the survey in the land of the rajas,
Kotah, Bikaner, Jaipur and Alwar and
that is Rajasthan. Our great friend
from Rajasthan, Shri Gupta. is sitting
here. What does it say? It ays:

“The problem is aggravated by
the existence of a large number of
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ill-ventilated and ill-lighted
houses made of flimsy building
materials in some of the larger
towns and cities where extreme
overcrowding results in the crea-

tion of slums.”

This is the latest survey of Rajas--
than:

“The housing situation as re-
vealed by the survey appears to
be quite distressing. Its gravity
can very well be imagined from
the fact that 50 per cent to 60
per cent of such households—
those which are living in one room
only—have as many as 4 to 10
persons and even moOTe a: mem-
bers of each household”.

This is the latest survey of Rajas-
than which is not necessarily having
the highest density of population.

So, naturally, whi'e I am bringing
this Resoution before the House, I am
bringing certain practical aspects to
the fore so that the people, who are
responsible for the administration ang
who are in-charge of thig country,
must see that here is a matter which
can never prook further delay. Be-
cause the question of ceiling on land
in the rural areas, was delayed, it did
not benefit 18 to 19 per cent of the:
people the landle-s people, for
whom it was brought upto opera-
tion. This happened hecause the ceil-
ine was imposeg a- a result of dilatory
tactics, which gave time to people to
distribute the land and as a result it
was never utilised in the interest of
the people who are landless. But I
am not going to have that thing any
more. Today we must take a positive
stand in the case of wurban areas,
where the peop'e are huddled together,
in these shanties the dwellings which
are uved in slum areas. We must see
that they must have something.
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This is what Prof. M. S, Thacker
said the other day:

“ ... that land requireq for
housing schemes in and around
growing towns ang cities should
be acquired expeditiously and
prompt  possession—in  urgent
cases without wraiting for the
award of compensation—should
be taken.”

He i~ the Member of t¢he Planning
Commission and an eminent scholar.
He has brought out the latest report
because of the survey he has specially
made,

Mahatma Gandhi spoke about the
man who is down and out. Shri
Jawaharlal Nehru spoke of him say-
ing:

“no personal salvation for me;

I want him to be free—

the countryman of mine—nay of
the world. the man absolutely
down and out.

Do we ever take care to think of that
man? Do we ever take care to think
of people of the country who are suff-
ering from ignob'e perdition and who
live a life of eternal destitution? That
man is born in squalor ang filth and
is allowed to die in misery. We say
let God take care of him. Yes; God
takes care of him. But do we people,
who claim to represent them ever tell
our conscience, “Look here you have
to do your duty to them.”

Sir, when Churchill trieq to de-
nounce Mahatma Gandhi by saying
that he was the naked fakir mounting
the steps of the Viceregal Lodge, we
asked Gandhiji in anger, “How is it
that Churchill dares to accuse you as
the naked fakir?”. What did he say
.to that? He said, “It is the greatest
encomium that has been showered on
_me. because I claim to represent the
naked millions of India bv the right
of service”. I ask the people, who are
-accustomed to speak of socialism. whe_
ther they ever care to think of those
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millions of our countrymen, who are
allowed to live the life of distress and
suffering. Nobody cares to think of
their endless penury,
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1 am the first M.L.A. of Delhi—and
1 am the last M.LLA.—and I may tell
you that I represented refugees from
West Pakistan,—not a single refugee
had been from my area—, they took
me as one of them. The Government
issued an order to dismantle the
houses in which they were allowed to
stav on. I gaid, *“I will not allow
them to dismantle a sing'e house”—
there was a deputation of 10,000 peo-
ple—and 1 represented on their behalf.
1 said, “They have been uprooted
from the N.W.F.P., Sind, Baluchistan
and Punjab and I will not allow them
to be uprooteg once more.” And we

-have them today in the houses where

they were sheltered.

What happens in Delhi? A man goes
to the periphery of Delhi and purchas-
es the land at Rs. 6 per sq. yard and
he develops that with another Rs. 6
per sq. yard, that is. it comes to Rs. 12
per sq. yard. Ang he sells it today
at Rs, 65 to Rs. 125 per sq. yard. Be-
fore my eyes, I have seen how Delhi
has grown up from the year 1947, [
have seen the people amassing fortun-
es, Will you call it ‘profit'? Wil you
call jt Unearned income'? I want it
to be taxed at cent per cent basis. 1
want the Government to come with
this determination that thev will not
allow th~se things to go on.

My hen friend, Mr. Mehr Chand
Khanna one of the greatest landlords
of the Frontier took the vow, “I shall
have no house till the uprooted mil-
lions are adequately housed® T raid
to him. ‘“You are from the western
Frontier an4 T am from the eastern
Frontier. Let us take the vow that
we shall have no thouse and Tet us
give the Displaced Persons the hous=-
es” Now only three davs agn Shri
Khanna <aid that 2 lakhs of neople
come fo Delhi everv year and that he
cannot find houses for them. T am re-
mindad of +he Government emplovees
of Delhi. He has said that upti'l now,
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he has been able to give 35,000 houses
to them and another 60,000 houses
will have to be built in order {o give
shelter to the Governmeng employecs.
This i: the position. I ask: Why not
have a ceilingz Why not see that
there must be some limit for those
who are having this form of unsocial
dealings and who are accumulating
money like anything? There must be
some limit to that. Let ug appreciate
the difficulties ang then find out some
way out of this. The other day, a
close friend of mine was telling about
socialism_which ] always shudder to
think of when preached by people
with no sincerity in what they pro-
fess. 1 seek the opportunity to make
reference to that particular man—no
stranger in the city from which Dr.
Ranen Sen comes—Calcutta. He was
asked in the bus to pay the fare.
What did he reply? The man refused
to pay the bus fare for the simple
reason that he was not travelling in
it; he was hanging on for dear life to
the backs of two foot-board regulars
who were in turn hanging on to the
handrails at the entrance. This is the
story of Calcutta. This common man
todav is hanging to his life clinging
on the backs of somebody who is tra-
velling in the bus of life.

Mr. Deputy-Speaker, Sir. I have to
relate the history because my hon.
friends refuse to study history. On
the other occasion, 1 told that this
history is written by the pen dipped
in the bloed of our own countrymen.
Dr, Gregor Stressar wrote in 18920:
“Everything that is detrimental to the
existing order has our support. We
are promoting catastrophic policies for
only catastrophe, That is the collapse
of the liberaj system; will clear the
way for the new order; all that serves
to precipitate the catastrophe of the
ruling svstem; every strike, every
governmental crisis, every disturbance
of the State power. every weakening
of the svstem is good, very pond for
our revolution.” ‘That is now belng
made evident in the unrest that looms
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large in India.

Are we going in for that kind of
revolution? Ag you are a we.l read
man, Sir, I can place before you the
latest article by Mr. Ralph Whitwell
that appeared in the London T.mes of
August 24.  He was speaking about
Los Angeles.

“You go noi have encugh dol-
lars. You are unemployed, un-
skilled uneducated, unimportant
and black. All these possessions
which everyone says you ought to
have, you mnever wil] have. un-
less....unless you go and take
them. You have a stick, a broken
bottle. There are stones about,
ang guns in the store down the
road, The clammy, suffocating
night around you is becoming un-
bearable, and somewhere down
the road, you hear shouts and the
tinkling of broken glass."

That is revolution. Are you going to
provoke our countrymen to go in for
that form of revolution? We must
know what to do. It is the respon-
sible acceptance of the obligations of
life which is incumbent on us. We
are the elected representatives of the
millions of India. Today it is a chal-
lenge to ys and the Government,

I moved a resolution in October,
1964 in the AIC.C. which was unani-
mously adopted. 1 wrote letters after
letters to the Prime Minister and the
Finance Minister, but to ng effect. We
profess many things, but we do not
take steps to carry them into practice.

Why do people bring in no-confl-
dence motion? Thev know that there
is agitation, there is unconcealed emo-
tion which is now trying to come out
to the fore and crush the existing
structure. 1 worked as an ardent fol-
lower of the Congress Party since
1920. I give a warning to our friends
on this side as well as on the other
side: “let us beware of the upsurge of
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emoiion and spontaneous outbursts”.
Nooody 1s gomng to toserate this
form  of exploitation which I wit-

ness in Calcutta, in Madras, in Bom-
bay and in Demi. 1 say this be-
cause | had been the representative
of the uprooted human beings from
the Frontier, Sind and the Punjab; 1
say this as a man who i; not obsessed
with any fantasiic ideas, People down
below look up ang see the Mermaid's
head and not the Dragon's tail; it is
the tail that wags. Today, I give a
eaution to the Government, (o my
triends and colleagues, that we should
try tp understand the implications of
this resolution. J¢ is a resolution
which i; long overdue. It needeqg to
have been introduced earlier, put 1
do not know why the Government
waited for such a long time. The
ce ling was introduced on Land in
rural areas. Land is the direct agent
of production and the ceiling was in-
troduced obviously ©on the plea of
development of the country. We
wanteq to carry the people with us,
#0 that they could become the partici-
pants. It is that idea which prompt-
ed the Government to introduce the
eoncept of ceiling, But what happen-
ed? The landless people did not bene-
fit from it berause it came rather late.
However, 1 am suggesting the imposi-
tion of ceiling on urban property eom-
mensurate with the policy adopted
with regard to rural areas, let us intro-
duce the same thing in urban areas.
Whv not? Why should this Juggi
Jhompri in all its hideousness—an
ugly object that stands against a'l es-
sential values of life which we look
upon as the first obligation. So, today
1 aopeal to the Finance Minister to
understand the lessons of histery and
never get obsessad with obscurantism.
ie. the mind seized with those out-
modeg ideas which have no relevance
to the present. By this we drag our-
sclves down into the quagmire from
where we fing hard to extricate us.
Yet us look up and perceive the Dra-
gon's tail because after all it is the
#ai] that carries the poison. but not
the charming head that the Mermaid
earries on its shoulders. It is a lesson
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for all of us to learn and I am placing
1t before you, before this august House,
This is a factor which must be appre-
ciated in all jts entirety, and in all its
implications. Unfortunately, this
House is a place which is something
cut off from the currents of life out-
side and naturally when this question
came up at another place, [ sajd, "Yes,
Yes, I know we represent those people,
who are just knocking at the door step
of the citadel where I happen to be
the permanent door keeper.,” Today
if 1 have brought this revolution in
the country and before the Parliament,
I know fully jts implications; I know
that in the hisiorical context, in the
sociological wupsurge of the count:y,
this is the moot point which cannot
be shelved. No gilly-dallying would
do; no nice words from the Planning
Commission or somebody woulg do I
know I am a disciplined man; 1 abide
by the directions of Congress, but it
ig the Congress which has passed this
Resolution unanimously in the ALC.C,
It the Government still feels that we
have, as vet to wait, 1 sav. "let ue
learn the lessons of history”.

Mr. Deputy-Speaker: Resolution
moved:

“This House is of opinion {hat
suitable measures should be tak-
en (o introduce ceiling on urban
property, commensurate ivith the
policy adopted with regard to
rural areas.”

15 hrs.

Shri Yashpal Singh (Kairana):
beg to move:

L]

“That for the original resolution,

the following be substituted,
namely:— '
“This House 1is of opinion that

no distinction should be made
between rural and urban areas
in the matter of fixing ceiling
on property, and a uniform po-
licy should be adopted for
both' ", (1).
Shri Bibhut! Mishra (Motihari): 1
beg to move:

“That for the original resolu-



2457 Ceiling on
[Shri Bibhuti Mishra]

tion,, the following be substituted,
namely: —

“This House is of opinion that
the ceiling on urban property
should not exceed five times the
per capita national income and
within one year of adopting this
resolution, the Government may

enforce the ceiling on  urban
property.’.”. (2)
Shri Shree Narayan Das (Dar-
bhanga): 1 beg to inove:

“That for the original resolution,
the following be substituted name-
ly:—

“This House is of opinion that
a Coinmittee be appointed at an
early date to suggest a ceiling
on urban property and recom-
men/ measures to be adopted
for the purpose, keeping in view
the steps taken to that end in
rural areas.”.”. (3)

Shri D, 8. Patil (Yeotmal):
to move:

“That in the resolution, add at
the end:

“That is, the income from the
guantum of ceiling should be
equivalent to the i ncome from
ceiling area of agricultural land
holdings.”™". (4).

Mr. Deputy-Sneaker: The resolution
and the amendments are now before
the H_ouse.

Dr. Ranen Sen (Calcutta East): I
rise to support this resolution moved
by my hon. friend Shri P. R. Chakra-
verti, but before 1 do so, I should like
to point out one fact before this
House. 'owards the later portion of
the resolution, my hon. friend has
stated:

1 beg

‘commensurate with the policy
with regard to rural areas.”

That is not a correct statement to
make, As far as I know, in India,
there has been little effort to have
ceiling on rural properties.
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In 1955 the Land Panel set up by
the Planning Commission had made
certain recommendations with regard
to the ceiiing on rural properties, par-
ticularly land in the villages. Excep-
ting in & few States, the ceiling has
not been introduced, and as a result
of that, in most of the States in India
landlessness has become a chronic
feature, and it is becoming from bad
to worse every day. Therefore, while
what is urged by my hon. friend Shri
P. R. Chakraverti is needed, at the
same tim2, it should also be pointed
out that the ceiling on rural property
should also be introduced as early as
possible. But whatever that may be,
I am in support of the resolution by
and large.

The absence of any ceiling on urban
property has been injurious for the
development of India. It is a well
known fact today; and it has been ad-
mitted by the Government of India
also that in India there has been
sufficient polarisation of things with
the result that on one side the people
are subjected to miseries and on the
other there is accumulation of wealth
in the hands of a small handful of
people or a small minority of people.

Let us see what the position today
in the cilies is. Let us take the ex-
ample of the city of Calecutta. In
West Bengal, under the Acquisition
Act of tle State, a ceiling has been
introduced wn the wvillages. But in
regard to Calcutta there is no ceiling,
either in regard to land or in regard
to other property. As a result of that
in cities like Calcutta, there has been
a tremendous concentration of urban
property in a few hands. Today, not
only the land sharks are ruling in the
city of Calcutta, but urban properties
are being purchased and taken pos-
session of by big capitalists and indus-
trialists. My hon. friend has already
pointed cut the lot of the city people
living in slums, in jhuggis and jhom-
pris. Leave alone the poorer sections
of the community: even the middle
class people are not in a position to
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purchase land to build their own
bouses. 1 know there is a scheme
under the Government of India called
the 'Build Your Own House Scheme’
@r something like that, and there are
also schemes for the low income group,
miuale iicome group etc. in regard
to housing, but I am sure that Gov-
ernment themselves recognise thi
fact and realise this fact that in spite
of all these schemes, nobody from the
low income or middle groups would
be able to build their own houses,
because land is a monopoly in the
hands of a few people, and urban
property is a monopoly in the hands
of a few people. Therefore, I am very
glad that my hon. friend Shri P, R.
‘Chakraverti has brought forward a
good resolution urging that  there
should be some ceiling on urban pro-

perty.

As 1 have already pointed out, the
big industrial mangnates like the
Houses of Birlas, the Houses of Tatas
and the Houses of Singhanias and
other big families are concentrated
mot only in industries but alse in
urban properties like houses. Whe-
ther you go to Bombay or to Kanpur
or to Calcutta or to Delhi or any
wother big city, this is the position, and
this has become the bane of our poli-
tical and social life. As a result of
this, there is great corruption in so-
ciety. Even the middle class people
are now thinking in terms of specula-
tion in land and in urban properties,
‘because that gives them quick money,
without any effort on their part and
without necessity to invest in indus-
tries. Investment in urban property or
in urban land gives them fabulous
sums of money. This has been our ex-
perience. Even for this, T would sub-
mit that the State Governments should
be held responsible, There are aress in
certain big cities where even the deve-
loped lands where the middle class
and the lower income group people
ean build their own houses, are sold
by auction. In our area, one ka'tz
of land is sold for Rs. 10,000 or Rs.
15,000, but within g year or two, the
wvalue of that land goes up and it
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becomes Rs. 30,000 or Rs. 40,000 per
katta,

So, this has become g happy hunting
groung for the speculators; this has
become a happy hunting groung for
black money to accumulate, and this
has become a happy hunting ground
for corruption. Unfortunately, many
big guns and even some smaller guns
who are in this trade and who are
purchasing land or urban property in
this manner, instead of developing
those areas, are becoming first-class
land speculators or property-specula-
tors. Therefore, it is high time that
something should be done in this re-
gard.

I do not know whether the AICC
has passed such a resolution or not.
That is for my Congress friends to
say. But I would point out that our
country has accepted the goal of
socialism. I do agree that there may
be differences between our concept of
socialism, coming as we do from the
Communist Benches and the concept
of socialism of the Congress Party
or the Congress Government, But
there is at least one common point
between the two concepts, namely
that the disparity in income and
disparity in possession of properties
should be remowed. Still, unfortu-
nately, the steps taken by the Gov-
ernment of India or by the State
Governments run contrary to this con-
cept of socialism where we have at
least one common point betwcen our-
selves. Therefore, it is high time
that the Government of India and the
Minister of Planning should give
serious consideration to this resclu-
tion and make their position clear in
regard to this.

With these words, I give my whole-
hearteq support to this resolution.
=it 2o foro mifrs : IuTETE WEET,
oY THIET A N HEST W@ AT
o7 d@ifar & are & T F # gEe
T 7 g AT E | F A F A
fear & 9w & 717 ¥ TG FFAT TIREAT
B!
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it Fg1 T & e fear = Shri Krishnapal Singh (Jalesar):

FNE ¥ €9 9T °H wed wiudmE §
uF HFeT 9w fear & W nfwamz
F 7Y 9 W oG IOE F F9C Ao
I F AT H F=91 At g€ 41 Afew 9
HTHAT JEY I3 49 FT G T4T | g9 g7
T IATIA O G §, FAE ST
FT AT AT TH FoAT § A
IAFT FEAHEAT TET g &

Feforrmg Fac d sgrmar g 5
=z fowrw #ed =ifgg 1 IWEEw
At o & mar A o
%% 17 won § waf v & fowr
w3 T0F ¥ FeAINz 2 AR 4 3
A ZT 3 | FEERGIE T w1 qfFmRz
q guraaTe w1 {7 fwar & 7
¥Z FARFAR WA AT ATIT R {
gifas {ogaan a1 g far s Trfzo o
HI ATAIAT F A AT wHAEET
AT F7AC 2 ITRI FH F7AT gOT A<
gafaw oz a7 3 € & @ ey
w3 F7E qifer AME TF, WA A
Fr Feaaq 4 fratfm &1 4 s
AT T g # 37 dwed AN qna
L

24 femmaw, 1964 RT3 qEA F
¥z FAMCzON QBT TAT AT, “FET JIAAT
qdT ag A9 &1 F0 FGT 6 wlaw
WITHIT FAF FHET F T2 H g7 whaw
gfggaq § A geafd 9 A
AR F AT H ey AFET T HAETC
# Fm wfafem 27" g9 e
F AT # o FoorATATY W Far 4t fF
qfy 7T # A F qRF AT wE
fevr 7€ €, = ofigr § @Y e
AT #T TAFT 9T HHT A & are §
15 fraaa 7dY 2, Ui w@w et
g7 AT T F A T FTE qg_A
-

On a point of order. Are we commit-
ted to earry out the resolutions passed
at a Congress meeting? | do not
know what the hon. Member means
by saying that.

Mr. Deputy-Speaker: He is speake
ing in support of that resoluticn.

sit B0 (o qifzm : Fidw T

i ot
Shri Bade (Khargone): If he wants,

he can quote the Swantantra Party
resolution and speak in its suppecrt.

Mr. Deputy-Speaker: Yes, and you
can quote the Jan Sangh's resolution,

sitdo fito mfrw : 3@ wawT T
T FOTHTL A T AT, qfh qv @y
F 99 9T 39 F I8 w0 ®) wEr
T AR ag R ERaT e f e
#1 AW feaw @ wfaww & W} ag
AT g1 w1 ¢ fv a8 =9 g o @
F9 AT 7, 99 w1 fawwe w01 & oo
ForaT a1 F1 1" RN uE o %= 0w
ag @ueaT Ff6q § W W 1 famw
AT 93, 47 @l ¥% aqi
F AW 3, 3 T TwT U@ &N
Teadly geEm™l o ot fEmr o
& oY g e g & foaamodm ¢

T AT § g8 WIWEAT R &
fermmondi= & 1 & Ad 9 R g At
Fag s fgaascdrai g ™
| g @ i aw famr A far
mr 2 f& ag €7 gavee @ o1 dzer
graz & 1 wf 7% a8 o 7 fiar
war ¢ T @t 1€ w7 o
oT IF WTHA & 979 £ A7 AEN | qH FT
oY Faw agr & 5 wER 59 qae Sy
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i frmdt f& w0 srmeErE 9
&Y #ay s 9w A Y W s
w1 far 9 1« & Fwwar § g
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Shri Erishnapal Singh: Sir, I
oppose this resolution not because I
do not want that the lot of the poorer
classes in the cities or in the rural
areas is to be improved, but because
I feel that the measure proposed by
the Mover is not suitable for improv-
ing the lot of the poorer classes.
Merely by snatching the property
from those who have it, the conditivn
of the poorer classes is not likely to
improve,

Take the instances of countries
where the poorer classes are better
off. I was travelling with a journalist
from Australia the other day, and he
claimed that his country had a
higher standard of living than any
other country. I remember that gur-
ing the last war the Australian iroops
were better paid than the troops of
amy' other country. If we compare the
condition of the poorer classes in the
socialist countries with that found in
the very highly developed countries
like the United States of America or
West Germany oy Japan, I think we
will find that the labourers in Ane-
rica or West Germany or Japan are
better off than in most of the socialist
countries, What I mean to say is that
we cannot, just by snatching the pro-
perty from those who have it and
giving it to the poorer classes, raise
the standard of the poor people.

In the first place, in a country like
India, there is not sufficient property
with the richer classes which can be
distributed among all the wvocr. 1f
that were possible, it may Rave improv-
ed their lot, but we find that India is
so under developed; there are 53 few
rich people in our country that even
if you take away all the property in
their possession you cannot improve
the condition of the poor. So far as
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myself and my party are com.werned,
we are all in favour of improving the
lot of the poor people; they should
have better houses; they should have
better and more food; they should have
betier living conditions, but you can-
not give them these benefits by merely
depriving all those who have these
things. I have myself often felt, and
I sympathise with those from the rural
areas who feel, that when property
has been snathched away from those
who had it in rural areas, why should
not the property of those we possess
it—who are very rich in a few cases—
in the urban areas be taken,

For instance I myself felt that when
I lose my motor car or when my bro-
ther's house is falling, why new houses
should be constructed and new places
go up in the cities, But that may be
a bit of an envy; it may be jealousy. It
cannot help us to improve the lot of
the poorer classes. We must develop
the entire country. 1 cannot under-
stand why people concentrate on estab-
lishing industries ncar cities only. The
Mover and some other people complain-
ed that the prices of urban property,
of land, near big cities like Calcutta,
Delhi and Bombay were very high.
Of course, that is not the fault of those
who live there or who speculate or
show a little enterprise. It is the fault
of our Government. Why should they
plan the industries so badly. There are
thousands and thousands of acres of
waste land in the interior of the dis-
tricts. Why should not the industries
be dispersed and taken to villages?
Why are they trying to concentrate
them in and near Delhi or Calcutta or
Bombay? That is the fault of the
policy. If you build cities in new
areas, the standard of people living in
that area is bound to improve. But
we are concentrating on certain areas
with the result that those who wish
to speculate on land get a chance to
do it. Therefore, I hope the govern=-
ment will change this policy.

1 could not find anything in  the
arguments of the mover or those who

27, 1965 Urban Property (Res.) 2482

supported him which show that mere-
Iy by imposing ceilings on urban pro-
perty, the condition of the poorer
classes will improve, On the other
hand, I feel that their condition will
be worse and instead of distributing
wealth, we will be distributing pov-
erty in urban areas, just as we have
done in the rural areas.

We have just been complaining that
the production of agricultural commo-
ditiegs has fa'len. Why? It ;5 because
of the introduction of ceilings there.
There ~re very few economic holdings
left in the rural areas. People cannot
cultivate them  economically and
therefore, they are neglecting them.
In America, when 60 per cent of the
population was pursuing agriculture,
there was less production than at pre-
sent when only 30 to 40 per cent are
engaged in agriculture.

The third point is about compen-
sation. If we impose a ceiling on urban
property, we will have to pay a good
deal of compensation. Where  will
this come from? Either by imposing
taxes or raising loans. Are we in a
position to impose new taxes for the
sake of providing compensation for
those whose property is nationalised
or raise loans for that purpose? Xven
in the case of rural areas, some of
the zamindars, specially in Bihar,
Bengal and other States have notre-
ceived all their compensation, although
their property has been nationalisad
some 10 to 12 years back. So, 1 feel
that by imposing ceilings on urban
property, we will be only giving mis-
ery and we will not be improving the
lot of those who are poor,

Mr. Deputy-Speaker: According to
the time allowed, we should close at
4-30.

Some hon. Members: Time may be
extended.

Shri P. R. Chakraverti: I only want
to move my next resolution today. I
should have time for that. Otherwise
I oppose this extension.
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Mr. Deputy-Speaker: We will ex-
tend it by half an hour. We will cluse
it at 5,

st gy W (FEaEgR)
TS N TETT 75 S A g s oA
WA T § AR TEEE ERa 6
Turs ¥ g fF w72 T weeT weA
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T foam & g & o @ § TEE &
1| TF A< T A & Tgi wEa
orar a1 fF &8 =1 o
s #feq I 98 @i 2T BT &
& faar 1 & 99 & arden et
¥ FY IH 9ET F1 a1 9% WA T HL
7T 7 fomst & =< av% & 9w
¥ owwgT faw wmr &0

WA ZATY OF dIEg wETHT WA
o\ OF g aTEr A agd d A w4
& | vt Sfr F wroor 9 qA AT @G
ATSSE ZoT F1(F 79 a1 I2 14 9 7Dt
FE Eoey IR 1 A frd |
¥g i e fe 1 fom a0 &
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qUEd #HET ifge M7 THT ARfEEt
1 HF frem =rfed ag @9 @1 9
FgT & Afew sfae # 5 ag #2 faar
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T T § @ @ g e )

1555 hrs.
[Dr. SAroJINI MaHIsSHI in the Chair]
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Shri K. D. Malaviya (Basti): Madam
Chairman, this Resolution moved by
my friend Mr. Chakraverti is another
reminder of our failings. I think it is
high time that Government which is
committed to a programme of social-
ism should seriously consider whether
they really mean business with regard
to the implementation of this program-
me of ceiling on urban land. This is dir-
ectly related to the programme of
housing and we are committed to give,
even under the scheme of welfare
society, a house to every citizen be-
sides other five pillars of the welfare
society. Let us see how we can do
it. If we do not go fast in constructing
houses according to modsrn methods
we mayv have to face the task to built
about 90 million houses in order to
give a house to everybody. Accord-
ing to some rough calculation, it will
take 42 years to build all those houses

following the present system: of
our house construction. Obviously,
by the time 42 years lapse, our

population wi'l be 900 millions. So,
we will then require about 130 mil-
lion houses to be built. We can never
catch up with the programme of hous-
ing unless we all adopt the socialist
method of construction of houses
where there is not only the ceiling
on land but the land becomes the pro-
perty of the State, and where the cons-
truction of houses becomes the cbli-
gation of the State. It is no more
possible for us, who call ourselves
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socialists and who are dedicated to.
the gocial programme, to let this pro-
gramme remain in the hands of those
masons or sahukars or babu sahibs
or raja sahibs to build the houses and
allow them to let them on hire. This
is an out-dated concept which must
be scrapped and destroyed and the
sooner we forget about it, the better
it is.

What is more relevant is a reminder,
once more, for the people who have
taken the responsibility of carrying
on the administration of this country
either to fasten to it or to abandon this
programme which we have committed
ourselves to. We must decide once and
for all whether we have to give houses
to our citizens or not. If we decide
that we have to give houses to our
citizens, then the natural corol'ary is
that we must take all the land under
the control of the State and also all
the houses under the control of the
State. Tt is no more possible for us
to let people build hundred houses for
themselves ang let them give on rent
and earn a colossal amount of money
and still we call ourselves a socialist
State.

This is all I would like lo say and
I hope the Government will seriously
consider whether they are willing to
implement this programme and, if not,
then it is better for them to give up
this programme and not to ta'k about
it.
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fear it di=ewE g@rEem, 39 F1 R
25 qvE F1 92 F o ag AT
ar wE fF gw WgEe afma w
qw@E | gH IE difa § aifwaw w9
q @A T any ¢, Wifewew @
T | W qF AR GTE R wA
wriFz  Afew & s 9w gAn
o7 g fAr g wr GEr w1 F%
5 z@ #1 qFE 99, 91 g A%
g g

ofT W1 % |t 9 fa=n w7
21 mEmEd F afw R, s
FAA FT qaTq | OF AT wfw
&1 W qga AR § | 79 fAd s
qi-aed, AT qew WIT qE-Jed AR
F A TH £ gg &= e fE
T FrARfea FEAE WEE T
gagm Az fsgvacag
A Ag gem . ag W faEr s
g 5w wrd meer fae oo
T &, &1 eI WEH i —
W BIZT WFE F4, q1 g IHT F
I IEATE AT AN | I HF AT
qr g0 e Y T R ITE
fase 4% g #EW ¥ EvW
AT | A9 FY TG A6 0F A
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@i Fr Fras § wg A Iy
wHAd wowg A7, § A forer fa=me
g @ § a9 faam § gordr g
wiear §, A&l wie § gurir g
W4T & 1 Wo o Hro Hio H
73 qEqF wITwfT ¥ oarer gy

A AT IIAITZE 1 qo Mo
dYo Hio A FH T AFAT FT zifer
7 Ffavsrer gradr g1 3.4
A% FEH I T TG g o
gAWIAEr Ay % q3-38 g fifadi
FPgzIF AT FF I w3 FAR
T}_ qA@ HIT FIr AE O A A
Twzdt AT T 1 afe ga e
FI T BT FL, 39 07 fqarc ww @
9% Hr w9 waq frar a0 53
fadt ¥az Framar  zare arEE
FIET T ATAATT o 7 F¥ for o mTA
qT WEF | F wgAT wgar F %
Tq I A A | gw A £ fw
FET ¥ HATA FT AT FL, IT ;A
1 gu 39 amq 9 faanT w3 qwE
arit # Aif ga @ oag w7

IfF gn g o 7 7 gT § AT
WY §7 F 44T g §, FAfAA
¥ g fr fag ®1 § ssamq #
oy "WEA §, AMAlT @5 IF
geard W 97 gArgAl 1 arfow F
Cl

st Fo firo arfem :

®1 qa17 qBAT AMEAl § |
Fq w317 W FT FET AT

% oF garer
b

“The legal and administrative
aspect of this question requires ex-
pert investigation..” ete.

& A J1gan § fF ag oweE
zAd=diite %4 % g s ?
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st o Two WAW: T« FF IMIT
Z [ za o7l 20 T8 AT F1 AT
Wed E feozd A
TG 34F HIT FE Aifq Aw 20 0017

T oA,

Shri P. R. Chakraverti: In reply to
the spokesman of the Swatantra Party,
I have only to quote one very emi-
nent scholar, Dr. Walthr Funk, Pre-
sident of the Reichsbank and Minister
of Economics. Like other hon. mem-
bers of his party, the spokesman of
the Swatantra Party has added but
still I gquote Dr. Walthr Funk:

“[ tried to influence the party’s
economic policy by impressing on
Hitler—and the party as 3 whoia
—that private initiative, the self-
reliance of the businessman and
the creative powerg of free erter-
prise should be recognised as the
basic economic po'icy.”

Immediately: Hitler said: “T am the
enemy of State economy”. The Swa-
tantra Party spokesman may read thal
quotation.

In reply to my young friend, the
Minister of Planning, I have to quote
another quotation. That is from Hit-
ler, the man who was responsible for
the slaughter of 15 million people.
Hitler eaid:

“T am a socialist—as my young
friend is—and a very different kind
of socialist. The great working
men want only bread and circus.
They have no understanding for
ideals of any sort whatsoever and
we can never hope to win the
workers to any large extent by
an appeal to ideals. We want to
make a new revolution for the new
dominating caste,—including Cha-
kravarti—which is not moved, as
vou are, by the ethic of pity, but
auite clear in its own mind that
it has the right to dominate others
This caste ruthlessly maintairs and

BHADRA 5. 1887 (SAKA)
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assureg its dominance over the

masses.”

This s what the greatest slaughterer
of humanity said.

1 appeal to the government: Read
tne signs on the wall. Read the les-
sons of history. Don't try to mince
words. The arguments advocated by
the planning Minister today have no-
thing to do with my resolution. My
resolution seeks to impose the ubliga-
tion on the government to impuse a
ceiling, not on the construction of
houses. I am a teacher of economics and
I have sponsoreq this resolution know-
ing fuly well its economic obliga-
tions. It is a question of acceptance
of the principle of imposing a ceiling
on the people who have earned 500

to 1000 times in  the city of
Delhi where | had been represen-
taiive of the wuprooted millions
from West Pakistan. It 1is not
a question of statistics and  figures.

It is a guestion of acceptance of the
principle—the ideag of imposing a ceil-
ing on the urban property. I have
not touched the income aspect at all,
I am only trying to tell you in all
my humility, and in the discharge of
my obligations ag a member of the
Congress Party, to accept of the prin-
ciple and the spirit behind this Reso-
lution. That is why I urge on the
Government to accept it from the
sense of pity. as Hitler says: “by the
ethic of pity” which is strange to
some people in power,

Therefore, I again appeal in the
name of humanity, in the name of pity
and compassion and the spirit of ser-
vice which Gandhiji advocated and
Nehru worked for, to think over this
matter seriously. Shri Bhagat is a
very experienced advocate of social-
ism. He is also a brilliant scholar
and a co'league of mine. I hope he
will give very serious consideration
to these aspects and look at these prob-
lems of social growth not frem the
point of view of ABC of statistics but
from a sense of pity and compassion
which we are compelled to have as a
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[Shri P. R. Chakraverti]

part of our obligation, as a mission: of
our life,

AUGUST

S0, Madam, 1 am ready to wait.
I am not in a hurry. I am nearing
65. 1 am quite ready to wait, 1f
Dr. Aney is waiting, why should not 1?
But I want to see some fruition of the
mission which we have adopted for the
service of the people at large.

Shri Balmiki was angry
of the unnecessary delay. I am not
angry. I cannot afforq to be angry
at this age. I want only to caution
our countrymen that when we advo-
cate socialism let us at least under-
stand the implications of socialism.
As such, I again request my hon
friends who have supported the case—
it is the case of everybody—to be a
little patient and rely on the assur-

because

ances which are forthcoming from
the Minister,

Mr. Chairman: There are four
amendments that have been moved.

Do they want to press them?

Shri Yashpal Singh: T want to press
my amendment.

Mr. Chairman: The question is:

That for the original resolution, the
following be substituted, namely:—

“This House is of opinion that
no distinction should be made he-

Division No. 8)

27.
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tween rural and urban arcas n
the matter of fixing ceiling on pro-
perty, and a uniform policy should
be adopted for both." (1)

The motion was negatived.
17 hrs.

Mr. Chairman: There is a substituie
resolution by Shri Bibhuti Mishra.
Does he want to press it?

=t frfe feest - ot T & wrEaT-
A7 & 419 H IF q99 FATE |
Mr. Chairman: Has the hon. Mem-

ber the leave of the House to with-
draw his resolution?

An hon. Member: No.

Mr. Chairman: All right. T will put
the resolution to the vote of the
House. The question is:

That for the original resolution,
the following be substituted,
namely: —

“This House is of opinion that
the ceiling on urban property
should not exceed five times the
per capita national income and
within one year of adopting
thig resolution. the Government
may enforce the ceiling on ur-
ban proparty.” (2).

The Lok Sabha divided:

[17.06 hrs.

AYES

Azad Shri Bhagwat Jha
Bade, Shri
Berwa, Shri Onkar Lal

T.akhan Das, Shri
Malaichami, Shri
Pattnayak, Shri Kishen

Yadav, Shri Ram Sewa'
Yashpal Singh. Shri

NOES

Achal Singh, Shri
Akk ma Devi, Shrimati

Bhacat, Shri B. R,
PBhattacharyva, Shri C. K.

Chaudhuri, Shri D, 5.
Chavan. Shri Y.R.

Alva, Shri Joachim Brajeshwar Prasad, Shri Thaliit Singh, Shri
Aney, Dr. M. 5. Chakraverti, Shri P.R. Tras, Shri B. K.
Babunath Singh, Shri Chanda. Shrimati Tyotsna Tass, Shri C.

Baraman Shri P.C.
Rasapna,Shri

Chandak, Shri

Chaudhry, Shri Chandramani Lal

DNeshmukh, Shri Shivaii Rao, §
Tvixit, Shei G. N.
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Dorai, Shn Kasinatha
Fring, Shri D.

Guandhi, Shri V. B,
Hanumanthaiya, Shri
Harvani, Shri Ansar
Hazarika, Shri J.N,

Hem Raj, Shri
Himatsinzka, Shri

Jadhav, Shri Tulshidas
Jamunadevi, Shrimati
Tyotishi, Shri i.P,
Khadilkar, Shri

Khan, Shri Shanawas
Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladhar
Kouialgi, Shri H.V.

Kripa Shankar, Shri
Krishna, Shri M.R.
Krishnamachari, Shei 7.1,
Lalit Sen, Shri

Laskar, Shri N.R.

Lavmi Bai, Shrimati
Marandi, Shri

Mathur, Shri Harish Chandra
Mehrotra, Shri Braj Bihari
Mirza, Shri Bakar Ali

Mr. Chairman: The result of the

division i=:
Ayes 8; Noes 98.

BHADRA 5, 1887 (SAKA)

NOES —contd.

Mishra, Shri Bibhuti
Mohanty, Shri Gokulanarda
Muthiah, Shri

Pande, Shri K.N.

Pandey, Shri R.%.

Pandey, Shri Vishwa Nath
Pandit, Shrimati Vijay Lakshmi
Pant, Shri K.C.

Parashar, Shri

Patel, Shri P.R.

Patil, Shri D.5.

Pratap Sinsh, Shri
Raghunath Singh Shri
Raiu, Dr. D.S.

Ram Swarup, Shri

Rane, Shri

Rao, Shri Thirumala

Ray, Shrimati Renuka
Reddiar, Shri

Sadhu Ram, Shri

Sahu, Shri Rameshwar
Samanta, Shri 5.0,

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Shastri, Shri T.al Bahadur
Shastri, Shri Ramanand

Amendment No. 4 was, by leave, with-

The motion was negatived.

Mr. Chairman: I shall now take up

the Amendment of Shri Shree Nara-

Mr. Chairman:

Urban Property
(Res.)

Shree MNarayan Das, Shri
Shysm Kumari Devi, Shrima
Singh, Shri 5.T.

Sinha, Shrimati Tarkeshwari
Snatak, Shri Nardeo
Sonavane, Shri
Suhramanyam, Shri T.
Sumat Prasad, Shn

Swamy, Shri M.I.

Tantia, Shri Rameshwar
Thimmaiah, Shri

Tiwary, Shri K.N.

Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M.B.

Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasubbaiah, Shri P.
Virbhadra Singh, Shri
Wadiwa, Shri

‘Wasnik, Shri Balkrishna
Yadab, Shri N.P.

Shri D. §. Patil: I withdraw it

drawn,

Now, I shall take

van Das. Does he withdraw it?

Shri Shree Narayan Das: [ with-

draw it.

Mr. Chairman: Has he the leave of
the House to withdraw it?

Hon. Members: Yes.

Mr. Chairman: So, the Amendment
of Shri Shree Narayan Das is with-
drawn.

Amendment No. 3 was, by leave, with-
drawn

Mr. Chairman: 1 shall now take up
the Amendment of Shri D. S. Patil

up the Resolution moved by Shri P.
R. Chakraverti.

Shri P. R. Chakravertl: I have al-
ready expressed the desire to with-
draw my Resolution.

Mr. Chairman: The House has not
given permission to him to withdraw
the Resolution. T shall now put it
before the House. The question is:

“This House is of opinion that
suitable measures should be taken
to introduce ceiling on urban pro-
perty, commensurate with the po-
licy adopted with regard to rural
areas.”

The Lok Sabha divided.
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Division No. 9]

Alva, Shri Joachim
Azad, Shri Bhagwat Jha
Bade, Shri

Berwa, Shri Onkar Lal
Hagarika, Shri J.N.

Achal Singh, Shni
Akkamma Devi, Shrimati
Aney, Dr. M.5.
Babunath Singh, Shn
Barman, Shri P.C.
Bhagat, Shri B.R.
Bhattacharyya, Shri C.K.
Brajeshwar Prasad, Shri
Chanda, Shrimati Jyotsna
Chandak, Shri

Chaudhry, Shri Ch

i Lal

AUGUST 27, 1965

AYES

Jumuna Devi, Shrimati
Lakhan Das, Shri
Pattnaysk, Shri Kishen
Sonavane, Shri
Venkstasubbiah, Shri P.

NOES

Judhav, Shri Tuishidas
Khadilkar, Shri

Khan, Shri Shahnawaz
Koujalgi, Shri H. V.

Kripa Shankar, Shri
Krishnamachari Shri T.T.
Laxmi Bai, Shrimati
Malsichami, Shri

Marandi, Shri

Mathur, Shri Harish Chandra

Chavan, Shri Y.B.
Daliit Singh, Shri
Das, Shri B.K.
Dass, Shri C.

Dixit, Shri G. N.
Dorai, Shri Kasinatha
Ering, Shri D,
Gandhi, Shri V.B.
Hanumanthajya, Shri
Harvani, Shri Ansar
Hem Raj, Shri
Himatsingks, Shri

Mr. Chairman: The result of

division is:

Ayes 14; Noes 68,

The motion was negatived,

GMGIPND—LS

11—993 (Ai)

Mehrotrs, Shri Braj Bihari
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Muthish, Shri

Pandey, Shri K.N.

Pande, Shri R.S.

Pandey, Shri Vishwa Nath
Pandit, Shrimati Vijay Lakshmi
Pant, Shri K.C.

Patel, Shri P.R.

Patil, Shri D.S.

Pratsp Singh, Shn
Raghunath Singh, Shri

the
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Virbhadra Singh, Shri
Wasnik, Shri Balkrishna
Yadav, Shri Ram Sewak
Yashpal Singh, Shri

siu, Dr. D.5.
Ram Swarup, Shri
Rane, Shri
Reddi, Dr. B. Gopala

Reddijar, Shri

Sadhu Ram, Shri

Sahu, Shri Rameshwar
Samanta, Shri 5.C,

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Shyam Kumari Devi, Shrimati
Singh, Shri 5.T.

Snatak, Shri Nardeo

Sumat Prasad, Shn
Swamy, Shri M.P,

Tiwarj, Shri K.N.

Tyagi, Shri

Uikey, Shri

Vaishya, Shri M.B.
Veerabasapps, Shri

The Lok Sabha then adjourned till

Elevein of the Clock on Monday,
August 30, 1965/Bhadra 8, 1887

LSD— 18-9-65—970.

(Saka).



